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Monday, September 3, 1962/Bhadra
12, 1884 (Saka)

The Lok Sabha met at Eleven of tha
Clock.

[MRr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
House-Rent in Delhi

( Shri H;I‘rish Chandra

: Mathar:

| Shri M. L. Dwivedi:

743 ; Shri 5. C. Samanta:
*{ Shri Subodh Hansda:

{ Maharajkumar Vijay

o Ananda;

| Shri Heda:

Will the Minister of Home Affairs
be pleased to state:

(a) to what extent Government
have succeeded in bringing down
house-rent in Old and New Delhi;

(b) what steps have already been
taken and what steps are now to be
taken to bring down the rents; and

(¢) what is the factual position from
year to year?

The Minister in the Ministry of
Home Affairs (Shri B. N. Datar): (a)
to (c). A statement is laid on the
Table of the House.

(a) and (b). The Delhi Rent Con-

‘ol Act, 1958, was enacted to provide

ter alia for the control of rents in

‘ban areas of the Union territory of

elhi. Section 6 of the Act specifies

i to how standard rent in relation to
<Ny premises is to be fixed. If the
owner of any premises charges from

1730(Ai)LSD—1.

5440

a tenant rent in excess of the stan-
dard rent it is open to the tenant to
have recourse io take the legal re-
remedies provided in that Act.

As the increase in rents in the
urban areas of Delhi is due to the
growing demand for residential and
other accommodation in Delhi, steps
are also being taken to provide a
large number of residential and
commercial plots and for this purpose
Government have formulated a scheme
for the large scale acquisition, dewve-
lopment and disposal of land in Delhi,
details of which were placed on the
table of the House in connection with
‘Call to Attention Motion’ by Shri P.
G. Deb on 23rd March 1961.

(c) There is no agency through
which the position regarding rents
actually charged by landlords from
year to year can be ascertained.

Shri Harish Chandra Mathar: The
high soaring prices of land and the
absence of any single authority to
control the affairg have been reported
to be responsible for the high rents.
Even the Minister for Housing has
stated, so. May I know whether Gov-
ernment owns that responsibility, and
what is their explanation, and what
they propose to do in the matter?

Shri Datar: This question was con-
sidered and a committee was appoint-
ed with the Chief Commissioner of
Delhi as the Chairman. A copy of the
report of this committee has  been
placed on the Table of the House.
Government are taking a number of
steps in this direction, namely, acquir-
ing hundreds of acres of land and
reserving a portion of them for the
house-building co-operative societies.
We have also got the Rent Control Act
passed by the Parliament in 1958. It
lays down, subject to certain reserva-
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tions, that a standard rent has to be
paid.

Shri Harish Chandra Mathar: In the
statement which has been laid before
the House the legal position has been
stated. But, is the hon. Minister not
aware that in spite of their efforts
and assurances to this House for the
last four years, the rents have been
rising all the time? 1 do not mind
the rich robbing the rich, another
rich. But may I know what they are
doing about the middle and the lower
middle classes, whether they  have
been able to take any concrete steps;
and may we have any specific assur-
ance that something will be done?

Shri Datar: The concrete step is
the passage of the Rent Control Act
and the establishment of a number of
officers as Rent Controllers. On the
ather hand the fact also remains tnat
the construction of buildings through
private  agencies has also to be
encouraged, because only thereby this
problem will be eased to a certain ex-
tent. So far as the Rent Control
_Act is concerned, certain periods of,
what is known as, rent holidays have
been given, namely for five years the
agreed rent might continue. But in
all other cases, may I point out that
the standard rent has to be fixed by
the Rent Controller. And I have
seen that there are a number of cases
where the tenants have approached
the Rent Controller for the ’fixation
of standard rent.

Shri Subodh Hansda: The hon.
Minister stated just now that the
tenants have approached the Rent
Controllers for charging more than
the standard rent. May I know how
many cases have gone to the court for
relief in this direction?

Shri Datar: I have got the figures
mere with me. I gave the figures in
answer to a question in this House. . .

Mr. Speaker: If it has already been
given it need not be repeated.

Shri Datar: Only one figure, Sir.
The number cf cases filed by tenants
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for fixing standard
1961.

rent was 204 in

Shrimati Savitri Nigam: May I know
if the hon. Minister is aware that in
spite of the Rent Control Act, a num-
ber of people have not been able to
get their houses vacated in  spite of
the decisions of the court?

i Shril Datar: There are also provi-
sions in the said Act for preventing
eviction by the landlords.

=t Ho wTo fadt : #47 wAY wdEw
wt 7w & 5 wemmfes S fEo
STET aqe FEA & @ 9rd fHehEsi
¥ gFl S mFEl F foo 7% 7 guw
o Fare T ¥ Wiy &, afz @,
a1 397 &1 A0 w0 F fau av g7 ordr
A e & fAvan fFm Tt Erg ?

Shri Datar: To ask for pugree or
for higher rent is not only an infrac-
tion of the civil law but is also an
offence against the penal provisions.

S HE A9 : T AT & (A0
TR T FL |

Shri Heda: In reply to part (c) of
the question the hon. Minister has
stated that there is no agency through
which the position regarding rents
actually charged by the landlords
from year to year can be ascertained.
If that is so, how do the Government
know about the gravity of the situa-
tion? How do they assess the situa-
tion at all?

Shri Datar: That is what exactly I
said. It is difficult, it is not possible
to know exactly where extravagant
rents are paid. The tenants them-
selves do not come forward to give
this information.

Mr, Speaker: Next question.

Experiments regarding tuorning heat
into Electricity

*744. Shri Raghunmath Singh: Wil
the Minister of Scientific Research
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and Cultural Affairs be pleased to
state:

(a) whether it is a fact that experi-
ment for turning heat into electrieity
has succeeded in U.S.A. and a giant
magneto-hydrodynamic generator |is
under construction; and

(b) if so, whether India will take
advantage of the new invention as it
has abundant heat resources?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayon
Kabir): (a) Yes, Sir, experiments on
.the generation of power by the
Magneto-hydrodynamie principle are
in progress in the US.A. and other
countries. Devices set up so far are
experimental.

(b) Heat sources in India are in the
nature of solar heat which is not
suitable for generation of power by
this method. In any case, it is too
early for us to think in terms of using
this technique as it is still in an
experimental stage.

st TqATe fag : fergma # it
g gFF ALl ¥ AT ¥ qAET § A
UFRICIHEA 81 13 & TF &1 79 & areq
fergeam & =y F wferm 490 ?

ot gargA wfax : 7 A T F
form snft s 71 1 T A2 & e
&1 gt arEfeew Tt u § 3 v A
WET @A F |
Shri D. C. Sharma: Some time back,
we had a solar cooker manufactured.

May I know what happened to  that
experiment?

An Hon. Member: It was a grand
failure.

Shri D.C. Sharma: May I know
what happened to that experiment
and how that experiment was carried
out in India when the hon. Minister
says that there are not many sources
available for this kind of experiment?

_Mr. Speaker: Was that connecfed
with the turning of heat into electri-
city?
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Shri Humayun Kabir: No.

Mr. Speaker: That does not arise.

st fersyw T it wEATE AT
St 7 Fgr a7 R W AT (To THo o)
F M tFddrie go § o faweh dae
g 8 9 qud g & ar Fa At of
Fa #Y T F4 g 9@ g
#rz ¥ 1% savs ar faeer Gar w
o1 FFar g7

it geTgA WA : g Tt aEemr
e syt & |YeT g1 & 9% nAdE
TG R E 1 R FE A A
foasr fr gv e=mme w1 3 ST
FCQ E Y QT FA T E | F ;W
YT et fedrem it aamar T &
SfFa FFE Y TTF AT TAAT AT
T A § | fager it aF a9 g
2 Suy qrET TR fEar A EwaT 2, 0 W
w1 § g fr dadifef sk W
A g @ | gy gErEE 8
CE T TR AFT & WAl Iy
Iofig § | 3w 91 uefRfadr o &
o1 fpast sft T gei 7o THo To,
go UHo UHo WiXo HIT To Fo H
= 81 g W "R Gy &1
g 39 o g9l o agd s § Ak
E‘Fﬁ?'ﬂlol’ﬁiooom@!ﬁ
FH FE TTAT § 1 FE A
Tl & AR AWy g

0il Refinery, Calcatta

*746. Shri Indrajit Gupta: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether Government's experts
have recommended establishment of
a public sector oil refinery in Cal-
cutta; and

(b) if so, whether Government have
approved the project for the Fourth
Five Year Plan? .
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The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) No, Sir.

(b) Does not arise.

Shri Indrajit Gupta: May I know if
the Government has made any asses-
sment of the comparative costs in the
long run between transporting refined
product all the way to Calcutta by
pipe line and the establishment of a
refinery near Calcutta itself?

The Deputy Minister in the Minis-
try of Mines ang Fuel (Shri Hajar-
navis): No, Sir.

Shri Hem Barua: May I know if it
is not a fact that an expert committee
appointed to report on the establish-
ment of a refinery to process the
Nahorkatiya crude recommended that
a refinery in Calcutta would be the
most economical proposition and if
g0, why the Government has shelved
the recommendation of that commit-
tee?

Shri Hajarmavis: I am not aware of
that recommendation.

Shri Hem Barwa: What s the
answer?
Mr. Speaker: He is not aware

whether that committee had made that
recommendation.

Shri Hem Barua: I have got a copy
of the report with me. It has recom-
mended like that. As far as the
Minister is concerned. . . .

Mr. Speaker: He does not say that
what the hon. Minister says is untrue.
He says he has not got that informa-
tion.

Shri Bhagwat Jha Azad: Since we
are expecting to produce about 5 mil-
lion tons out of a demand for 14
million tons by the end of the Third
Five Year Plan, how do the Govern-
ment propose to meet this since it has
not assessed any possibility at Cal-
cutta for an oil refinery?

Shri Hajarnavis: The next refinery
will probably be in South India. For
that purpose, we have already receiv-
ed two reports,'one by the EN.L
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and the other is by an American com-
pany. We have also requested the
Indian Petroleum Institute to under
take a techno-economic survey for the
establishment of a refinery in South
[ndia. When all these three reports
come in, we shall consider the estab-
lishment of the next refinery, but it
will very probably be in South India.

Shri Yallamanda Reddy: What is
the definite recommendation made
by this enquiry committee in respect
of a refinery in South India?

Mr. Speaker: Order, order. From
the refinery in Calcutta we are pass-
ing on to the establishment of a refinery
in South India. Next question.

Cement Quota for Bihar

*747. Shri Yogendra Jha: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) whether it is a fact that sub-
stantial cut has been made in the
allotment of cement quota to the
Government of Bihar; and

(b) whether it is also a fact that
this cut has created a crisis in  the
industries in that State?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) No cut has
been made in the quarterly quota of
cement for Bihar State. The quota
remains at 91,800 tonnes per quarter.

(b) Does not arise.

st g w1 ;o g g9 €
fagre we 7 @iz @ g fah
swe aars §, IFH o § S
gfama aw & dnfr &1 #1@7 fage
mﬁﬁ‘"’man ﬂfzﬁ-aw
X 9 @ farm-wrgl 9T W 7 @
T o3 § 7

= o Wo AF : Far v F A wTTH
% fraza femr &, fag &1 @i @
FET &1,505 a4 U ¥R § A
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At =g ¥ ST §f 9w # fan
AT € 1 gEe FAET # ef, %98 T H
WESF gar 3 | Ot L@ A IW |/ W8
FHT 781 gL & 1 =W ¥ Hawaw fage |
1 AL & FT 0F TS g1 FArer faar
™ og o

sft amex w1 ;oo ot R @Y
faaT I @i F I FT AT T8
2, o f anie 1 IR v, 4 fafaga
I 91 | § ag S AR g oaw
wa fF aviie &1 Saed .3 fafaw
9 @ mar g, a1 ¥ SEr waoa ¥
fagre &1 F&er TgmET W@ § ar g |

st w0 Wo B : afz drife
I qET &, A IH A Wi A 77 T
g | W& o< fear £z 71 iz [
qraey ¢, 98 T/ AT 9T famy A
fF 15 gre 99 B2 7 feaar fear m
q7

it frpfar forwr « g ¥ efam &
FICAMT AT @ § AT HT T
F FCEAW T AT @ | FHT T
AT 67 § o FE@E 9 @
% @ & TR fage # A w
qQIAT &1 FeT faaar § # @y S
aRa § fegw a@ # Aiee @
gu fF fag 7 s i dewwt
ﬁﬁﬁﬁ,*lmﬂﬂmﬁg,
FT IAFT FIET FGAT G |

ot Wo Wo ABY : AWAT T

% TG et &Y T § ol § ¥ 2
=2 & a7 ¥ gamr & ) @ 9w WK
FTT] F1 T4+ &, IT90 de71 TR
# ¥ uareHe frgr avar &1

Shri Tyagil: Will the Government be
pleased to give us some idea as to
the proportion that they have fixed
in regard to the consumption of ce-
ment as between the public sector—

the Government and the State pro-
jects—and the mrivate sector?
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Mr. Speaker: All aver India?

Shri Tyagi: Most of it goes to the
Government buildings.

Mr. Speaker: That is too wide a
question.

Shri Tyagi: I only wanted to know
whether they have fixed any propor-
tion between these two sectors.

Mr. Speaker: That will be going too
far.

s ®o ATo faATe : it &1 AT
"t St 7 aamar & fage &0 faaar
Frer fafea &, @' a0 #=r fawr
T g, ¥feT qur oz @6 & fR oo
FgRE W@, q® Q@ g
ST g 7

oY Ro Fo WS : F § it FaTAT B
fF fogs di7 F=ed & fagre #t 3o
& faor m &, fomm f fafa 20
gl F1 A A1 fafgsgam @, a8 @@t
N €T T F@TE |

it ®o ATo faarYy : ww AgET,
#FIqgr & fs o fagre e grer Fafea

& T @Y faar mar g, sEer A
FET E N

e Wgrew : fafaee A A
w21 & f5 9aa & foar umar 1 =
Fr & fF ot TR FT oFRT R, T
9 #1 fyear @ o fag® T |
Ffear ar wr g | 39 F A% a9 FW
e maaHe g |
Shri Bhagwat Jha Azad: In regard
to the quota allotted to Bihar, may

I know if the quota is based on the
last year’s quota, or whether it is

based on the demand, as demanded
by the Bihar Government?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The point for consideration is, we are

in short supply as far as cement is

concerned. It has got to be equitably
distributed to all the States. There-
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fore, all the State representatives as-
sembled together, and they have ar-
rived at a formula on whicn basis this
quota should be fixed and should be
distributed. On that basis the quota
has been fixed, and the allotments are
miade on that basis.

Foreign Experis to Study Coal Trans-
port Problem

+
( Shri Narendra Singh Mahida:
| Shri P. K. Deo:
3 Shri Harish Chandra Mathur:
| Shri Rameshwar Tantia:

Will the Minister of Mines and Fuel
be pleased to state:

“748.

(a) whether Government are pro-
posing to invite a team of foreign ex-
perts to study the coal transport pro-
blem;

(b) if so, when; and

(c) whether Government feel that
this would solve the coal transport
problem?

The Minister for Mines and Fuel

(Shri K. D. Malaviya): (a) to (c). A
proposal in this regard is under con-
sideration; the extent to which the
study will help to solve the transport
problem can be known only after
the study has actually been complet-
ed.

Shri Narendra Singh Mahida: May
I know whether there is any dearth of
talent in this country to solve this
coal transport problem?

Shri Hajarnavis: No, Sir. Our own
experts are examining the question.
A suggestion came from the World
Bank that they might also take a
hand at examining the problem and
making suggestions. We could not
turn down their sympathetic appro-
ach,

Shri Narendra Singh Mahida: May
I know when the Government of
India propose to solve this problem?

Shri Hajarnavis: As early as possi-
ble.
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Shri S. M. Banerjee: May 1 know
from which  country the expert is
being invited and what are his specific
qualifications jn regard to this sub-
ject?

Tuc Parliamentary Secretary to the
Mimster of Mines and Fuel Shri
‘Baimmaiah): An official from World
Bank who visited India suggested to
the Government of India that we
gshould approach the World Bank and
request them to make a feasibility
study of all modes of transport. In
accordance with that advice, we re-
quested them to make a feasibility
study of all modes oi transport. That
is under the consideration of the
World Bank.

Mr. Speaker: But the question is
from which country the expert is
being brought and what qualification
he possesses in this subject?

Shri Hajarnavis: We have only con-
veyed to them our acceptance of their
proposal. But we have not heard
from them.

Shri Harish Chandra Mathur: We
have the Neogy Committee, which is
a high-powered committee going into
the matter. Then, I understand from
the Minister of Transport that he
has recently appointed another com-
mitiee to go into the matter. May 1
know  whether these facts were
brought to the notice of the World
Bank that we have the highest-power-
ed committees examining this matter
and whether in spite of that  taey
insisted on further examination by
foreign experts? May I know whether
they have given some special features
and trends which are being examined
by them?

Mr. Speaker: Certainly the question
should not be so long and contain
arguments.

Shri Harish Chandra Mathur: It is
not argumentative.

Mr. Speaker: Arguments have been
given and support has been brought
from certain  other facts also. It
should not be so long.



5451 Oral Answers

Shri Harish Chandra Mathur: Under
the rules, it can be 150 words; it is
within that.

Shri Hajarnavis: The World Bank
said that they would extend their
help to us for which we intend to
bear no‘expenditure. If they are going
to suggest to us a certain solution, it
is not for us to decline to accept it,
merely because we feel that our peo-
ple are the best and that others have
nothing else to say.

Shri Tyagi: What are the specific
points on which these foreign experts
are expected to advise the Govern-
ment—road transport, rail transport
or pumping through tubes?

Shri Hajarpavis: All modes of
transport. So far as the transport of
coal by pipeline is concerned, the
matter is being examined by  two
{oreign firms. One is Messrs Brown
and Root Incorporated and the other
is Messrs Bechtel International Cor-
poration.

Shri Sham Lal Saraf: May I know
to what extent the situation has im-
proved by the application of the local
talent available in this country and
whether  Government are satisfied
with the progress made so far in
coal transport?

Shri Hajarnavis: We are not satis-
fied in the sense that we have solved
the problem, but there has been some
definite improvement.

Shri P. R. Patel: May I know the
necessity of having foreign experts
to advise us on transport? Am I to
believe that we have no experts in
this country to solve this problem?

Shri Hajarmavis: We did not ask
the experts to come. The assistance
was offered to us and we thought it
would not be proper for us to decline
to accept it, especially when we do
not propose to pay for it

st fofe faw ;s woe A
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Shri Hem Barua: Is it not a fact
that the Planning Commission  has
examined this problem through its
work groups and experts and made
provisions—financial and otherwise—
to solve this problem of transport
bottleneck? If so, may I know how
Government propose to coordinate the
activities of the Planning Commission
in this respect with those of these
foreign experts? i

Shri Hajarnavis: As a matter of
fact, the World Bank have not con-
veyed to us their acceptance of the
proposal nor have they sent any ex-
pert. Whether there is any need for
co-ordination or not can only arise
after the recommendations are re-
ceived. The Government as a whole
wil] certainly co-ordinate the recom-
mendations of the agencies which
make their recommendations to them.

Shri Indrajit Gupta: Can the Gov-
ernment give us a categurical assur-
ance that this sympathetic approach
of the World Bank if accepted by us
will not eventually lead to our having
to take another loan from the World
Bank for the services of the expert?

Shri Hajarnavis: I am not in a posi-
tion to give any such assurance.

Mr. Speaker: No assurances can
be sought for during the Question
Hour.
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Bhilai Steel Plant

+
I Shri Subodh Hamsda:
| Dr. R. Banerjee:

Will the Minister of Steel and
Heavy Industries be pleased to state:

*749.

(a) whether it is a fact that the
expansion programme of Bhilai Steel
Plant will be affected due to short-
age of trained technical persons; and

(b) if so, to what extent it will be
affected or delayed?

The Deputy Minister im the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) No, Sir.

(b) Does not arise.

Shri Subodh Hansda: May I know
whether there is any arrangement for
training of technical personnel in the
Bhilai Steel Plant; if so, how many
people are being trained for this fu-
ture programme?

Shri P. C. Sethi: There is a pro-
gramme to train the workers in Bhilai.
About 100 graduate apprentices, 133
senior operatives, 244 junior oper-
atives, and 228 artisan trainees are be-
ing trained annually.

Shri Subodh Hansda: May I know
whether the Government is still send-
ing some techniciang to Russia to get
training for manning this Bhilai Steel
Plant?

Shrj P. C. Sethi: Yes, Sir; to the ex-
tent necessary, people are being sent
to USSR. (]

o wifa I| :  I@T TR
HAY St 7 1 AT | AT F S e
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Shri P. C. Sethi: Sir, this does not
come within the purview of this ques-

tiot.. The question relates to trainees
and shortage of personnel.
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Shri Mohammagd Elias: May I know
whether it is a fact that the authority
gave an assurance to the 5,000 workers
and technicians engaged in this ex-
pansion work that they would be paid
a lump sum amount and subsequently
it was not paid to them with the re-
sult that it has affected the work on
this expansion programme; if go, may
[ know whether the assurance will be
fulfilled by the authorities, or if it
will be withdrawn may I know the
reasons for withdrawing it?

The Minister of Stee] and Heavy In-
dustries (Shri C. Subramaniam): Sir,
the question relates to....

Mr. Speaker: That is quite a diff-
erent question.
L]
Shri Mohammad Elias: It is regard-
ing the expansion programme.

Mr. Speaker: The question is whe-
ther the expansion programme will be
affected due tp shortage of technical
personnel.

Shri Mohammad Elias: Technical
personnel are not being trained pro-
perly. They were given an assurance
by the authorities.

Mr. Speaker: That does not arise out
of this.

Shri Surendranath Dwivedy: May I
know the number of foreign technica!
personnel in Bhilai and whether we are
working out a phased programme to
see that we are able to carry out the
work without depending on foreign
technical personnel?

Shri C. Subramaniam: Sir, this is
with reference to the expansion pro-
gramme, and to the extent necessary
we will have to employ them. As a
matter of fact, during the construction
of the first stage of the million-ton
plant, we were employing 1000
Russian specialists. But during the
expansion stage it is contemplated to
employ only 256 Soviet experts, '
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Shrimati Savitri Nigam: May I
know whether any assessment has
been made to find out the number of
technicians necessary in the coming
years; and, if the answer i in  the
affirmative, whether a phased pro-
gramme for training has been chalked
out or not?

Shri C. Subramaniam:
Both have been done.

Yes, Sir.

Shri Daji: When the technical pro-
gramme has been regularised will it
fulfil our needs for the coming Five
Year Plans?

Shri C. Subramaniam: Yes, Sir.
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LA S. Officers on Deputation from
States

*7150. Shri P. R. Chakraverti: Wiil
the Minister of Home Affairs be
pleased to state:

(a) how many LA.S. officers are now
on deputation from the States to work
in the Central Secretariat under diff-
erent categories;

(b) what extra emoluments are
drawn by these officials while on de-
putation; and

(e) what are the special grounds fox
requisitioning the services; of State
LAS. officials especially in the cadre
of "™dar Secretaries

The Minister of State in the Ministry
of Home Affairs (Shri Datav): (a}
Under Secretary—29.

Deputy Secretary—67.
Joint Secretary—45.
Secretary/Addl. Secretary—35.

(b) No extra remuneration 1s paid
Pay of these officers is governed by
the IAS (Pay) Rules, 1954,

({c) This system ensure:—

(i) that evolution of high policies
is not divorced from practical
administration, ie. adminis-
tration which comes into close
contact with the people and
their problems;

(ii) that the States, on rcturn of
officers from the Centre, get
an all-India outlook;

(iii) a field from which officers
with proved abilities can be
selected for higher assign-
ments;

(iv) that the service contiibutes
to the administrative unity of
the country.

Shri P. R. Chakraverti: Ts it not a
fact that the requisitioning of services
of State IAS Officers in e cadre of
Under Secretaries robs the chances of
promotion of senior Assistant: here
such as the Superintendents?
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Shri Datar; No, Sir.

Shri P. R, Chakraverti: Ts it not a
fact that in the process of deveiopment
of the country the idea of putt ng fer-
vour and devotedness to scrvice is
essential? If so, how is it that the
serior officers working at the Centrc
are no wheing debarred from promo-
tion by getting people from the States?

Shri Datar: The Government oi
India ought to have officers, tu @ cer-
tain extent, from all the State services
As I have pointed out, there ought to
be a system of knowing what iz hap-
pening at the other guarters where
actually contact with the people 1s
had. Secondly, so far as the Central
Services are concerned, tiiey claim
that the whole cadre of Under Secre-
taries should be reserved fur  them.
This question was considere] by the
Pay Commission and was o co-roled.

Shri Daljit Singh: Whit iz the age
limit fixed for candidates to ap-
pear for the IAS examination at
present?

Mr. Speaker: That is nit
by this question.
off T IAT ¢ &My, 7T AR
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Shri Datar: A quota as such is not
fixed but, generally, we give them pre-
ference, so far as the Under Secrctary’s
post it concerned, to the largest ex-
tent possible. May I point out here

that 73 per cent. of the posts are held
by the members of the Centran Seuc=

covered
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tariat Service and only 6'8 per cent.
is held by IAS officers.

Shri Bhagwat Jha Azad: The hon
from duferent
States officers are drawn o the Central
Secretariat for different consicerations
Is it not a fact that when such re-
guisitions have been made most of the
States have not been able to »end the
requisite number of officers?

Shri Datar: We have fixed the quota
for the various cadres and, generaliy,
consistent with their requirements, the
States are co-operating wiih us 1n
lending the services of their IAS
officers,

Shri Tyagi: Are these c'ficers re-
quisitioned in the Centre by the me-
thod of Central Governmen: picking
and choosing from amongst them or
are they those whom the Siale Gov-
ernments have tried to throw up here?

Shri Datar: We inform hiem of our
requirements in terms of the paruicular
type of work that we expeect from
them. Then the States give us their
recommendation and we accept them.

Shri Harish Chandra Matlur: May
I know if any criterion or procedure
has been laid down for draiwing ofi-
cers and, if so, how does it happen
that from certain States you nardly
find any officers in the saenicr cadre
while from other States ofiicris are
dominating the senior cadre?

Shri Datar: There is no question »f
any domination at all. Once upon a
time the number from .ertain States
was somewhat meagre. Then we im-
pressed upon the State Governments
the advisability of giving as the re-
quired quota, not only only in our in-
terests but in their own interests alsn
Now the position is fairly satisfactory.

st arEem fag : & s
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Shri Datar: We have answered this
question a number of times. Or-
dinarily, a tenure nas bean fixed. It is
three years, for Under Secretaries, four
years for Deputy Secretaries and five
years for Joint Secretaries. I might
also tell the House that after com
pleting this tenure, excapt when we
require their services for a lenger
period, they go back ag early as possi-
ble and others come in. This iz a two-
way traffic and not one-way traffie.

Shri Hari Vishnu Kamath: Accrrding
to this programme waich the hen,
Minister of State has outlined. is the
number of officers selected in  each
State proportionate to the strengib
of the cadre in that State and are the
officers selected from all the Stages or
only from a few States at random?

Shri Datar: That 15 what I have
pointed out, namely, that we have te-
ached parity to the largest extent
possible.

Shri Basumatari: May [ know whe-
ther there is differential treatment bet-
ween IAS officers who have been re-
cruited directly and those who were
allowed to sit for the examiration from
the different services?

Shri Datar: This question is irrcle-
vant but I would like to dispel this
insinuation. They are treated alike.

st tgara feg @ F @@ s
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Shri Datar: I would net go to that
extent at all.
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'Sh.ri Datar: Let the hon. Member
glve notice of another question.
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Merger of A.F.H Q. and Ministry of
Defence

*751. Shri §. M. Banerjee: Will the
Minister of Defence be pleased to re-
fer to the reply given to Unstarred
Question No. 2851 on the dth  June,
1962 and state:

(a) whether the proposal for the
merger of the staff of Ministry of
Defence and Armed Force; Headgquar-
ters has been finalised;

(b) if not, the reasons for the de-
lay; and

(c) if finalised, the details thereof?

The Minister of State in the Ministry
of Defence (Shri Raghuramaiah): (a)
No. Sir.
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(b) Replies have not so far been re-
ceived from all the Assoviations of
Armeq Forces Headquarters Civilian
employees whose views in the marter
have been sought by Government.

(c) Does not arise.

Shri S, M. Banerjee: May I know
whether Government will take a de-
vision only on the basis of information
received from the associations or have
they already taken a decision and want
confirmation of that?

Shri Raghuramaiah: Before taking
a decision Government would like to
consider the views of the associations.

Shri Bhakt Darshan: By wnat time
a final decision is expected?

Shri Raghuramaiah: It is very diffi-
cult to say. The matter has been
pending for some time now. It brist-
les with very many complicatins and
difficulties.

Indian Ocean Expedition

*752. Shri Dinen Bhattacharya: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Government are aware
of the findings of the International
Indian Ocean Expedition which an-
nounced that they have recently dis-
covered a rather extensive layer of
water  with high concentration of
Hydrogen Sulphide at varying depths
in the Arabian Sea and Bay of Bengal;

(b) whether it is a fact that this is
one of the reasons for the riysterijus
deaths of millions of fish in the Arabian
Sea in 1957; and

(c) if so, the details thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) and (c). Careful and thorough
investigation of the data obtained will
have to be conducteg before any state-
ment can be made one way or the
other.

Shri Dinen Bhattacharyas: What steps
do the Government want ro take to
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break the future concentration of
hydrogen sulphide in the Bay of
Bengal and in the Arabian Sea?

Shri Humayun Kabir: First of all
we want a thorough study and survey
of the thing. The Indian Ocean Ex-
pedition will be working for about
three or four years and when all the
data is available and prover studies
have been made, we shall try to take
whatever steps are feasible

Shri Dinen Bhattacharya: What is
the expected time by which this re-
sult will be brought to our know-
ledge?

Shri Humayun Kabir: Ag I said, this
Expedition will take about four years.
It started work in 1962 ang will go on
upto 1966. But, as revorts comsz in
they will be studied. However, we
cannot give any final reply till the
whole investigation has been com-
pleted.

Shri Narendra Singh Mahida: May I
know whether the Government in-
tends to establish a research office in
connection with the ocean expedition?

Shri Humayun Kabir: It is not a re-
search office as such, but certain re-
search institutions will dev~lop as a
result of this expedition. For example,
we have already decided that there
will be a unit at Cochin where there
will be studies in marine zoology and
Yiology.

st wo w0 fgA : & WA
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Shri Humayun Kabir: This is a

general question which does not arise
out of this particular guestion,

Shri K. C. Pant: In view of the fact
that there is an acute shortage of
su'hpur in this country, may I know
whether Government have any inten-
tion to study the possibilities of re-
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covering sulphur from the hydrogen
sulphide in the sea?

Mr. Speaker: From the ocean?
Shri K. C. Pant: Yes.

Shri Humayun Kabir; AsI have
said, the first reports indicate that in
certain areag there is a heavy concen-
tration of hydrogen sulphide. But the
depth is quite high there. ...

An Hon. Member: Depth is quite
high?

Shri Humayun Kabir: Yes, the depth
is quite high there.

Shri Tyagi: They are known as the
high seas. The seas are always high.

Shri Humayun Kabir; My hon.
friend is a little surprised, but then
there are many peculiarities in langu-

age of that type.

Mr. Speaker: Depth can also be
high, if we measure it from the bottom.

Shri Humayun Kabir: So far as the
recovery is concerned, I do not think
that we can give any answer at this
stage, till we know what the stocks
are, whether it can be recovered easily
and sp on. The economics of the
scheme etc, will have ‘o be worked
out.

Shri Daji: May I know whether
Government are doing anything to
prevent the maleffects of this on the
fishing trade?

Shri Humayun Kabir: This is one of
the question which this expedition
will investigate. Whether this hydro-
gen sulphide is responsible fer  the
large-scale death of fish is a matter
which will require investigation.

Shri Prabhat Kar: The hon. Mem-
ber has said that it will take four
years to find out the rzasons for the
death of the fish. But, in view of the
shortage of fish supply in  Calcutea
and in view also of the large-scale
death of fish due to the concentration
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of hydrogen sulphide, may I know in
the meantime what steps Government
propose to take to see that such a
thing does not happen?

Shri Humayun Kabir: I am sure
that my hon. friend will not ask
Government to take steps before they
know what the actual causes arc.

Shri Hem Barua: May 1 know
whether it is not a fact that some
time back, the Russians discovered
evidences of a huge monster on the
sea-bed, and if so, whether Govern-
ment have enquired from the Russian
sources whether the death of these
fishes Is not due to the gluttcnous
habit of this monster?

Shri Humayun Kabir: The hon. Mem-
ber is giving me information.

Shri Bhagwat Jha Azad: The sup-
plementary question asked earlier has
not been replied to. We aant tc know
whether Government have got any
proposa] to examine the possibility of
extracting sulphur from this hydro-
gen sulphide in the sea.

Shri Humayun Kabir: This has come
to our notice very recently, and we
shall certainly examine what can be
done about it.

Shri Hari Vishnn Eamath: If 1
heard the hon. Minister aright, he said
‘yves' in reply to parts (a) and (h)
of the questionn May I know how it
is that the poor fish died in millions
in the Arabian Sea, but not in the
Bay of Bengal? Does the Bay of
Bengal contains any antidote to hy-
drogen sulphide?

Mr. Speaker: The investigations
would tell us the position.

Shri Humayun Kabir: I said ‘ves'
in reply to part (a), but not in repiy
to part (b). 1 wish that my hon.
friend had heard me correctly.

Shri Mohammad Elias: For the last
few years there has been shortage of
Hilsa fish, which were 4vailable in
abundance in the river Hooghly a
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few years ago. May I xnow whether
this shortage is due to the concentra-
tion of hydrogen sulphide in the sea
or due to any other reason?

Mr. Speaker: From the ocean ex-
penditure, we are now going to the
river Hooghly. Next guestion.

Scholarships for Pakistarnis and
Chinese

*753. Shri G. Mohanty: V/ill the Min-
ister of Eduncation be pleased to state:

ra) whether Government grant
scholarship to Pakistani and Chinese
Nationals for studies in India;

(b) what is their number; and

(e) what are the subjects of studies
tor which scholarpships are granted?

The Minister of Education (Dr K.
L. Shrimali): (a) Pakistani n:tionals—
Yes, Sir.

Chinese nationals—No, Sir.

(b) Pakistani nationals—2 for 1962-
63, but no nominations received so far.

(¢) All subjects for which facilities
are available in India
Shri G. Mahanty: sfygs May I know

whether Government’s policy in this
regard has in any way been affected
by the Chinese aggression?

Dr. K, L. Shrimali: Government
would like to keep the doors of their
universities open.
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Shri Tridib Kumar Chaudhnri: Has

the Pakistan Government accepted and
agreed to this scholarship scheme?
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Dr. K. L. Shrimali: This is a scheme
under the Commonwealth scholarship
programme. The hon. vlember is
aware that at the Oxford Conference
al] the Commonwealth countries orfer-
ed to have exchange of scholars, and
India also made a similar offer. It is
under that scheme that Pakisien has
been offered a scholarship.

Shri Tridib Kumar Chaudhuri: We
have offered. That is all right. But
has Pakistan accepted it

Dr. K. L. Shrimali: Ag regards Pak-
istan, there is one scholar who s
studying at present. We have not
received nominations for tine scholar-
ships which have been offered for
1962-63.

Shri Narendra Singh Mahida: Is
this a reciprocal system, and if so, does
Pakistan give any scholarship ta
Indians?

Dr, K. L. Shrimali: They also are
members of the Commonwealth Con-
ference and they have also offerad
scholarships.

Shri D. C. Sharma: For what parti=
cular subject do these Pakistani stu-
dents come to India for studies?

Dr. K. L. Shrimali: The s:holar from
Pakistan is studying at the Indian
Agricultural Research Institute for
PhD. in soil science.

Coal Mining Rights in Madhya Pradesh

%754, Shri Bishanchander Seth: Will
the Minister of Mines and Fuel be
pleased to state:

{a) whether it is a fact that 2ladhya
Pradesh Government nave approached
the Central Government {or enmpower-
ing them to exploit its coal mines in
Madhya Pradesh;

(b) if so, how far their request has
been complied with;
(c) if not, the reasons therefor;

(d) whether such kind of request
has been made by other States also;
and
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(e) if so, the names of the States and
Government’s decision thereon?

The Parliamentary Secreilary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) to (e). There was no
specific proposal from the Madhya
Pradesh Government to be allowed to
exploit independently coal bearing
areas in the State It was the Madhya
Pradesh State Electricity Board which
made a request for opening up of
Patherkhera coal mine for the limited
purpose of feeding the Satpura Ther-
mal Power Station. The State Gov-
ernment was informed that the
National Coal Developmont Corpora-
tion and the State Government were
already collaborating in the working
of the Korba mine, and a similar pat-
tern could be evolved for the de-
velopment of the Patheritherm coal-
field as well.

It was only the West Bangal Gov-
ernment which sent a specific pro-
posal for exploiting the coal bearing
areas within the State. In this regard,
an agreement has been reached bet-
ween the Government of India and the
State Government. A copy of the said
Agreement hag already been laid on
the Table of the House on August 10,
1962.
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Shri Hem Barua: In view of the fact
that the West Bengal Government has
been given almost exclusive rights to
mine her coal mines, why is it that
different norms are adopted by Gov-
ernment in the case of coal mines in
different States?

Shri Hajarnavis: To examine every
question and suggestion on its merits.
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sidered on merits. But it would be
impossible for Government 1o lay
down any uniform pattern applicable
to all the States.

Shri Daji: Is it not a fact that the
scheme for the working of the Korba
field suggested by the Madhya Pradesh
Government or the State Electricity
Board did not come through because
there is a dispute as regards the rate?
If West Bengal is permitted to work
the mines, why is it not permitted to
other States also who are willing to
work them?

Shri Hajarnavis: We do not know
what exactly induced the Madhya
Pradesh Electricity Board to make
such a request. But as we have al-
ready said, there is a pattern of col-
laboration between the Madhva Pra-
desh authorities and the NCDC whic)
is the agency of the Government or
India. We have suggested tn the
Madhya Pradesh Government that we
can collaborate on that basis. After
that we have not heard from them.

Shri Bhagwat Jha Azad: May I
know whether the conclusion of the
agreement with the Government of
Bengal is any indication of the Gow-
ernment evolving a policy that the
States producing coal will have the
right to have their denfinds catered
to, before they allow it to be sent out-
side?

Shrl Hajarnavis: We examined a
specific proposal which came from the
West Bengal Government. As T have
already said. that does mot commit us
to any particular princiole. If there
are proposals from State Govern-
ments which ensure better exploita-
tion of the coal wealth, they will re-
ceive the consideration which they
deserve,

Shri Jaswant Mehta: The hon. Min-
ister stated that there is ng uniform
policy regarding the different States.
Then. what is the policy of the Gov-
ernment of India?

Shhri Halarnavis: To examine every
question and suggestion on ils merits.
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Cultural Agreements

*755. Shri Ravindra Varma: Will the
Minister of Scientific Research ind Cul-
tural Affairs be pleased to refer to
the reply given to Unstarred Question
No. 1022 on the 9th May, 1962 and
state:

(a) whether the Government of
India has since concluded  cultural
agreements with any more of the
African countries that have become
independent after 1956; and

(b) if so, the names of those coun-
tries and the nature of agreements?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

Shri Ravindra Varma: May I know
the reasons why it has not been possi-
ble for us to enter into cultural
agreements with any of the newly
independent African countries during
the last five years?

Shri Humayun Kabir: The major
reason is that the initiative for such
agreements has génerally come from
the other countries, and our view is
that in practice it makes ng differ-
ence whether there is an agreement
or not,
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Shri D, C. Sharma: May I know

with what countries in Africa our
Government has cultural exchanges?
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Shri Humayun Kabir: This ques-
tion was answered last time.

Shrimati Savitri Nigam: May I know
whether our cultural teams which are
sent to the countries with which we

have got agreements, get some special
benefit there?

Shri Humayon Kabir: As I have
said, it does not make much difference,
but on the other hand, the signing of
a cultural agreement often arouses
expectations which we cannot satisfy.

Shri Ravindra Varma: May I know
whether the Government is aware
that the fact that we have not yet
entered into cultural agreements with
any of these newly independent
African countries while we have
entered into agreements with nine
other countries during these five years
has created a feeling that the priority
we have accorded for cultural rela-
tions with these countries is rather
low, and if so, what action Govern-

ment propose to take to counteract
this?

Shri Humayun Kabir: As I said,
there are cultural exchanges even
without any agreement, and we have
not entered into any agreement except
on the initiative generally from the
countries which want it, because our
general policy is to have these ex-
changes without agreement. So far
as the African countries are concerned,
during the current and next financial
year there is a proposal to send cul-
tural delegations to, and invite similar
delegations from, these countries and
we are inviting a delegation of officers
from African countries for adminis-
trative training course in India.

Cement Factory at Sabalgarh, Madhya
Pradesh

*756. Shri Ram Sewak: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that Gov-
ernment have sanctioned a licence to
open a cement factory at Sabalgarh,
Madhya Pradesh in the private sector;
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(b) if so, the target of annual pro-
duction of cement in the factory; and

(c) the name of the party to which
the licence has been sanctioned?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Bethi): (a) No, Sir,

(b) and (c). Do not arise.]
World Olympics for the Deaf

“757. Shrimati Savitri Nigam: Wil
the Minister of Education be pleased
to state whether any arrangement has
been made for the coaching of the
deaf-mutes to enable them to parti-
cipate in the World Olympics for the
deaf?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): No, Sir.
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Shri Harl Vishnu Kamath: Before
you proceed to supplementaries, may
I request you to ask the Minister to
let us know what is meant by “World
Olympics for the deaf’, and whether
in it only the physically deaf are
included or also the otherwise deaf,
whether the metaphorically deaf are
included? What is it exactly?

Mr. Speaker: Shrimati Nigam.

Shrimati Savitri Nigam: May I know
it the Education Ministry has given
any grant to any deaf mute to attend
these Olympics?

Shrimati Soundaram Ramachandran:
No.

Shrimati Savitri Nigam: May I know
if the hon. Minister is aware that a
member of the All-India Federation
for Deaf and Dumb was given a grant
to visit the Olympics in Scandinavia?
1730(Ai)LS—2.
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Some Hon. Members: No.

Shrimati Soundaram Ramachandran:
No.
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Mr. Speaker: It can be presumed
that every supplementary to this ques-
tion would have the answer, ‘No’.

Shri Hari Vishnu Kamath: Both are
deaf and dumb?

Export Promotion

*758, Shri P. C, Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether he had discussions with
the Executive Committee Members of
the Indian Merchants' Chamber relat-
ing to prospects of boosting exports
during his recent visit to Bombay;

(b) if so, whether demand for more

"incentives for boosting exports was

pressed in the course of the discus-
sions; and

(c) if so, what were their main
demands and what is Government's
view about them?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Yes, Sir.

(b) and (¢). The discussion was of
an informal nature and there was no
occasion for any specific proposal to
be pressed or considered.

Some members raised questions
relating to export incentive during
the conversation and the Finance
Minister observed that the Indian
industry has now come of age and
should stand on its own legs. Exports
alone can finance repayment of deve-
lopmental loans and sustain the
nation’s economy ultimately. While
incentives might be necessary for
some time for promoting certain lines
of exports, excessive dependence on
export incentives should be avoided.
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Shri P. C. Borooah: May I know
whether there is a proposal for three-
tier system of income-tax remission
as an incentive to export promotion?
If so, what is the reaction of Govern-
ment.

Shrimati Tarkeshwari Sinha: The
hon. Member knows that the Mudaliar
Committee has suggested a three-tier
system for export promotion and that
is under consideration.

Shri P. C, Borooah: May I know
whether the Finance Minister indi-
cated in the course of the discussion
at that meeting that there are other
kinds of incentive proposals? May I
know the nature of the other pro-
posals?

Shrimati Tarkeshwari Sinha: The
nature of the incentives depend upon
the proposals that are received; and
they are always under consideration.

Shri Tyagi: Are Government pro-
posing to levy a cess on industries
producing goods consumed in the
country for the purpose of helping
exports outside?

Shrimati Tarkeshwari Sinha: No
decision has been taken in regard to
this.

Shri Bhagwat Jha Azad: May 1
know whether Government is examin-
ing the policy of boosting export
promotion not at the cost of the con-
sumer but by way of reducing the
transport cost and the cost of the raw
materials or do they propose to con-
tinue the policy of boosting at the
cost of the consumer?

Shrimati Tarkeshwari Sinha: Gov-
ernment never propose to do that
export at the cost of the consumer
unless and until such proposals are
economically feasible. Government is
constantly aware of this and is try-
ing to improve matters.

Shri Indrajit Gupta: May I know
whether Government have received
any proposal to introduce export
bonus scheme for jute similar to that
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in Pakistan? If so, what is Govern-
ment's reaction?

Shrimati Tarkeshwari Sinha: These
are matters of detail. I am not ans-
wering on behalf of the Commerce
and Industry Ministry, And, I do not
know whether Government have any
such proposal,

Shri Morarka: May I know whether
this proposal to levy a cess for deve-
loping export is still under the con-
gideration of Government or has it
been finally dropped?

Shrimati Tarkeshwari Sinha: I have
glready said that it is still under
consideration.
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AVRO-748

+
[ Shri Surendra Pal Singh:

*760. { Shri Rameshwar Tantia:
| Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether 1t is a fact that the
recent flying mission of the India
built Avro-748 planz to the South
Asian Countries has been a pgreat
success from commercial point of
view, in so far as that several coun-
tries there have shown interest in the
purchase of this aircraft from us; and

(b) if so, what are those countries
which have shown willingness to pur-
chase the aircraft?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
Avro-T48 built at Kanpur has return-
ed from a demonstration tour to
Indonesia. Malaya, Burma and Cam-
bodia. The primary purpose was to
demonstrate and to give information
and to interest prospective buyers.
The aircraft has evoked considerable
interest in all these countries. During
this demonstration flight, the plane
and the crew did 70 hours of flying.
During the entire flight, the plane
was mechanically perfect.

Shri Surendra Pal Singh: In view
of the facts that we have been making
efforts to establish foreign markets
for this plane, may I know if this is
being done because we are in a posi-
tion to manufacture these planes in
larger number than are required at
home, or is it because we have found
this plane utterly useless for our
own requirements?

Shri Krishna Menon: In order to
develop aircraft manufacture, to earn
foreign exchange and, what is more,
to make production economical, it is
better to have a larger market. It is
~also very useful to have contacts with
these countries.
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Shri Surendra Pal Singh: What is
the approximate demand for these
planes in the South East Asian count-
ries and are we in a position to meet
this demand within the stipulated
time-limits set down by these count-
ries?

Shri Krishna Menon: Sir, I am not
only asked about the demands of this
country but of other countries also.
It is not possible to answer that
question.

Mr. Speaker: The hon. Member
wants to know whether we have such
a programme of production as to be
able to export to other countries. That
is his point.

Shri Krishna Menon: Production is
conditioned according to the require-
ments and supply is conditioned
according to production; it is all
related to each other. We cannot set
up capacity in the hope that some-
body will come and buy: we cannot
refuse to set up capacity hoping that
nobody would come. It is a matter
of adjustment for Government and
those who are manufacturing it.

Shri P. C. Borooah: May I know
whether the Malayan Premier has
recently indicated his willingness to
purchase Avro-748 and if so whether
he has actually placed an order?

Shri Krishna Menon: No one has
actually placed an order; they are all
making enquiries and are coming to
see, etc.

Shri Tyagi: By which time does the
hon. Minister think that the manu-
facture of these planes <on a mass
scale will be established?

Shri Krishna Menon: At the pre-
sent moment there are a certain num-
ber of planes on the rakes and the
capacity is being expanded. I believe
in a month's time the organisational
arrangements of it will be completed
so that it would be on production
basis.

Shri Tridib Kumar Chaudhari: What
proportion of the engine components
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which power this plane are being
manufactured or will be manufactured
in this country in the near future?

Shri Krishna Menon: The engines
of this particular plane are imported
ones. But the Indian engines are
being made at Bangalore. It is a sepa-
rate factery and it is being made
there and I imagine in about three
or four years' time the process of
complete production will be perfected.

-

Shri Bhagwat Jha Azad: Keeping
i view the home demand could we
know by what time it would be possi-
ble for us to produce sufficient num-
ber of planes for export to other
countries? i

Mr. Speaker: We are in the initial
stages. How can it be foreseen?

Shri Hem Barma: Is it a fact that
the Defence Ministry is having a
customer for Avro-T48 in the Trans-
port and Communications Ministry
and if so whether alterations of speci-
fications as suggested by that Minis-
try had been effected?

Shri Krishna Menon: They could
not give any specifications; the plane
has got specifications and if the
specifications swit them they will take
it. Since these are transport planes,
it will suit them.

Shri Narendra Singh Mahida: What
would be the price of Avro-748?

Shri Krishna Menon: I am afraid I
have not got that information.

Shri D, C. Sharma: May I know if
it was only a test flight to test its
mechanical perfection or it was done
in order to promote exports to these
countries?

Shri Krishna Menon: Perhaps, Sir,
I should have more fully answered

Shri Tyagi's question. This is not a -

proto-type, it is a production model,
that is, production plane coming out
of the normal production process. It
1z a test flight in the sense that we
have not flown it in these climates
and in these long distances, and
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continuously. In that sense, it is a
test flight but it is not a test flight
as is usually understood by ‘that
term.

Steel for Industry

*762. Shri Harish Chandra Mathur:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) what is the total availability
of steel for distribution to industry
during the Yyear;

(b) what part goes to the large
scale industry and what part to small
scale industry;

(¢) whether there has been a cut
for small scale industries in respect
of these for the current term;

(d) if so, the extent of the cut to
each sector; and

(e) what is Government's assess-
ment of misuse by each sector of the
industry and steps taken by Govern-
ment to check the misuse?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) Approximately
5 million tons during 1962-63.

{b) Separate
available.

statistics are not

{cy and (d). In certain categories
of Steel control has been relaxed.
For such categories there is no ques-
tion of a cut. For categories which
are more strictly controlled e.g. sheets,
no allotment of G.P./G.C. sheets has
been made generally, due to heavy
outstanding on producers. In this
there is no discrimination between
small scale and large scale industry.

(e) Enforcement of the Steel Con-
trol Order is primarily the responsi-
bility of State Governments. It is
not, therefore, possible to assess the
degree of misuse by different sectors.
Action is, however, taken by the
Central Government whenever any
case of misuse is reported or detected,
whether in the small scale or large
scale sector.
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Shri Harish Chandra Mathar: I
understand that the hon. Minister,
while addressing the small-scale
industrial sector said that there was
a great abuse of this scarce raw mate-
rial supplied to them. May I know
what is the basis for such a state-
ment and whether he thinks that the
abuse is much greater in the larger
sector?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): No
comparative statement can be made,
but we have received some complaints
that some of the so-called small-scale
sector people have obtained this and
that they have sold it in the open
market. Therefore 1 warned them
that this should not happen.

Mr. Speaker: Now the Question
Hour is over.

(Re: SN.Q. 9)

Mr., Speaker: Short Notice Ques-
tion.

Shri Daji: Will the Minister of Steel
and Heavy Industries be pleased to
stale:

(a) whether it is a fact that 6000
work-charged employees.. ..

The Minister of Steel and Heavy
Industries (Shri C Subramaniam):
Sir, there is another Short Notice
Question before this in the name of
Shri Shree Narayan Das.

Mr. Deputy-Speaker: He is not in
his seat.

Shri Daji.
SHORT NOTICE QUESTION
Bhilai Steel Plant

[ Shri Daji:
SN.Q. 10. "\ Shri 8, M. Banerjee:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that 6000
work-charged employees of Bhilai
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Steel Plant have not been paid the
new pay scales and increased Dear-
ness Allowance and production Bonus;
and

(b) if so, the reasons thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a)Yes, Sir.

(b) The work-charged staff, being
temporary, are not entitled to the
benefits of Hindustan Steel Limited
Employees Revised (Scales) Rules
and the Bonus Scheme.

Shri Daji: Is it a fact that the work
charged employees were getting the
dearness allowance which was being
previously paid to other employees
and, if so, why can't they pget the
increased dearness allowance which
has been granted to the others?

Shri C. Subramaniam: Work-charged
employees are being paid on a daily
basis. Therefore, the question of
other allowances does not arise.

Shri §. M. Bamerjee: May I know
whether it is a fact that when these
work-charged establishment people
complete a certain number of years
of service they are put on the regular
establishment and, if so, whether they
will be paid this bonus etc. when they
become regular?

Shri C. Subramaniam: Yes Sir, as
soon as a work-charged employee
becomes qualified to do some techni-
cal job and he becomes sufficiently
skilled, he is absorbed in the regular
cadre and then he becomes entitled to
all the benefits.

Shri K. N. Pande: Is it a fact that
Labour Ministry is going to constitute
a wage board for the steel industry
where the matter of wages and dear-
ness allowance will be considered?

Shri C. Subramaniam: It is already
constituted, Wage Board.

Shri Daji: Is it a fact that some
employees are being kept in the work-
charged establishment for many years
and, if so, what stands in the way of
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their being absorbed and given other
benefits?

Shri C. Subramaniam: The diffi-
culty is that the work-charged
employee should become technically
qualified to undertake a regular job.
If he does not become qualified, natu-
rally he will have to wait for years.
And some people may not become
qualified at all at any time.

Shri Nambiar: May I know whether
those who are already qualified are
absorbed then and there or whether
they are also kept in the waiting list
for some other reason?

Shri C. Subramaniam: They are
being absorbed as quickly as possible.
As a matter of fact, about 1,532 work
charged employees in the mines and
the steel plants have been absorbed
in regular establishments during the
period January, 1961 to March, 1962.

WRITTEN ANSWERS TO QUESTIONS
Education in Rural Areas
#745. Shri Krishnapal Singh: Will
the Minister of Education be pleased
to state:
(a) what percentage of the total

expenditure on education from public
funds is spent in rural areas; and

(b) how does this figure compare
with the pre-independence period?

The Minister of Fducation (Dr.
K. L, Shrimali): (a) About 393 in
1959-60.

(b) Comparable figures for the pre-
independence period are not available.

State Share in Gujarat 0il Refinery

*161. Shri Yajnik: Will the Minis-
ter of Mines and Fuel be pleaged to
state:

(a) the share that has been allotted
to the Gujarat State in setting up the
oil refinery in Gujarat;
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(b) whether the Gujarat State has
asked for a greater share in the
Gujarat refinery than has been assigne
ed to it by the Central Government;
and

{c) how the share assigned to the
Gujarat State in the Gujarat refinery
compares with that assigned to Assam
and Bihar States in the refineries to
be established in these States?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) 15 per
cent of the equity capital investment
in the refinery project.

(b) Yes, Sir.

(c) This is at par with the shares
assigned to the Assam and Bihar
States.

Coal Quota to Bihar

*763. Shri Yogendra Jha: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that a sub-
stantial cut has been made in the
allotment of coal quota to the Gov-
ernment of Bihar: and

(b) whether it is also a fact that
this cut has ecreated a crisis in the
industries in that State?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Previously the aguotas for coal were
far in excess of the rail transport
capacity available. It was felt that
{t would be in the interest of the con-
sumers to make a realistic allocation
which can be expected to be actually
moved, so that the consumers can
properly plan the working of their
units. The quotas of all the States,
Including Bihar., for 1962 were accord-
inglv revised in order to match them
closely with the rail transport capa-
¢itv available. The revised quota of
coal for State-controlled priorities in
Bihar which became operative from
July, 1962, has been fixed at 3,360
wagons per month which is more than
the average despatches of 2,955 wagons
per month during 1961. Tt is, there-
fore, expected that various categories
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of consumers in Bihar should on the
whole, get at least the same order of
supplies as during 1961.

Pay Roll Savings Scheme

( Shri Subodh Hansda:
*764. { Shri S. C. Samanta:
| Shri B, K. Das:

Will the Minister of Finance be
pleased to state:

(a) whether the pay roll savings
scheme has been introduced in all
Government departments; and

(b) if so, when it was introduced?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) and (b). The procedural
instructions for extending the pay roll
savings scheme to Government offices
were issued on 30th May, 1962,
The scheme is optional and its intro-
duction in the wvarious Government
offices would depend upon the extent
to which there is a demand for this
additional facility.

Shortage of Drilling Rigs and
Equipment

- J Shri P, C. Borooah:
e . Shri D. C. Sharma:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether there is shortage of
drilling rigs and equipment in the
country,;

(b) if so, to what extent;

(¢) whether efforts for manufac-
ture of rigs are being made at the
workshop of the Indian Bureau of
‘Mines at Nagpur; and

(d) if so, how far they have been
successful?

The Deputy Minister in the Minis-
4ry of Mines and Fuel (Shri Hajar-
mavis): (a) Yes, Sir.

(k) 1t s difficult to indicate the
extent. Mineral exploration is a vast

field and results can be quicker if
more equipment and trained persons
nel can be deployed.

(c) Yes, Sir.

(d) The Indian Bureau of Mines
has successfully manufactured a 300-
ft. capacity drilling rig suited to
Indian conditions as an experimental
measure. A 500-ft. capacity drilling
rig has also been designed by the
Bureau, who will shortly take up its
manufacture on an experimental
basis,

Free and Compulsory Primary
Education in Punjab

2144. Shri D. C. Sharma: Will the
Minister of Edumcation be pleased to
state:

(a) whether Government of Punjab
have asked the Centre for assistance
in the matter of expansion of free
and compulsory primary education in
Punjab during 1962-63; and

(b) if so, what help is given or is
proposed to be given in this regard?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.

(b) Does not arise.

Homes for Scheduled Castes and
Scheduled Tribes

2145. Shri Ulaka: Will the Minister
of Home Affairs be -pleased to sta‘s:

(a) whether the Centre has given
any financial aid to Orissa for the
construction of cheap homes for the
Scheduled Castes and  Scheduled
Tribes people during 1959-60, 1960-61
and 1961-62;

(b) if so, number of houses con-
structed upto the 1st January, 1962;

() the amount given upto the Ist
January, 1962; and

(d) the rent of such houses?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No, Sir.
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(b) to (d). Do .not arise.

Houses for Harijans

2146. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount given to Hari-
jans in Jammu and Kashmir during
1961-62 for the construction of houses;
and

(b) whether this
already been paid?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) A sum of Rs. 051 Ilakhs was
allotted during 1961-62 to Jammu and
Kashmir for the construction of
houses for Scheduled Castes.

(b) The State Government did not
report any expenditure on the scheme
during 1961-62 and no amount has
therefore been paid to them so far.

amount has

Imperial Gazetteer

2147. Shri Ram Harkh Yadav: Will
the Minister of Scientific Research
and Cultaral Affairs be pleased to
state:

(a) whether Government have
taken any steps to revise the much-
needed Imperial Gazetteer of India
1909 Edition;

(b) if so, the progress made in this
direction; and

(e) when it will be published and
released for sale?

The Deputy Minister in the Minis-
try of Sclentific Research and Cultural
Affairs (Dr. M. M. Das): (a) Ves,
Sir.

(b) Volume 1 is in the press.
Volume II is under revision. The
plans of Volumes III and IV are
ander consideration.

(e) Volume I is likely to be pub-
lished by the end of 1962 or early in
1963. All the four volumes of the
Indian Gazetteer may be published
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by the end of the Third Five Year
Plan.

Promotion of M.A.B.T. Teachers

2148, Shri Sorendramath Dwivedy:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that recom-
mendations of the Pay Commission in
regard to the scale of pay and pro-
motions of M.A. (Hindi) B.T. teachers
to the post-graduate grade from train-
ed Graduate Teachers cadre in Delhi
are not being followed;

(b) whether the Pay Commission
justified a lower scale of pay for un-
trained teachers in Hindi;

(¢) whether it is a fact that both
the trained and untrained teachers in
Delhi are being given the same scale
of pay and are allowed promotion at
par on 50:50 basis; and

(d) what steps are being taken to
remove this anomaly and what are
the present scales of pay that both
trained and untrained teachers are
allowed?

The Minister of Education (Dr.
K. L, Shrimali): (a) No such recom-
mendation has been made by the
Commission.

{b) The Commission recommended a
lower scale of pay for language
teachers who are not trained
graduates.

(¢) Among the minimum qualifica-
tions prescribed for teachers to be
recruited to teach languages, includ-
ing Hindi, teaching experience for a
specific number of years or an Orien-
tal degree in the concerned subject
or a teacher-training degree have
been laid down as alternative quali-
fications. All such teachers are given
the same scale of pay if they have
been recruited for posts available
against those scales. 50 per cent of
the vacanciez in the cadre of post-
graduate language teachers are filled
by promotion from the cadre of
trained graduate teachers and langu=-



5487 Written Answers BHADRA 12, 1884 (SAKA) Written Answers 5488

age teachers in equal proportion. The
remaining 50 per cent are filled by
direct recruitment.

(d) There is no anomaly and the
question of ijts removal does not
arise.

Geological Survey in Andhra

2149, Shri Eswara Reddy: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that the
Government of India had agreed at
the request of the Government of
Andhra Pradesh to conduct Geological
Survey in the State to locate water
supply sources;

{b) it so, the districts surveyed so
far; and

(c) when the survey was begun
and when it is expected to be com-
pleted in the remaining districts?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
At the instance of the Geological
Survey of India, the Government of
Andhra Pradesh, in March 1962, for-
warded 30 investigations for water
supply schemes covering 14 districts
to be carried out during the Fourth
Plan period. These proposals are
being examined in the Geological
Survey of India.

(e¢) The investigations which are
approved for inclusion in the pro-
gramme for the Fourth Plan will be
taken up in 1966 and completed by
1971.

Vijnan Mandirs in Punjab

2150. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) how many Vijnan Mandirs will
be started in Punjab State during the
Third Five Year Plan period; and

(b) the places where they will be
established?

The Deputy Minister in the Ministry
of Scientific Research amd Cultural
Affairs (Dr. M. M. Das): (a) Phased

programme for the establishment of
Vijnan Mandirs in Punjab State
during the Third Five Year Plan has
not yet been received from the State
Government.

(b) Does not arise.

Sindri Fertilizer Factory

2151. Shri D. C. Sharma: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) the progress made in the
examination of the report of the Com-
mittee appointed by Government to
suggest measures for ensuring normal
and uninterrupted production in the
Sindri Fertilizer Factory; and

(b) the steps taken or proposed to
be taken implement the recommen-
dations of the Committee?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) As stated in the reply to Un-
starred Question No. 363 in the Sabha
on 1st May, 1962, the Committee was
appointed by the Board of Directors
of the Fertilizer Corporation and the
recommendations of the Committee
have been examined by the Board.

(b) In accordance with the Board's
decision, a cell consisting of compe-
tent t2chnical Officers has been set
up on a whole-time basis to imple-
ment the recommendations of the
Committee which have been accepted
by the Board in principle. Steps
have already been initiated for the
implementation of the more important
recommendations and necessary funds
have been sanctioned for the purpose.

Cement Factory in East
Ramanathapuram, Madras

2152. Shri Arunachalam: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that an
application for licence to set up =&
cement factory in East Ramanatha-
puram area of Madras State has been
received by the Government of India;
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(b) if so, what will be the produc-
tion capacity of the proposed factory
per day; and

{c) when the factory will go into
production?

The Minister of Steel and Heavy
‘Industries (Shri C. Subramaniam):
(a) Yes, sir.

(b) 500 tonnes a day.

(c) The application is under

«onsideration.

Marine Insurance Law

2153. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) the progress made so far in
enacting a statute for Marine Insur-
ance Law as recommended by the
Law Commission; and

(b) when it is likely to be enacted?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
Motion that the Bill to codify the
law relating to Marine Insurance be
referred to a Joint Committee of both
Houses consisting of 30 members, 10
members {rom Rajya Sabha and 20
members from the Lok Sabha, was
adopted in the Rajya Sabha on
17-8-1962. On a Motion moved by
the questioner, Shri Diwan Chand
Sharma, on 315t August, 1962, the Lok
Sabha has also agreed to join in the
Joint Committee.

Indian Army Officer missing in Congo

2154. San D. C. Sharma: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 380 on the 1st May, 1962
and state:

(a) whether the whereabouts of the
missing Indian Army Officer working
with U.N. Forces in Congo have since
been located; and

(b) if not, the further steps pro-
posed to be taken in the matter?
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The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

(b) The United Nations Command
in Katanga lodged a strong protest
on the 29th November, 1961 with the
Katanga authorities who promised to
trace the Officer. The great concern
of the Government of India over the
fate of Major Ajit Singh was expres-
sed by our Representative in the
United Nations Advisory Committee
on the Congo on the 9th January,
1962, Our Permanent Represen=
tative to the United Nations personal-
ly addressed the Acting Secretary-
General of the United Nations on the
6th March, 1962, protesting against
the incident and expressing our grave
concern. The United Nations were
asked to Jeave no stone unturned to
trace the Officer.

All efforts made by the United
Nations authorities to locate Major
Ajit Singh have so far been unsuc-
cessful.

Landless Tribals in Orissa

2156. Shri Ulaka: Will he Minister
of Home Affairs be pleased to state:

(a) the number of landless tribals
in Orissa;

(b) whether any scheme has been
chalked out by Government to pro-
vide lands to these people; and

(e) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The information is not available with
the Central Government. An enguiry
is being made from the Orissa Gov=-
ernment and if they can furnish the
information, it will be placed before
the House.

{(b) and (c). Information is being
called for from the Orissa Govern-
ment,

Small Irrigation Schemes for Tribals
in Orissa

2157, Shri Ulaka: Will the Minister
of Home Affairs be pleased to state:

(a) the amount of money allocated
for Small Irrigation Schemes for tri-
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‘bal people in Orissa during the Third
Five Year Plan period;

(b) the number of years during
which the amount will be spent; and

(c) the amount proposed to be spent
in the first year of the Third Five
Year Plan and the amont actually
spent out of it?

‘The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Under the schemes for the Welfare of
Backward Classes in the III Five
Year Plan, the Government of Orissa
have not made any provision for
*Small Irrigation Schemes" for tribal
people.

(b) and (c). Do not arise.

C.1. Sheets to Orissa

2158. Shri Ulaka: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) the quantity of C.I. Sheets sup-
plied to Orissa during 1961-62;

(b} what was the demand of Orissa
for C.I. Sheets during 1961-62;

(c) whether Central Government
have received any representation from
Orissa Government for an increase of
the quota; and

(d) if so, what is the quantity to be
supplied during 1962-637

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) 3.394 M/tons of Galvanised Cor-
rugated sheets against all quotas in-
cluding despatches to Controlled
Stockists.

(h) 17,172 M tons.

fey No specific request for an in-
crease of the guota was received,
since all States are generally aware
of the difficult supply position of
these sheets. However, a request for
an ad hoc allotment of G. C. sheets
for rehabilitation of fire victimg was
received in April, 1962 and it was met
to the extent possible.

(d) 1,366 tonnes of G.C. sheeMwere
supplied during April-June, 1962. A
monthly quota of 7 wagon loads has
been fixed for supply to the State from
July, 1962 onwards.

Iron and Steel for Orissa

2159. Shri Ulaka: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) the quantity of iron and steel
demanded by the Orissa Government
for irrigation schemes from 1957 to
1960, year-wise; and

(b) the quantity suplied by Central
Government, year-wise, during the
aforesaid period?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Demands are received
and allotments made on financial year
basis. Bulk quotas are placed at the
disposal of the State Governments for
their Aevelopment schemes including
minor .rrigation works. For major
irrigation -rojects bulk allotment is
made to the Tentral Water and Power
Commission, who distribute the same
to the projects. The details of the
demand and allotment of steel to the
Central Water and Power Commis-
sion are given below:

{In Metric tons)

Demand Allotment
1957-58 15,706 2,415
1958-59 . 21,110 1593450
1959-60 23,085°75  25,861'75
1960-61 22.670 23,7290%)

(*) includes special allot-
ment of 1,144 tonnes
against unmet demand
of previgus period.

Details of the demands and the allo-
cations made for minor irrigation
schemes are not available. Statistics
of actual supply of steel to irrigation
projects of any particular State are
also not available.
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s Prices of Coal

2160. Shri P. R. Chakravarti: Will
the Minister of Mines and Fuel be
pleased to state: '

{a) whether Government have
examined the representation of the
Indian Mining Federation to the effect
that the recent decision of Gowern-
ment, instead of increasing the price
of grade II coking coal, has sub-
stantially reduced it thereby affecting
the economy of products;

(b) if so, what are their reactions;

(c) whether Government appreciate
the contention of the Federation that
in a further revision in the prices of
coal, grade II coals should be encour-
aged to the same extent by providing
incentives to production; and

(d) if so, when do the Government
propose to review its decision?

The Minister of Mines amd Fuel
(Shri K. D. Malaviya): (a) and (b).
Prior to the price mnotification of
June 13, 1962, coals which were at
one time categorised as Grade II cok-
ing coals were classified in Gfades
HH, J, K and L. Their prices were:

Steam coal
Rs. nP.

HH 2056
] 20°06
K 19°81
L 19°31

respectively. In the notification of
June 13, all these grades were com-
bined into one grade HH and the
price too was brought to the level of
that of Grade HH, viz. Rs. 20.56 per
ton. Thus, there was not only no re-
‘duction in the prices of Grade II
coking coals, but, on the other hand,
the prices of Grades J. K and L were
increased. The only difference was
that whereas the former prices were
fixed ones, the latest price of Rs. 20:56
is g ceiling price. Under a system of
ceiling prites, no colliery is expected
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to sell below ceiling unless its eco-
nomics justify it.

(c) and (d). There is no proposal
now to effect any further revision in
prices of Gr. IT coal. Government is,
however, considering measures to en-
courage production of wvarious grades
of coal.

Transportation of Coal by Road

2161, Shri P. R, Chakraverti: Will
the Minister of Mines and Fuel be
pleased to state:

(a) the steps that have been taken
to utilise road transport for move-
ment of coal; and

(b) whether any action has been
taken with regard to the recommen-
dations of the Committee on Trans-
port set up by the Ministry of Steel,
Mines and Fuel in 1961 to the effect
that rail movement to short distance
should be completely prohibited ex-
cept for steel plants and the rail-
ways?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The fol-
lowing steps have been taken:

(i) Issue of road permits for
movement of coal of grade II
and below and soft coke have
been liberalised. Ewen in
case of higher grades of coal,
road permits are issued very
freely upto the quota fixed by
the sponsoring authorities.

(i) Government are considering
the question of developing the
feeder and approach roads In
the coalfields of West Bengal
and Bihar as also the im-
provement of some of the
highways in those two States.

(iii) The question of moving coal
by road from the collieries in
Ramgarh area by trucks to
Mokamah Ghat and thence by
barges on the Ganga river to
Allahabad is under consider-
ation.
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(b) Consumers within a short dist-
ance of coalfields have been advised
to draw their coal by road ang some
of them have alrcady started doing so.
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Disturbed Allowance in Nagaland

2164, Shri Rishang Keishang: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government are awars
of the fact that an allowance cailed
“Disturbed Allowance” is being paid
to Government employees in Naga-
land;

(b) it so, the reasons why the said
allowance has not been paid to Gov-
ernment employees workings in the
disturbed areas of Manipur;

(c) whether Government propose
to pay the said allowance to the cm-
ployees of the Manipur Government
serving in the disturbeq areas; and

(d) if so, from when and, if not,
the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri (Datar): (a)
Yes.

(b) to (d). The matter is being
examined. )

Employment of Engineering Personnel

2165. Shri Mchammad Elias: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
representative body of the Indian
Engineers is demanding the employ-
ment "of engineers in the administra-
tion of technical projects; and

(b) if so, what were the reasons ad-
vanced for the same?

The Minister of State in the Minis-
try of Home Affairs (Shri Dalar): (a)
and (b). The 4l1st Convention of
the Institution of Engineers (India)
suggested among other things that the
direciion ang management of engi-
neering projects and enterprises
should be entrusted to engineers. The
reason given was that a new approach
to the problem of scientific and tech-
nical Administration was required in
view of the increasing importance of
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engineering and technology in our
economy.

Corruption

2166. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Prevention of Cor-
ruption Act applies equally to Minis-
ters:

(b) if so, how many prosecutions
have beéh launched against Ministers
in the States so far since the incep-
tion of the Act:

(e) whether the Central Anti-cor-
ruption or Special Establishment
machinery undertook any investiga-
tion against any Minister so far; and

(d) if so, with what result?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Prosecutions were launched
under the Penal Code in 1948.50
against six Ministers of Part B and
Part C States. As far as known to
the Central Government no Minister
has been prosecuteq under the Pre-
vention of Corruption Act.

(c) Yes.

(d) As stated in answer to (b) pro-
secutions were started against six
Ministers. One of them was convict-
ed and one was discharged. The
cazes against the other four were
withdrawn with the permission of the
courts, after consulting the Attorney
General, and on legal advice that pro-
secution was not justified. One other
case under the Penal Code, which was
also against a Minister in a Part B
State, was investigated in 1949, but
no further action was found called for.

Employment for Students

2167. Shri Ram Sewak: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state,
when there is an acute unemployment
problem in the country, what is the
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principle behind the scheme of em-
ployment of University students dur-
ing vacations?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): So far as
this Ministry is concerned, a few
students of the University of Calcutta
were employed by the National Atlas
Organisation on the preliminary work
in connection with the preparation of
the English edition of the National
Atlas, 1o enable the regular staff of
the organisation to devote more time
for other important work.

Development of Rocket Science

2168. Shri Yashpal Singh: Will the
Minister of Defence be pleased to
slate:

(a) whether Government are taking
any steps to develop Rocket Scicnce
in India; and

(b) if so, the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) The Defence
Organisation have taken certain pre-
liminary steps in this behalf.

(b) It is not jn public interest 1o
disclose any details.,

“Pakistani Smugglers”

2169. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state whether there was exchange of
fire for about 30 minutes between
Indian border police and Pakistani
smugglers near Rajakey, a border vil-
lage 42 miles away from Amritsar, on
the 5th August, 1962?

The Minister of Finance (Shri
Morarji Desai): There was no such
incident on the 5th of August. 1962
but on the night of 2nd August 1962,
there was an exchange of fire for
about 10 minutes between three
Pakistani smugglers and an ambush
party of the Punjab Armed Police
Picket, Rajakey along the border re-
sulting in death of one of the
smugglers.
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Central Civil Conduct Rules

2171, Shri 5. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have
modified the Central Civil Conduct
Rules, 1955 as suggested by the
Second Pay Commission; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The recommendations of
the Second Pay Commission have
been carefully considered by Govern-
ment and it was decided that the
existing Conduct Rules need not be
modified.

Recruitment Methods

2172. Shri Sham Lal Saraf: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that cases
have occurred where after the Union
Public Service Commission had com-
pleted all formalities of examinations
and interviews Government depart-
ments had cancelled recruitment;

(b) If so, the steps taken by Gov-
ernment to improve matters in future;

(c) whether it is a fact that in a
number of cases Government depart-
ments had sent delayed offers to
candidates recommended by* the
UP.S.C. for employment;

(d) if so, the number of such candi-
dates during the period 1960-61; and

(e) whether UP.S.C. have formu-
lated the recruitment rules referred
to in the report for the y@ir ending
31st March, 19617

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The Government are always
anxious to reduce such cases to the
minimum and it is®proposed to issuc
suitable instructions for the gufdance
of all concerned.

(¢) Yes.
(d) 93.

(e) Out of 143 draft recruitment
rules pending disposal with the Union
Public Service Commission on 1st
April, 1961, advice of the Commission
has been given in 124 cases to the
Ministries concerned.

Tribals of Singhbhum

2173. Shri H. C. Soy: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that in
Singhbhum and other tribal populat-
ed districts in Bihar, there are a num-
ber of incomplete constructions of hill-
pathways and that there are still
large parts of inaccessible tribal areas
in these districts urgently requiring
such connections; and

(b) if so, whether Government pro-
pose to grant additional funds for
the purpose?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is not
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available with the Government of
India. However, in the III Five
Year Plan of Orissa for the welfare
«0f Scheduled Tribes and Develop-
ment of Scheduled Areas, a provision
of Rs. 500 lakhs has been made for
construction of hill-pathways, cul-
wverts and village roads. Further,
schemes for communications are also
included in the Tribal Development
Block programmes and the provision
made therefor will be utilised for
communication works in Tribal Deve-
lopment Blocks which will be uvpen-
ed in areas with concentration of
tribal population.

Messrs Bharat Collieries Ltd.

2174. Shri P. Kunhan: Will the
‘Minister of Mines a‘nd Fuel be pleased
to state:

(a) whether Government have in-
vestigated into the causes of the clos-
ure of Ekra Khas colliery of M]s.
Bharat Collieries Ltd.;

(b) if so, what are the main find-
ings; and

(c) whether any steps are likely to
be taken by Government for reopen-
ing of these mines?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
‘There was an old fire on the northern
barrier of the collierv. The Coal
Board had undertaken various pro-
tective measures, but in spite of its
efforts, the fire could rot be checked,
and it gradually spread. Recently
it took a serious turn, and constituted
a threat to adjoining collieries. It
was, therefore, decided to inundate
the colliery in order to extinguish the
fire and inundation commenced on the
‘9th July, 1962. The colliery has thus
-closed down,

(c) After the fire is completely ex-
tinguished, steps will be taken to re-
©open the mine.
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Officers of Himachal Pradesh

{ Shri Mohammad Elias:
) Shri 5. M. Banerjee:
7 Shrimati Vimla Devi:
 Shri M. K. Kumaran:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of Class I and

Clascs I1 Officers in Himachal Pra-
desh; and

2176.

(b) the number of Class I ana Class
II officers on deputation from Uttar
Pradesh?

The Minister of Stafe in the Minis-
try of Home Affairs (Shri Datar): (a)
621.

(b) 5.
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Foreign Assistance for Coal Productiom

2179. Shri Rameshwar Tantia: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that foreign
assistance to the extent of Rs. 17
crores has been obtained by Govern-
ment for the expansion of coal pro-
duction; and

{b) if so, how this amount is being
utilized and how far the assistance
has been helpful to overcome the
coal shortage?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The World
Bank has offered a loan of 35 million
dollars (about Rs. 17 crores) to the
Government of India to meet the
foreign exchange requirements of the
private sector collieries during the III
Plan. Of this amount 30 million
dollars can be drawn uplo 31st July,
1963 and the remaining 5 million
dollars upto the 30th September, 1965.

(b) This amount is being utilised
for the import of coal mining machi-
nery, equipmemnt, spares, etc. required
for the setting up of new coal mines
end expansion and maintenance of the
existing collieries. So far, 4288 im-
port licence applicatiops wvalued at
about Rs. 12°T crores have been re-
ceived. Out of these, licences have
been issued for 1773 applications valu-
ed at about Rs. 2'9 crores. The re-
maining applications are under scru-
tiny. Actual drawals from the loan
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account will, however, start only
after the machinery and equipment
have been imported.

Bokaro Steel Project

Shri P, R. Chakraverti:
2180, {Slu'tmti Jamumadevi:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the extent of the area to be
convered by the Bokarp Project in
the Districts of Dhanbad and Hazari-
bagh; and

(b) the number of persons who will
have to vacate their lands and houses
and the measures to be taken to
rehabilitate them?

The Minister of Steel and Heavy
Industries (Shri €. Subramaniam):
(a) About 62,000 acres, according to
present estimates.

(b) Information regarding the
number of people who will be dis-

placed is not available, The Bihar
Government, whe will acquire the
lang for Bokarg Steel Project, will

formulate a scheme for rehabilitation
of displaced persons.

Confirmation of A.F.H.Q. Employees

2181, Shri 5. M. Banerjee: Will the
Minister of Defence be pleased to
refer tp the reply given to Unstarred
Question No. 316 on 23rd November,
1961 and state:

(a) whether the question of con-
version of 80 per cent temporary
posts into permanent in Armed
Forces Headquarters in supervisory,
clerical and stenographers grades has
since been finalised; '

(b) if not, the
delay; and

(c) when orders to this effect are
likely to be issued?

The Minister of State in the
Ministry of Defence (Shri Raghn-
ramaiah): (a) Yes, Sir.

(b) and (c), Do not avise.

reasons for the



5507 Written Answers BHADRA 12, 1884 (SAKA) Written Answers 5508

Irom Ore im Orissa

[ Shri Subsdh Hamsda:
2182.{ Shri S. C. Samanta:
| Shri B, K. Das:

Will the Minister of Mines amd
Fuel be pleased to state:

(a) whether it is a fact that new
deposits of iron ore have been found
in the Gandhamardan Hills in Orissa
State;

(b) if so, whether the area has
been extensively surveyed; and

(c) what is the result of the survey?

The Minister of Mines ang Fuel
(Shri K D, Malaviya): (a) The Geo-
logical Survey of India recorded iron
ore deposits, during 1954-55, at three
places, namely, south-west of Sua-
kati, North North East of Upar Jagar
and Ichanda, in the Gandhamardhan
hills, Keonjhar district, Orissa.

(b) No. only a preliminary assess-
ment has been made.

(c) The result of the work done
by the Geological Survey of India is
as follows:

South West of Suakati: Iron ore
occurs in an area 1600 metres long
and 600 metres wide.

North North East of Upar Jagar:
The deposit is exposed over a length
0of 1600 metres, The estimate of re-
serves is of the order of 12 million
tons (12.1 million tonnes).

Ichanda: The deposit occurg ag a
thick flow over an area of four fur-
longs.

As the deposits occur at a distance
of about 130 kilometres from the
railhead and as there are large de-
positz nearer to the railhead, no prio-
rity for further work was given to
the above deposits.

Concentrated Milk Powder

2183. Shri R. Barma: Will the
Minister of Scieatific Research aad
Cultural Affairs be pleased to state:

(a) how far the research work to
maintain the food walues of the con-
centrated milk powder has been
done;

(b) whether this study also in-
volves the study of maintaining cer-
tain proteins;

{c) whether Government propose
to get any foreign assistance in the
setting up of a plant of this nature;
and

(d) if so, the details thereof?

The Minister of Scientific Research
apd Cultural Affairy (Shri Humayum
Kabir): (a) The Central Food Tech-
nological Research Institute, Mysore
has worked out a process for the
production of Infant Milk Food bas-
ed on buffalo milk.

(b) Yes.

fa) andg (d). Kaira Co-operative
Milk Producers Union is already
producing infant food wunder the
trade name Amul Baby Food by us-
ing the above process. Some other
firmg are also producing infant food
with foreign collaboration.

National Advisory Cemmcil for
Hapdicapped

2184 Shrimati Savitri Nigam: Will
the Minister of Edmeation be pleased
to state the number of recommenda-
tions of the National Advisory
Council for the Handicapped whi::h
met last year, that have been imple-
mented so far?

The Minister of Education (Tr.
K. L. Shrimali): 12 out of 16 recom-
mendations concerning the Central
Government have been implemented.
Action on the remaining four recom-
mendations is in progress. 13 recom-
mendations concerning the State
Governments have been forwarded
to them for necessary action.

Training Cemtres for Deaf-Mutes

2185. Shrimati Savitri Nigam: Will
the Minister of Education be pleased fo
state the number of technical centres
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and training schools to be opened for
the training of the Deaf-mutes, dur-
ing the Third Plan period?

The Minister of Education (Dr,
K. L. Shrimali): A scheme for the
establishment of g Training Centre
for the Adult Deaf was included in
the Third Plan. The Government of
India in the Ministry of Education
have sanctioned the setting up of this
Centre at Hyderabag during the
current financial year.

Deaf and Dumb jn Union Territories

' 2186. Shrimati Savitri Nigam: Will
the Minister of Education be pleased
to state whether Government intend
to conduct a survey to find out the
actual number of deaf and dumb in
all the Union Territories to make
proper arrangement for their educa-
tion, training ang employment?

The Mipister of Educatiom (Dr.
K. L, Shrimali): The information is
being collected and will be laid on
the Table of the Sabha as soon as
possible.

Institatiom for Deaf ang Dumb

2187. Shrimati Savitri Nigam: Will
the Minister of Education be pleased
to state the number of institutions
for the deat and dumb, where the
arrangement for higher education and
training has been made in the coun-
try?

The Minister of Education (Dr,
K. L. Shrimali): With assistance
from the Government of India, the
All India Federation of the Deaf has
establisheq a school of photography
for the deaf in Delhi and the Govern-
ment of India are establishing a
Training Centre for th~ Adult Deaf
at Hyderabad during the current
financial year. Thecr ar~ no other
institutions for the higher aducation
and training of the deaf,

INAT § wUEr qW
3tes. it fema qTamw AT

wm WX g9 S ag Fary & F
w0 fF .
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Manufacture of Cars

2189. Shri P. C. Borooah: Will the
Minister of Stee] and Heavy Indas-
tries be pleased to state:

(a) whether Government have of
late received complaints regarding
the defective manufacture of cars by
M|s, Hindustan Motors Limited;

(b) it g0, what are the main manu-
facturing defects complained of; and

(¢) what action Government have
taken in the matter?

The Minister of Steel and Heavy
Industries (Shri C. Subramanmiam):
(a) to (c). Government have receiv-
ed some complaints regarding defects
in the cars manufactured by M|s.
Hindustan Motors Limited, Some of
these complaints relate to parts
manufactured by the firm itself while
others are in regard to the products
of ancillary industries. The atten-
tion of manufacturers has been drawn
to these complaints. They are mak-
ing continuous efforts to eliminate the
defects. They have already establish-
ed adequate inspection and testing
facilities to enforce standards  They
are also proposing to instal new
machinery to replace old machinery.
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Panel for Section Officers

[ Dr. Melkote:
| Shri Shivaji Rao S.
] Deshmnkh:
319 ghet M. M. Hag:
| Bhrimati Sarojimi Mahishi:
| Skri Chual Lal:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1071 on the
28th May, 1962 regarding pamel for
Section Officers and state:

(a) whether Government have ac-
cepted the advice of the U.P.SC. in
this matter;

(b) if not, the reasons
and

(c) if panel is formed, how Gov-
ernment propose to safeguard the in-
terests of thouamds of Assistants who
will be adversely affecteq as a result
thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a( to (c). The whole matter is still
under consideration
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Military Training School in Punjab

2193. Shri D. C, Sharma: Wil the
Minister of Defence be pleaseq to
state:

(a) whether there is a proposal to
establish a military training school
in Punjab during the Third Five Year
Plan period; and

(b) if so, the details thereof?

'l_!'he Minister of Defence (Shri
Krishna Menon): (a) and (b). Punjab
Government have at present under
consideration a proposal to seek
authority for a thirg sainik school
Details are being worked out.

Low Voltage Air Brake Contactors
ete,

2194. Shri Himatsingka: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether Hindustan Machine
Tools do not purchase items like low
voltage air brake contactors, 3-
phase relays ang diazed type cartridge
fuses from indigenous sources on the
ground that the prices of the local
products are costlier; and
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(b) whether Government have any
proposal under consideration to see
that the Hindustan Machine Tools
procure supplies from indigenous
sources ang thereby save foreign
exchange?

The Minister of Stee] and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The policy of the Gov-
ernment has always been tp ensura
that indigenous sources are utilised to
the maximum extent subject to tech-
nical suitability, Ag far as possible
the Hindustan Machine Tools Limit-
ed makes its purchases from indige-
nous sources, provided the items are
of the requisite quality and suit its
technical requirements.
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Children’s Education Allowance

f Shri P. Kunhan:
 Shri Daji:

Will the Minister of
pleased to state:

2197.

Finance be

" (a) whether it is a fact that Gov-
-ernment have recently sanctioned chil-
dren's education allowance to the Cen-
tral Government employees whose
children are enrolled at places other
than their headquarters;

(b) if so, whether the omployees
whose children study at their head-
-quarters are also eligible to draw
such allowance; and

(c) if not, the reasons therefor?

The Minister of Finance (Shri
Morarji Desal): (a) Yes. Children's
‘Education Allowance has been san-
ctioned tp low-paid Government em-
ployees who have to educate their
<children at a place other than the
theadquarters.

(b) No.

(c) Government have sanctioned the
scheme of Children's Education Allow-
ance in pursuance of a recommend-
ation of the Second Pay Commission
who did not recommend any financial
assistance in the case of employees
whose children study at their
headquarters.

Advisory Mission of UNESCO

( Shri P. C. Borooah:

) Shrimati Gayatri Devi:
21985 Shri Narendra Singh

| Mahida:

Will the Minister of Education be
pleased to state:

(a) whether an Advisory Miszion of
the UNESCO visited India towards the
end of August 1962 to discuss schemes
to develop science education in  this
country;

(b) if so, what subjects were discus-
sed with the Mission; and

(c) with what results?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) The development of science edu-
cation at the secondary level and the
establishment of centres of advanced
studies and research in selected uni-
versities, with technical assistance to
be made available under the United
Nations Expanded Programme of
Technical Assistance (UNEPTA).

(¢) The Mission has not yet
completed its work.

Foreign Business of Indian Insurance

2199, Shri P, C. Borooah: Will the
inister of Fimance be pleased to
state:

(a) the extent of foreign tusiness of
Indian Insurers ip vogue at the end
of 1960, 1961 and at present; and

(b) what measures are being taken
to expand this business?
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The Minister of Finance (Shri
Morarji Desai): (a)—

Year Life Insurance Gross direct
business in force premium written
of the Life outside India
Insurance by Indian
Corporation in  General Insu-
foreign counuies rance Companies

1960 . Rs. 109crores Rs. B:65 crores

1961 . Rs. 114 crores

Figures not
At Figures not available at
Ppresent  available at | present.

present.

(b) Life Insurance Business

The organisation of the Life Insur-
ance Corporation in foreign countries
is being strengthened by recruiting
more agents and appointing more De-
velopment Officers. An attempt is also
being made to work in the interior
areas where there was no organisation
so far.

General Insurance Business

Indian General Insurance Companies
have been showing losseg in foreign
business. In 1960, overall loss was
about Rs. 74 lakhs. The experience,
therefore, does not warrant any
expansion at this stage.
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Intelligence Wing in Minisiry of
Mines and Fuel

2202, Shri P. C. Borooah: Will the
Minister of Mineg and Fuoel be pleased
to state:

(a) whether the Ministry of Mines
and Fuel proposes to set up an intel-
ligence wing; and

(b) if so, what are the envisaged
ccnstitution and functions of the
wing?

The Minister of Mines and  Fuel
(Shri K. D. Malaviya): (a) and (b).
An information ang intelligence rnom
is being set up in the Ministry of
Mines and Fuel for assemblage of in-
formation on coal. Statistics regard-
ing the production, despatches ete.
of cgal will be displayed in this room
in the form of graphs and charts.
Usefu] literature on coal will also be
kept for reference.

Natural Gas in Gujarat

2203. Shri Indulal Yajnik: Wil] the
Minister of Mines and Fuel be pleased
to state:

(a) whether Government have de-
cided to charge Rs. 850 per thousand
cubic metres of gas to be distributed
in Assam through the Assam Electri-
city Board;

(b) whether the rate to be charged
by the Government for thousand cubic
metres of gas is about Rs. 85 for in=
dustrial concerns in Gujarat;

(e) whether Government will give
gas to the Gujarat Electricity Board
at the same rate at which it is being
given to the Assam Electricity Board
for distribution in Gujarat; and

(d) if not, the reasons therefor?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.
Qil India Limited has agreed to sell

the gas at Rs. 8:83 per thousand cubic
metres to the Assam Electricity Board.

(b) No natural gas is being supplied
to Industrial concerns in Gujarat at
present.

(¢) The price of gas to be supplied
by the Qil and Natural Gas Commis-
sion to the Gujarat Electricity Board
has not yet been fixed

(d) Does not arise.
Crimes in Union Territories

J Shri Himmatsinhji:
2204, | Shrimati Gayatri Devi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that crimes
in the Union Territories specially
Manipur, Tripura and Andamans have
shown an upward trend during the
last three years;

(b) if so, what are the reasons there=
for; and

(c) what steps have been taken to
prevent these?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) The
figures of total cognisable crime re-
ported in the Union Territories in
1959, 1960 and 1961, do not show
much variation.

(b) and (c). Do not arise.

Post-matric Scholarships Scheme for
S.C. and S.T.

[ 8hri Siddiah:
2205.{ Shri P. N. Kayal:
| Shri Somavane:

Will the Minister of Education be:
pleased to state:

(a) whether a sample survey was
undertaken during the year 1959-60 to
ascertain the extent to which the stu-
dents belonging to Schaduled Castes/
Tribes and other Backward Classes
have benefited from the Post-matric:
Scholarship Scheme; and
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(b) if so, the details of the survey?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). During
1960-61, it was proposed to carry out
the survey in gquestion. For this pur-
pose a Questionnaire, a copy of which
is placed on the Table of the House,
was sent to the State Governments for
completion by the Heads of the in-
stituticus, where scholarship holders
were studying in 1959-60, and return
‘to this Ministry with the State Gov-
ernment comments. In spite of a
number of reminders, replies from a
majority of the State Governments
‘have not yet been received. [See
Appendix II, annexure No, 84],

Hostel for S,C. and S.T. Students im
Allahabad

. ( Shri Siddiah:
‘22064 Shri P. N. Kayal:
| Shri Sonavane:

Will the Minister of Home Affairs
‘be pleased to state:

(a) whether the hostel building at
_Allahabad for the Scheduled Castes
and Scheduled Tribeg Students has
been completed;

(b) the estimated cost of the build-
ing; and

(¢) the number of students that can
‘be accommodated there?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) The hostel building at-
tached to the pre-examination training
‘centre has not yet been completed.

(b) Rs. 3,03,170.

(c) 81,

Housing Schemes for Scheduled
Castes in Mysore

[ Shri Siddiah:
2207.{ Shri P. N. Kayai:
|_ Shri Sonavane:

Will the Minister of Heme Affairs
‘be pleased to state.

(a) whether the housing schema
under the State sector for the Schedul.
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ed Castes was discontinued in the
State of Mysore in the vears 1960-61
and 1961-62;

(b) if so, the reasons for such dis-
continuance;

' (c) whether the Scheme has been
continued in the year 1962-63; and

(d) if so, what ig the amount allot-
ted for the purpose?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) No,
Sir.

(b) Does not arise.
(e} Yes, Sir.

(d) Rs. 4'50 lakhs.

Harijan Girls’ Hostels

[ Shri Siddiah:
2208.4{ Shri P. N. Kayal:
| Shri Sonavane:

Will the Minister of Heme Aflairs
be pleased to state:

(a) what is the amount allctted to
each of the States and Union Territor-
ies for the establishment of the
Harijan girsl' hostels in the year 1962-
63; and

(b) the number of girls that will
get the benefit of the hostels?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): {a) and
(b). A combined provision of Rs. 67:55
lakhs has been made for hostels for
Scheduled Caste students—both for
boys’ and girls’ hostels— for 1962-63
under the State sector of the Plan.
This amount has been allocated to the
various States and Union Territories
as given in the statement placed on
the Table of the House. The number
of Scheduled Caste girls who will
benefit from the above provision will
depend on the actual extent to which
the factiimes offered are utilised by
Scheduled Caste girls in each State
and Union Territory. In view of the
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high priority given to this scheme, an
additional provision of Rs. 20 lakhg has
also been made under the Central
sector of the Third Plan in order to
meet additional demands for hostel
accommodation for Scheduled 'Caste
girls. This provision will be utilised
for increasing the capacity of a few
selected general hostles to accommo-
date Scheduled Caste girls; and allo-
cation to the various States and Union
Territories will be made on the basis
of actual requirements.

STATEMENT

Statement showing the amount allot-
ted for 1962-63 for providing hostel
facilities to Scheduled Castes under

State Sector

(Rs. in lakhs)

State/Union Amount
Territory. nliotied
1. Andhra Pradesh 8-19
2. Bihar 2-80
3. Gujarat 3-38
4. Jammu and Kashmir 045
5. Kerala 2-10
6. Madras 900
7. Maharashtra 7:30
8. Mysore 1411
9. Orissa 6:00
10. Rajasthan 2-80
11. Uttar Pradesh 8-60
12. West Bengal 1-20
13. Himachal Pradesh 0-50
14, Tripura 013
15. Pondicherry 1-00
TOTAL: 87-58

Under invoicing of Jute Goods

[ Shri S. M. Banerjee:
8- 1 Shri Indrajit Gupta:

Wil the Minister of Finance be
pleased to state:

{a) whether it is a fact that the
customs detained jute goods which
were being imported by Mis. Me-
Leod and Company, Calcutta on a
«charge of under-invoicing;

(b) whether these goods were re-
leased before inquiry couid conclude on
8th August, 1962 or on subsequent
days; and

(¢) if so, the reasons for this?

The Minister of Finance (Shri
Morarji Desai): (a) to (¢). There has
been no such detention of jute goods
on import. However, in case of some
shipping bills that were presented be-
fore the Calcutta Customs House by
M/s. MeLeod & Co. Ltd., and the
Megna Mills Co. Ltd., who are can-
nected with the former, for the ex-
port of some-consignments of sacking
of the declared value of Hs. 19 lakhs
approximately, the Calcutta Custom
House considered that prima facie ths
declared value was low. They have
accordingly initiated adjudication pro-
ceedings in respect of these consign-
ments. Pending completion of the ad-
judication proceedings, the goods were
allowed to be shipped on the execution
of bonds with a bank guaraniee. This
wag necessary asg the country might,
have lost a considerable amount of
foreign exchange, if the contract had
not been fulfilled. This also would
have had wide repurcussions in
international dealings. -
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12.09 hrs,

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

REPORTED KILLING OF TWO INDIANsS BY

PAKISTANI ARMED RAIDERS NEAR
PAISBARI BORDER POST 1IN WEST
BencaL

Shri Daji (Indore): Sir, under

Rule 197, I call the attention of the
Prime Minister to the following mat-
ter of urgent public importance and
I request that he may make a state-
ment thereon:

Reported killing of ‘wo Indians
by the Pakistani armed raiders
near the Piasbari border post in
West Bengal on the 28th August
1962.

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Sir, on the  30th
August, 1962, the Government of India
received information from the District
Magistrate, Malda, that about 22
Pakistani nationals armed with dead-
ly weapons had intruded into Indian
territory on the 28th August, at about
5-30 hours, and had removed 19
head of cattle from village Majha-
ghar, PC. English Bazar, Distt. Malda,
The report said that the intruders
assaulted one Deben Ghose and bhis
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brother, Biswanath Ghose of Peas-
bari, who were grazing their cattle
near the Indo-Pakistan border. This
assault resulted in the death of Bis-
wanatha Ghose and serious injuries to
Deben Ghose. The District Magist-
rate, Malda, reported thbat he had
lodged a strong protest with  the
Deputy Commissioner, Rajshahi (East
Pakistan).

The next day, i.e. on the 3lst
August, the Chief Secretary of the
Government of West Bengal, tele-
graphed to the Government of India
the text of a protest that had been
filed with the Government of East
Pakistan over this serious incident.
The protest called for immediate in-
quiry, deterrent punishment to the
offenders, restoration of cattle to the
Indian owners and adequate zom-
pensation to the family of the
deceased.

Newspaper reports have stated that
two persons have died as a result of
the assault. According to information
received from the Government of West
Bengal, there was one fatal casuaity
only and not two.

No reply has been received from the
FEast Pakistan Government tn the
protest Notes filed Our Deputv High
Commissioner in Dacca has  been in-
formed of the incident. He has been
advised to lodge a protest at the
diplomatic level.

Shri Daji: May we know how deep
into our territory the raiders had
come and whether the raiders were
mere casual personnel or they  be-
longed to the Pakistan Armed forces?

Shrimati Lakshmi Menon: The state-
ment says, Pakistani nationals armed
with deadly weapons. I did not say,
Pakistan Armed forces. They are just
Pakistan nationals.

Mr. Speaker: How deep they had
come into our territory?

Shrimati Lakshmi Menon: Peasbarl
is B miles from Malda. I do not know
how deep.

Shri H. P. Chatterjee (Nabadwip):
May 1 ask one question?
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Mr. Speaker: I do not make that
departure. We have no provision for
any supplementary in so far as Call-
ing Attention Notices are concerned.

But, I allow one question to the
sponsors. There is no other sponsor
standing up. Next question Shrt
Bagri.

Some Hon. Members: Not in the
House.

Shri H. P. Chatterjee: I may be
permitted to ask one question

REPORTED STATEMENTS MADE AT
DsakarTA BY SHRI G. D. SoNDHI
AND THE REACTIONS OF THE
INDONESIAN GOVERNMENT

Shri Indrajit Gupta: (Calcutta
South-West): Sir, under Rule 187,
I call the attention of the Minister of
Education to the following matler of
urgent public 1mportance and I re-
quest that he may make a statement
thereon:

Reported statements made  at
Djakarta by Shri G. D. Sondhi,
Vice-President of the Asian Games
Federation and the reactions ex-
pressed thereto by the Indonesian
Government.

Tha "finister of Education (Dr. K.
L. Shrimali): Sir, I beg to make the
following statement in regard to the
Cal] Attention Notice tabled by Sar-
vashri Iadrajit Gupta, S. M. Baner-
jee, Prabhat Kar and Daji on the
alleged anti-Indonesian statements
made by Shri G. D. Sondhi at
Dijakarta on 2Bth August, 1962.

The Government of India do not
have the official text of the state-
ments made by Shri G. D. Sondhi
However, the Government of India
wish to make it clear that Shri G. D.
Sondhi is not in Djakarta as India’s
official representative. Shri G. D.
Sondhi in his personal capacity hap-
pens to be a member of the Inter-
national Olympic Couneil, Senior
Vice-President of the Asian Games
Federation and one of the three re-
presentatives of the Indian Olympic

Public I'mportance

Association on the Asian Games Fed-
eration. All the expenses of Shri
G. D. Sondhi’s visit to Djakarta are
being borne by the Organising Com-
mittee of the Fourth Asian Games
and not by the Government of India
nor even by the Indian Olympic
Association. The wiews expressed by
Shri G. D. Sondhi are his personal
views,

It has all along been the declared
policy of the Government of India
not to interfere in the affairs of the
National Sports Federations. Such
Governmental intereference would
amount to violation of the Olympic
Charter.

The Government and the people of
India have all along had the friendliest
of relations with Indonesia and it shall
always be the endeavour of the Gov-
ernment of India to strengthen these
relations.

ri Indrajit Gupta: While the posi-
tion stated by the hon, Minister is
technically correct, may 1 know, in
view of the very bitter feelings which
unfortunately seems to have been
aroused extending to the extent of
demonstrations outside our embassy
at Jakarta, whether the Government
will make it clear that thev are dis-
owning not only their connection with
the status of Mr. G. D. Sondhi but
also the contents of the statement
in advocating the cause of Taiwan?

Dr. K. L. Shrimali: How can we
disown Mr. Sondhi? Mr, G. D. Sondhi
is an Indian pational

Shri Daji (Indore): We may not
disown him, but have we 'made it
clear to the Indonesian Government
that the Government of India does
not underwrite the views expressed
by Shri Sondhi?

Dr. K. L. Shrimali: I had made it
very clear in my statement that the
Government of India have no respon-
sibility for the views expressed by
Mr. Sondhi. Mr. G. D. Sondhi is
there in his individual capacity in
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Matters of Urgent
Public Importance

[Dr. K. L. Shrimali]

the Asian Games and in the Olym-
pics. As I said, we do not interfere
in this work of the Federation.

Shri Daji: My question has not
been answered, Sir. My question
was whether we have made it clear
to the Indonesian Government that
we dissociate with the views of Shri
Sondhi.

Dr. K, L. Shrimali: This question
has been answered. Our Ambassador
in Indonesia has made it very clear,
and the Government of India hawve
also made it clear, and my state-
ment also makes it very clear.

snri 5. M. Banerjee (Kanpur): May
I take it from the statement of the
hon., Minister that if any Indian goes
abroad in connection with sports or
any other thing, he has the right to
say whatever he likes and he wil¥not
be pulled up for what he says?

Mr. Speaker: That is hypothetical.

Dr. K. L. Shrimali: The hon. Mem-
ber certainly should know that this
country enjoys freedom, and hon.
Members on the opposite side should
certainly know that we cannof just
do anything about the statements
which they make. Similarly, Shri
G. D. Sondhi has made a statement.
He has made it in his personal capa-
city.

Shri §. M. Banerjee: Sir, I raise a
point of order. To my question, the
hon. Minister says that hon. Members
also make some statements. He has
not cared to answer my question.
(Interruption).

Mr. Speaker: It was made clear in
his statement. Shri Hem Barua,

Shri Hem Barua (Gauhati): In view
of the fact that this incident has pick-
ed up a lot of misunderstanding, may
1 know whether the Government have
the official version of Shri Sondhi's
statement with them?

Military Posts in
in Ladakh

Dr. K. L. Shrimali: I have said in
my statement that we have not re-
ceived any official statement.
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Dr, K. L, Shrimali;: How can the
Government do anything like that?
The gentleman goes there as a rep-
resentative of the Olympics, and
makes a statement in his individual
capacity. How can the Government
curb the freedom of an individual?

Mr. Speaker: We shall proceed to-
the next item.

Shri P. C. Borooah
TOose—

(Sibsagar)

Mr. Speaker: I looked at that side,
but he did not stand.

Shri P. C. Borooah: 1 was waiting
for the other question to end.

Mr. Speaker: Sorry.

STATEMENT RE: CHINESE
MILITARY POSTS IN LADAKH

Mr. Speaker: About the subject re-
garding the establishment of 3Q new
posts in Ladakh, I made enquiries, and
I learnt that the Prime Minister was
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going to make a statement. I will
allow Shri Hem Barua question.

Shri Hem Barua (Gauhati): When
is the Prime Minister making the
statement?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Unfortunately, the
Prime Minister is pot here now. I
would make a statement,

Mr. Speaker: Does she want to make
the statement now?

Shrimati Lakshmj Menon: I want to
make the statement.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Is it in answer to a Short
Notice Question or a Calling Atten-
tion Notice?

Mr, Speaker: A Calling Attention
Notice was received. But before that
could be ascertained, the hon. Prime
Minister has sent me an intimation
that he was going to make a state-
ment voluntarily. I have ' allowed
that. But because I had also receiv-
ed a Calling Attention Notiwe I will

allow Shri Hem Barua to put a
quesiion. .
Shrimati Lakshmi Menon: White

Paper No. VI published by Govern-
ment gave some details of Chinese
military posts established wupto 26th
July against which we had lodged
protests.

Since the publication of White
Paper No. VI, we protested on 22nd
and 24th August against the establish-
ment of some more posts. The total
number of these posts established by
;he Chinese since May 1962 comes to
1),

On 28th August, we protesed
against the establishment of four
more posts. Our information is that
one of these Chinese posts has since
been withdrawn. But there is some
e€vidence of the establishment of two
more such posts in the neighbour-
hood.
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I have had occasion to mention
earlier in the House that a large num-
ber of these posts, particularly those
established in recent momths, are ex-
tensions of old posts a few miles fur-
ther and generally within the defen-
sive perimeter of the earlier posts.
This is the case ‘particularly in the
region of Daulat Beg Oldhi and the
Chip Chap river valley where the
Chinese posts are separated only by
short distance from each other.

In the Galwan river valley there
are a number of Chinese posts that
are close together and are inter-
connected. These, as I have said be-
fore, hamper our line of supply ‘o our
post by the land route. Another
atlempt to interfere with our supply
line was made by the Chinese by the
establishment of a Chinese post on
the 23rd August in the Pangong lake
area, We have protested against this
and taken necessary measures to pre-
vent interference with our line of
supply in the Pangong lake area.

In regard to the incident on August
14th, the factual position is that there
was an exchange of fire between our
post in the Pangong lake region and
the Chinese  detachment. No-
casualty was suffered by our post. We
protested to the Chinese against this
incident on the 15th August.

Shri Hem Barua: The Chinese have
by new established 30 new posts and
the White Paper No. VI only mentions
details of 20 posts. That means that
they have built at least 10 more
posts. On the other hand, because of
the posts that we have established,
the Prime Minister was pleasej to-
say that we have recovered about
2,000 square miles from the Chines=.
The Chinese advance is most patent
by the establishment of these new
posts. May I know whether the es-
tablishment of these new posts
demonstrates any further advance-
into our territory by the Chinese?

The Minister of Defence (Shri
Krishna Menon): The number of these
posts is not synonymous with the-
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territorial advance. It is a matter of
tactical disposition, whether our Com-
manders think that it is better to split
up one post into two or the Chinese
Commanders do the same. The ans-
wer to the question is, the estab-
lishment of these posts by itself dces
not mean advance into our territory.

Shri Hem Barma: My question has
no. een replied to. Our argument
is that because we have been able to
-establish a few mpre posts, we have
reoccupied certain territory.

Mr. Speaker: Why should he place
so much emphasis on that part?

Shri Hem Barma: My point is, the
establishment of new posts to the ex-
tent of 30 means that the Chinese
have advanced into our territory. It
may be a tactical move.

Mr. Speaker: What I understood
was, the Defence Minister has said
that there has not been any further
advance by the Chinese in that area.
It is for the Commanders to see whe-
ther it is expedient to split up one
Fost further into two or three posts.

Shri Hem Barua: That is not clear.

Mr. Speaker: Then I might not have
understoed him all right. Let me
ask.

Shri fLrishna Menon: What I said
was, the incréase in the number of
posts by the Chinese, as mentioned
by our Prime Minister, taking 1Into
account the difference in the dates of
the two announcements, does not by
itself mean any further advance.into
our territory. The increase in the
number of posts is the distribution of
personnel into one, two, three or four
posts, according as the Command
desires. We may not consider it
necessary or possible, whatever may
be the reason, to increase the num-
ber of posts, when one post would do
the job. That is a tactical decision,

rd

Mr. Speaker: The increase in the
‘number of posts might not by itself
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mean further advance by the Chinese.
But the question that the hon. Mem-
ber insists on is whether in fact
there has been further advance, ac-
cording to the information available
with the Government.

Shrimati Lakshmi Menon: It is al-
ready stated in the statement. 1 have
said there:

“I have had occasion to mention
earlier in the House that a large
number of these posts, particularly
those established in recent months,
are extensions of old posts a few
miles further and generally within
the defensive perimeter of the
earlier posts.”

This has already been stated

(Interruptions).

An Hon. Member: Have they made
any advance?

Mr. Speaker: Order, order. We are
trying to understand each other. Hon.
Members should not be impatient.

Shri Bade (Khargone): How many
miles further have they advanced?

Mr. Speaker: Should all of them
stand up- simultaneously? Let them
put their questions one by one.

Shri Bade: It is a serious question.

Mr. Speaker: Order, order. 1 should
not be forced to have a departure
here, though the subject is very im-
portant.. Hon. Members can seek a
further discussion by another method.
But I am trying to make it clear so
that the anxiety of the hon. Mem-
bers might be removed. They should
allow me to have that cleared rather
than force me to allow a further dis-
cussion by allowing other hon. Mem-
bers to put questions. I am not
allowing any question to be put by
other hon. Members whose names do
not appear on the Calling Attention
Notice. '

Shri Hari Vishnu Kamath: I am not
putting another question. May I
request you to clarify another aspect



5535 Statement re;

of the matter closely connected with
this one? In disallowing a similar
question by me, Sir, you were
pleased to state that the Prime Min-
ister would make a statement re-
garding the correspondence between
the Government of India and the
Government of China recently. Is
that statement coming before the
end of this Session to bring the battle
of notes up to date?

Mr, Speaker: I cannot say that. If
he tells me what that promise [ made
is, certainly I will get it checked
up.

Now, coming to the other matter,
again and again the same question is
being put, whether the Government
can give any further information on
this fact as to whether the Chinese
have made any further advance into
our territory and, if so, by how
many miles.

Shri Krishna Menon: I said, Sir,
that increase in the number of these
posts does not mean any advance
(Interruptions).

Shri Surendranath Dwivedy (Ken-
, drapara): That means there has been
advance; it is clear,

Shri Hem Barua: May I ask, Sir. . .

Mr. Speaker: Order, order., Would
the hon. Members kindly resume
their seats? The difficulty with the
hon, Membe=rs is that they are feel-
ing perturbed. They have these ap-
prehensions that probably there have
been some further advances in our
territories by the Chinese. The gues-
tion, though it was confined to the
posts, is whether there has been any
further advance. The hon. Defence
Minister has said two or three times-
probably 1 have not been able to
make myself clear and, therefore,
that ambiguity still exists—that the
setting up or the increase in the
number of these posts by themselves
does not give any indication whether
there has beep any further advance
or not. This is admitted, and every-
body is satisfled so far as the increase
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in the number is concemed. Inde-
pendently of that, the question is—
whether there has been ap increase
or not—whether the Chinese have
advanced further into our territory.
This is what the hon. Members want
to know. If the Government has got
that information that might be
Eiven.

Shri Krishna Menon: If you will
permit me to say so, Sir, it is not
possible to hold territories without
posts. If they will advance they will
put up posts. That is why I said that
these posts do not represent advances.
There are no posts put up by the
Chinese which represent advances
into our territory.

Shri Hari Vishnu Kamath: Why is
the Minister shilly-shallying and beat-
ing about the bush? Why can't he
say ‘yes' or ‘no'?

Shri Tyagi (Dehra Dun): Let us
say: “No advance”.

Shri Hem Barua: Sir, I rise to a
point of order. 1 have been listening
to the two statements by the two
different Ministers. Shrimati Lakshmi
Menon has admitted that there has
been an extension of posts a few
miles further. The Defence Minis-
ter has also said that there has been
a splitting up of posts. Supposing I
split your chair, Sir. . . .

Shri Hari Vishnu Kamath: God for-
bid.

Mr. Speaker: Order, order. There
ought not to be any surprise if the
chair is split on account of what has
been happening!

Shri Hem Barma: Suppose, Sir,
your chair is split into two parts and
one part remains here; the other part
either goes to the front or goes back.

Mr. Speaker: They can remain
parallel also and I might fall down!
(Interruptions) The two portions may
be behind each other.

Shri Krishna Menon: You cannot
hold a territory without army or
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posts. The question is directly in rela-
tion to the 30 posts, about the dis-
crepancy between the statement made
by the Minister of Defence and the
statement made by the External
Affairs Minister. That, I understand
is the purpose of this question.
Therefore, naturally, when she
speaks about the increase of posts, a
doubt arises whether they advanced
I said there was no advance.

Mr. Speaker: Now papers to be laid
on the Table.

Shri Hari Vishnu Kamath: I would
like to ask whether this answer just
now given was due to the interven-
tion of the Minister without Port-
folio.

Shri Krishna Menon: I would like
to ask the hon. Member to withdraw
the word “shilly shallying”.

Mr. Speaker: What iz the word
objected to?

An Hon. Member: “shilly

ing”.

shally-

Mr. Speaker: There is one appeal
which I have to make to hon. Mem-
bers. These are very delicate matters

and we have to help the Govern-
meni. Governmeat has to  govern
and Parliament has to legislate.

Sometimes it becomes difficult for the
hon. Members on the Treasury Ben-
ches to give such information as

might be demanded by the hon.
Members. They might appreciate
that there may be some difficulties

on certain occasions and in  such
matters such pressure at that moment
might, perhaps, put the Govern-
ment in an embarassing position, or
affect the interests of the country.
Al] of us, whether on this side or
that side, are interested in safe-
guarding the interests of the coun-
try. So, that should also be borne
in mind and sometimes if there is
some hesitation, that should not al-
ways be taken to mean that there
was an attempt at shilly shallying or
deliberately  withholding informa-
tion. Some allowances have to be

g
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made. Of course, I am not referring
to any particular occasion, either
this occasion or any other particular
occasion. I am simply bringing it to
the notice of hon. Members go that
they might take this also into consi-
deration when they press questions.

Shri Hari Vishnm Eamath: Sir, I
want a clarification on the ruling
which you have just now given.

Mr. Speaker: There is no ruling.

Shri Hari Vishon Eamath: I am
referring to your observation. The
Minister has, throughout his answers,
never used the word “public inte-
rest”.

Mr. Speaker: I would request the
hon. Member to resume his seat.

Shri Hari Vishnu Kamath: So,
there is no question of national inte-
rest or public interest at all

Shri Hem Baruma: Sir, May I seek
your protection?

Mr, Speaker: I rather seek his pro-
tection. I have closed that chapter.
S0, I would request him also te
just resume his seat.

12.27 hrs
PAPERS LAID ON THE TAELE
Maxtpur CHiLpren RuLes, 1962

The Minister of State,in the Minis—
try of Home Affairs (Shri Datary:
Sir, T beg to lay on the Table a copy
of Notification No. 37!62-Act|]L. pub-
lished in Manipur Gazette dated the
22nd June, 1962 containing the Mani-
pur Children Rules, 1962, under sub-
section (3) of section 59 of the Child-
ren Act, 1960. (Placed in Library
See No. LT-387|62].

GeNEVA CONVENTIONS (ASSIGNMENT OF
LEecaL PractrTiIONERS) RULEs, 1962

The Minister of State in the Mim-
istry of Defence (Shri Raghuram-
aiah): Sir, I beg to lay on the Table
a copy of the Geneva Conventions
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(Assignment of Legal Practitioners)
rules, 1962 published in Notification
1962, under section 19 of the Geneva
No. SRO 222 dated the 25th August
Conventions Act, 1960. [Placed in
L brary, See No. LT-388|62]

MINERAL CONCESSION (FOURTH
AMENDMENT) RuULEs, 1962

The Deputy Minister in the Min-
istry of Mines and Fuel (Shri Hajar-
navis): Sir, I beg to lay on the Table
a copy of the Miaeral Concession
{Fourth Amendment) Rules, 1862
published in Notification No. GSR
1076 dated the 11th August, 1962,
under sub-section (1) of section 28
of the Mines and Minerals (Regula-
tion and Development) Act, 1957,
[Placed in Library, See No. LT-389|
62].

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report
the following rmessages received
from the Secretary of Rajya Sabha:—

(iy “In accordance with the pro-
visions of rule 125 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajva Sabha, at itg sitting held on
the 30th August, 1962, agreed
without any amendment to the
Atomic Energy Bill, 1962, which
was passed by the Lok Sabha at
its sitting held on the 20th August,
1962.

(ii) “In accordance with the
provisions of sub-rule (6) of rule
162 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No.
4) Bill, 1962, which was passed
by the Lok Sabha at its sitting held
on the 21st August, 1962, and
transmitted to the Rajya Sabha for
its recommendations and to state
that this House has no recommen-
dations to make to the Lok Sabha
in regard to the said BillL"”

porations Bill

(iii) “In  accordance with the
provisioas of sub-rule (6) of rule
162 of the Rules of Proce-
dure and Conduct of Busi-
nass in the Rajya Sabha, 1 am
directed to return herewith the
Apprepriation (Railways) No. 4
Bill, 1962, which was passed by
the Lok Sabha at its sitting held
on the 21st August, 1962, and
transmitted to the Rajya Sabha for
its recommendations and to state
that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill."

1229 hrs.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL*

The Minister of State in the Minis-
try of Food and Agricultore (Dr. Ram
Subhag Singh): Sir, on behalf of
Hafiz Mohammad Ibrahim, I beg to
move for leave to introduce a Bill
further to amend the Electricity
(Supply) Act, 1948

Mr. Speaker: The question is:
“That leave be granted to intro-

duce a Bill further to amend the

Electricity (Supply) Act, 1948

The motion was adopted,

Dr. Ram Subhag Singh: I introduce
the Bill.

WAREHOUSING CORPORATIONS
BILL*

The Minister of Fooq and Agricul-
tore (Shri S, K. Patil): Sir, I beg to
move for leave to introduce a Bill to
provide for the incorporation and
regulation of Corporations for the
purpose of  warehousing of agri-
cultura] produce and certain other
commodities and for matters connect-
ed therewith.

Mr, Speaker: The question is:

“That leave be granted to imtro-
duce a Bill to provide for the in-
corporation and reg‘u.lat‘ion. of Cor-

*Published in the gazette of India, Part II, Section 2, Dated 3-9-62.



5541 Reserve Bank

[Mr. Speaker]

porations for the purpose of ware-
housing of agricultural produce
and certain other Commodities
and for matters connected there-
with.”

The motion was adopted.

7Shri S. K. Patil:
Bill.

I introduce rhe

12-30 hrs.

RESERVE BANK OF INDIA
(AMENDMENT) BILL—Contd

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri B. R.
Bhagat on the 31st August, 1962,
namely: — '

“That the Bill further to amend
the Reserve Bank of India Act,
1934 and to make certain conse-
quential amendments in the State
Bank of India Act, 1955, be taken
into consideration.”

Time allowed was two hours; 1 hour
and 25 minutes hiave already been
taken and there are 35 minutes left.
Shri Abdul Wahid may kindly con-
tinue his speech,

Shri T. Abdul Wahid (Vellore):
Sir, az 1 had said the other day, this
is a very welcome measure, It en-
ables the banks to give long-term
credit to exporters. On this occasion
when this Bill is intended to give
more financial facilities to exporters
T would make a few more suggestions,

1 suzgest that the guantum and
ronditions of financial accommodation
to the export industries should be
made very liberal. 1 also suggest that
the margin on hypothecation of goods
should be instructed to charze the
more than 20 per cent. The banks
should be instructed to charge the
minimum rate of interest from export
industries and export business houses
sn that the cost of export goods may
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be kept as low as possible. I want
that industries which purely cater for
exports should be given as much of
long-term finances as possible so that
they can modernise and mechanise
their industries in order to reduce the
cost of production.

These measures will help most of the
big export industries and export
business houses. I suggest that some
measures should be taken to help the
small exporters also who are groaning
under heavy interest charges which
they have to pay to people from whom
they borrow money or to whom they
consign or sell their goods. I suggest
that banks may be instructed to ad-
vance loans to small-scale exporters
50 that they can at least prosper.

These are my few suggestions.

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): Mr.
Speaker. Sir, I am verv grateful to
Lon, Members who participated in this
debate and have given full support to
this measure. Some of the hon. Mem-
Liers raised some points and I would
like to reply to them

Shri Kar said that the Governor
und the Deputy Governor of the Re-
serve Bank should be wholetime offi-
cere as provided in the present Act
governing the Reserve Bank of India
He objects to the amendment that we
are seeking, namely, that they can
undertake some functions which are
in the public interest and which may
not ba connected with the Reserve
Bank at the request of Central and
State Governments. He said  that
during the decade the functions of the
Governor and the Deputy Governor
have inereased and have become diver-
rified.  They have not remained
ctandstill 1 agree with him entirely,
Lut the point ic that the present pro-
vision is absolutely rigid. There may
be some functions like an important
enquiry orf an important work which
the Central or the State Government
may request them to undertake but
beratise legally it is not a part of their

tIntroauced with the recommendation

of the President.
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functions they cannot undertake it,
although it may be very important
and they may be the best persons to do
it. In such an eventuality the present
provision comes in the way. That is
why it was thought wise that the pro-
vision should be made flexible. It is
merely an enabling provision. It does
not mean that the Governor and the
Deputy Governor would be doing odd
jobs every time. That is not the in-
tention.

Shri Tyagi (Dehra Dun); Flexibility
= all right but it should not be
elastic.

Shri B. R. Bhagat: No, the intention
is not to be elastic. But, gs I said,
there may be certain important en-
quiries or commissions connected with
economic and other matters which it
may be thought wise and in the pub-
lic interest to entrust to them. In
that case the Central or State Govern-
ment may request them and in such
an eventuality they might undertake
it. Such an eventuality cannot be an
everyday matter. It can be a very
exceptional matter which may be very
important. That is the idea. It
is at best an enabling measure, and
is intended to provide for such excep-
tional or extraordinary situations.

Then, my hon. friend said something
about the sterling bills. It is obvious
that if they are encashed before matu-
rity, we lose, and in that, we lose a
part of the foreign exchange. It is in
the interests of the whole country in-
cluding Government that al] foreign
exchange should be conserved. But
the position is that the present Act or
the amending Bill does not provide
aither that the sterling or foreign bills
should be discounted or that they
should be held to maturity. This is a
matter which has to be left to the dis-
cretion of the individual banks, and
it cannot be dealt with by law. In
practice, the more important banks
hold the bills to maturity, and the
question of discounting them or of any
consequent loss in foregin exchange
does not, therefore, arise. That is the
factual position. But the question
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whether any directions should be
given to the banks suggesting that
the bills as a general rule should be
held to maturity instead of being dis-
counted at a Joss, any assistance which
a bank may require being obtained, if
necessary, in the form of loans from
the Reserve Bank, will be examined
after thiz Bil] is passed We are at
it, and we are considering what can
be done in such a situation.

Then, he raised another point about
the cashier contractor system in the
Reserve Bank. This system in the
Reserve Bank does not work in the
same way in which it does in a com-
mercial bank. At certain offices of
the Reserve Bank of India, paid trea-
surers who are officers of the bank
have already been appointed. They
are officers of the bank, and they have
been appointed on contracts as cashier
contractors. At other offices, treasu-
rers who are not themselveg the em-
ployees of the Reserve Bank of India
but who have furnished security in
the form of cash or Government secu-
rities are responsible for the working
of these cash departments. Again,
even where a cashier who is not him-
self the bank’s employee has been ap-
pointed and made responsible for the
cash department's working, there are
other officers or workmen working
under him, and they are employees of
the bank and they are posted to his
department on a full-time basis,

The only difference, as far ag the
non-officia] cashier as distinguished
from the paid officer-treasurers of the
Reserve Bank of India are concerned,
is that the nature of the security ob-
tained from the non-official cashier is
greater, and such cashiers are respon-
sible under the contracts for making
good immediately to the bank any
shortage which may be discovered,
and in view of this responsibility, they
have pot a right to be consulted abonut
the persons who are posteq in the:r
department,. even though they ar:
the employees of the bank, becausc
they have to be necessarily accepted
by the cashiers because they take the
responsibility for the cash. Then, the
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cashiers of the Reserve Bank who are
not themselves employees of the bank
are not new people or strangers; they
have dealt with the bank for a num-
ber of years, and the conditions of
their service and remuneration are
regulated by contracts.

As the gystern has been working
very wel] and as the interests of the
workmen employed gre not also affect-
ed to any extent, it is not advisable
to terminate this system immediately.
As and when the non-official treasurerg
retire, whole-time paid employees are,
however, being posted as treasurers at
the various offices. So, that system
will gradually terminate.

Shri Prabhat Kar (Hooghly): As
the hon. Minister hag said, it is a fact
that in al] the branches of the Reserve
Bank of India this system is not in
existence, but in some branches, it is
there. Am I to take it that from the
next day after the contractor retires,
the branch wil] be run in the same
way as the other branches by the
djrect officers of the bank?

Shri B. R. Bhagat: When they re-
tire, the new arrangement wil] come
into effect.

Shri Prabhat Kar: That is to say,
the same arrangement as in the other
branches, where the officers of the
bank run the cash department, will

come into effect in those branches
algo?

Shri B. R. Bhagat: It is on a con-
tract basis. As the contract expires,
the nmew arrangement will come into
effect,

Shri Prabhat Kar: Does the hon.
Minister mean to say that the contract
will not be renewad?

Shri B. R. Bhagat: That is our
policy. Our policy is that as and
when the contracts expire, the de-
partment itself should manage it.

Shri Morarka raised one or two
paints. He asked why the reserves
should be raised to 15 per cent or
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more &although in the past these re-
serves which were 2 and 5 per cent
were not raised at all. That is not
true. In March 1960, special dopo-
sits were required from banks. Ori-
ginally these were 25 per cent of the
additional deposits ang at a later stage,
as from May 1960, 50 per cent of such
additions to deposits were required.
They were discontinued only in Janu-
ary 1961 after the circumstances in
which they were originally asked for
had changed. Therefore, even in the
past special deposits were asked from
banks in a special inflationary situa-
tion. The Reserve Bank hagd that
power and it has utilised it to siphon
off any inflationary pressure in the
economy,

He askeq about medium credits,
whether they will be intended for
capita] goods or raw materials or
consumer goods have also been includ-
ed therein. It is the intention of
Government to restrict it only to ex-
ports of engineering and capital goods.
Hon. Members would be aware that
we appointed a committee to go into
this. It recently studied this problem
and recommended that these special
facilities should not be granted for the
export of consumer goods or other ex-
ports which can be paid for within a
period of a few months. We have
accepted this very good recommenda-
tion and we have restricted this faci-
lity to capital goods or engineering
goods export.

Then Shri Morarka doubted the
validity of having a uniform rate of 3
per cent reserve of total liabilities
instead of 2 per cent time liabilities
angd 5 per cent demand liabilities. He
asked why it was being done. Alter-
natively he suggested raising the re-
serve in regard to time liabilities to
5 per cent if it was desired to have
uniformity. If it was thought thatthe
liquidity ratic would go down, he
suggested raising the time liability
deposit to 3 or whatever it is, but he
saig that the tota] of the liabilities
should not be 3 per cent. This is a
very technical and ticklish point. In
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arriving at the figure of 3 per cent, all
sortg of consultations and considera-
tions have prevailed.

As it is, the one important pheno-
menon which has occurred in the
banking world is that time deposits
are on the increase, He wanted the
filgeure, in what proportion they have
increased. Actually, the ratio of
time to demand )iabilities. ten syears
ago was 1:3. It has now become 3:2.
In ten years, the proportion has in-
creased enormously. Obviously, in a
situation like this, if we maintain the
figure of 2 per cent and 5 per cent,
the liquidity of the banks is very
much affected. Another alternative
was to raise it to 3 or 4 or to have
some sort of agreement. It is an
over-all agreement that has now been
arriveq at, because if you see the
figure of 2 per cent and 5 per cent,
if the present liquidity ratio is work-
ed out, it is something more than 3 per
cent. In arriving at the figure of 3
per cent, the liquidity is somewhat
less than what it is under 2 and 5 per
cent. So what we have done is this.
There is an overall increase of ligui-
dity ratio from 20 to 25. Then 3 has
been added, making it 28. The vari-
ous banks have been consulted, and
it is part of an over-all scheme.
Therefore, I would request the hon.
Member to appreciate this point and
accept it as part of an over-all scheme.
The idea is to keep the liquidity of
the banks in tact, and make it more
refined in view of the new changes in
the structure of banking.

My hon, friend Shri Saraf has tab-
led an amendment which will be taken
up in the second reading stage, in
which he wants the word “may” to be
substituted by the word “shall” in
respect of the payment of interest on
any reserves in excess of the statu-
tory reserves, but he fails to appre-
ciate that there are three points in-
volved in this; firstly, that no interest
will be paid on 3 per cent, that is
agreed; secondly, interest gshall be paid
on any normal increase if the increas-
ed requirements are satisfied; and
thirdly, interest may be paid as a
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matter of grace in the increased
balance even though the increased re-
quirements are not fully satisfied.
Legal provisions have got to be flexi-
ble, they cannot be rigid. That is why
the word “may” has been put in and
not “shall”.

Then, as regards the period for
paying the penalty, he said it should
be 21 and not 14 days. There also, I
think he is not correct, He says
transfers may take place, and it may
take time to reach the head office, but
he failg to realise that most, if not all
the banks, have dealings and have
accounts with the regional, office of
the Reserve Bank. It is not as if a
Bank in Delhi will have day to day
transactions only with Reserve Bank,
Bombay. They will rather deal with
the regional office of the Reserve
Bank. Similarly with any bank im
Kanpur or Calcutta. So, they can
pay the penalty at the regional office
of the Reserve Bank, and no long-
distance transfers are needed. The
period of 14 days is quite sufficient
and warrants no increase.

Mr. Speaker: The question is:

“That the Bill further to amend
the Reserve Bank of India Act,
1934 and to make certain conse=
quentia] amendments in the State
Bank of India Act, 1955, be taken
into consideration.”

The motion was adopted.

Mr. Speaker: I had some notice of
amendments, but that hon, Member is
absent. Therefore, al] clauses can be
put together.

The question is:

“That clauses 1 to 7, the Enact-
ing Formula and the Title stand
part of the Bill".

The motion was adopted.

Clauses 1 to T, the Enacting Formulz
and the Title were added to the Bil?

Shri B. R. Bhagat: I beg to mowve:
“That the Bill be passed'
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Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

1249 hrs.

BANKING COMPANIES (AMEND-
MENT) BILL

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
I beg to move:

“That the Bil] further to amend
the Banking Companies Act, 1949,
be taken into consideration.”

The house will remember that this
Act was amended in March, 1961 in
order to confer on the Central Gov-
ernment certain additional powers in
relation to the reconstruction or amal-
gamation of banking companies. In
the interval which has passeq since
then, we have used these powers judi-
ciously, and I may perhaps add, on
the whole with restraint. We have
reconstructed the affairs of a number
of sub-standard banks, amalgamating
them with other and sounder and bet-
ter-managed institutions. We have
also brought into force, with effect
from the beginning of the current
calendar year, a scheme for the insu-
rance of deposits in commercial banks:
up to a limit of Rs, 1500 in the case
of each depositor. This scheme has
been very wel] received.

Partly because of the action which
has been taken by the Government,
but mainly because the commercial
banking system in our country has,
on the whole, been sound, the decline
in the deposits and working funds of
the commercial banks which followed
the failure of the Palai Central Bank
in August, 1960 has proved to be tem-
porary and short-lived. Commercial
bank deposits have been increasing
steadily since the end of 1960. Judg-
ed by certain other standards, such as
the liquidity of the banks, the level
nf their advances and the provision
towards reserves, the banking system
today is as healthy and satisfactory as
it has been at any other time.
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We have considered it desirable,
nevertheless, to review the position
once again, with particular reference
to the provisions of the law regarding
the minimum paid-up capital, the
statutory reserves, and the cash and
other liquid balances, which banks are
required to maintain. The relevant
sections of the Banking Companies
Act relating to these matters were
drafted in 1948, when the impact of
development planning on our banking
system could not have been foreseen
or appreciated. The level of bank
deposits has increased by more than
Rs. 1200 grores since then; and, as
there is every reason to believe that
this increase will be sustained and ap-
preciable in future years, it seems to
be necessary that the standards which
were laid down about fourteen years
ago, and which may not be wholly
appropriate for the current phase of
development and growth, should be
suitably revised,

The first proposal which has been
made in this connection and which
clause 2 of the Bill seeks to
implement is that both the exchange
and the Indian banks should be re-
quired to transfer a portion of their
profits towards statutory reserves,
whether or not the reserves are at a
level at which they are already equal
to the paid-up capital. The exemp-
tion which is now available, accord-
ing to the provisions of Section 17 of
the Bankinz Companies Act, in the
case of banks which have built up
their reserves to the level of their
paid-up capital, was granted at a time
when the ratio of paid-up capital to
the deposits was, generally speaking,
much higher than it is today. This
ratio has however, fallen very consi-
derably since then; and, any standard
or criterion which seeks to relate the
reserves to the level of the paid-up
capital wil] no Jonger be adequate and
will also be unsatisfactory in a period
of rapid growth in deposits and work-
ing funds. It is proposed, therefore,
that appropriations towards reserves
should be made indefinitely in the
future, and until such time as an ex-
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emption, if any, is granted by the
Central Government,

The next proposal which has been
made and which is also dealt with in
clause 2 of this Bill is that the mini-
mum paid-up capital of any banking
company which may commence busi-
ness hereafter should be five lakhs of
rupees. The minimum which is now
prescribed by law is, as hon. Members
may recall, Rs  50,000; and, we are
proposing a ten-fold increase. Prices
have increased considerably during
the last ten or fifteen years. establish-
ment costs and working expenses have
mounted up and it will be difficult for
a company, which does not have ade-
quate funds of the order now in view,
to become or continue as a viable unit,
or to offer to the depositors the degree
of protection which is necessary. The
new standard which we are prescrib-
ing will, I believe, make it possible
for small or medium-sized banks to be
organised, if necessary, for helping
particular sectors of industry or trade,
but it wil] prevent mushroom or ub-
standard institutions from being brou-
ght into existence,

The other main proposals which we
have formulated and which clauses 4
and 6 of the Bill seek to implement,
are, to some extent, inter-connected.
Clause 4 provides that in the case of
any non-scheduled bank, the cash re-
serves should be equal at least to
three per cent of the total liabilities.
This is a change which has been ren-
dered necessarv on account of the
proposal to abolish, in relation to
scheduled banks. the distinction bet-
ween demand and wupe liabilities, and
to prescribe instead a uniform requi-
rement of threc per cent in re.ation to
all the liabilities,

Clause 5 goes on to prescribe that
in addition to these somewhat in-
creased and slightly more rigorous re-
quirements as to the Jeve] of the cash
balances an amount equal to at least
25 per cent of the liabilities should be
maintained in the form of cash, gold
or unencumbered approved securities,
that is, in liquid forms so that they
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may be available readily to the banks.

The position which will emerge in
the light of the provisions of this Bill
and of tha other connected Bil] relat-
ing to the Reserve Bank of India is
that as against an owverall minimum
provisions today of 20 per cent for the
maintenance of assets in liquid
forms, the minimum requirements in
future will be 28 per cent in the case
of non scheduled banks and 28 per
cent subject to an increase upto forty
per cent, in the case of the scheduled
banks,

The House will notice that thg ar-
rangements which we envisage pro-
vide for a considerable degree of
flexibility; and that in deciding on the
actual operative leve] of the cash or
liquid balances which commercial
banks may be required to maintain in
future, it will be possible to take into
account a number of relevant consi-
derations, such as the level of the
banks® advances, the other competing
demands on their funds, the profits
earned by the banks and the needs of
the economy as a whole,

We have throughout kept in view
the general public interest, which we
have naturally interpreted as meaning
not only the interests of the deposi-
tors of the individual banks but also
the interests of the Indian people
generally. Commercial banks today
have vast resources at their disposal.
They occupy a strategic position in
our economy. The impact of policies
with which they are directly or in-
directly concerned, or to which they
are parties is very considerable and
important, and a more effective and
purposeful direction of such policies
or control aver the resources of the
banking system as a whole is there-
fore unavoidable. The present Bil!
provides for a degree of control which
is wholesome and necessary, and
which has been very widely accepted
as being both fair and reasonable.
The House, I believe, will pot there-
fore have any difficulty in accepting
these proposals. Sir, I move that the
Bill be taken into consideration.
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Mr. Speaker: Motion moved:

“That the Bill further to amend
ihe Banking Companies Act, 1948,
be taken into consideration."”

Shri Prabhat Ear (Hooghly): Sir,
1 welcome the object of this Bill. The
hon. Minister has said that in view
of the increase in deposilts and the
prospect of further increase, it has
become necessary to strengthen the
capital structure of the banking insti-
tutions by setting apart some portion
of profits for the reserve. According
to section 17 of the Banking Com-
panies Act, 20 per cent out of the
profit is to be set apart wuntil the
reserve is equal to the capital. In
February 1962, the paid up capital
of all banks stood at Rs. 239.69 crores
and the reserves stood at Rs. 4273
crores. In 1951 the capital was HRs.
232.10 crores and Rs. 31.20 crores,
reserves. 1 think every one of us
would agree with the hon. Minister
who said that the banking industry
has stabilised its position and unless
certain faulty steps are taken by an
individual bank, there is no chance
of any disaster coming to the banking
industry in India. He has also refer-
red to two Bills, the Banking Com-
panies (Amendment) Bill which came
in earlier and the amalgamation of
the small banks and also the deposit
insurance scheme. These steps will
further strengthen the structure of
the banks and there cannot be any
opposition to the question of further
strengthening the capital structure of
the banks, The Governor of the
Reserve Bank, on the 27th of Decem-
ber 1961, wrote a letter to the
Scheduled banks making this sugges-
tion. The suggestion or the remark
of the Governor was:

“In the last ten years while the
deposits of banks have risen subs-
tantially there has not been any
material increase in their capital
and reserves—with the exception
of the compulsory appropriations
to the reserve funds required
under existing legislation in the
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case of banks, the reserve funds
of which are less than their paid-
up capital—with the result that
the ratio of paid-up capital and
reserves to deposits of scheduled
banks has steadily declined from

9 per cent. in 1950 to 5 per cent.
in 1960,

His suggestion was that wuntil the
reserves and capital are equivalent to
six per cent of the deposits,—even in
spite of the fact that the reserve is
today equal to the capital—the banks
should set apart and continue to set
apart 20 per cent of the profits.

13 hrs.

I may here draw the attention of the
hon. Minister to the fact that in the
banking industry, the totality of capi-
tal and reserves plays a very insigni-
ficant part. Take, for instance, the
United Kingdom or the USA where
the bank depcsits are to the tune of
about 14 to 18 times more than the
money in circulation, There, even in
the big banks, such as Lloyds or the
First National Bank of New York,
the capital and reserves of the parti-
cular institution extends to the tune
of about five to six per cent of the
total deposits. Now, when the bank-
ing industry is making such an impor-
tant contribution and when their
stability is now being assured, when
the Reserve Bank is playing an
important part in stabilising the
whole banking system, why is it
required that they should set apart
from the profit more than six per
cent? I can understand that the
Governor of the Reserve Bank has
suggested that until this six per cent
is achieved, they should continue to
transfer 20 per cent of the profits
every year. Today, the Bill has been
brought not on the same lines, but to
see that it will continue till eternity.
The reserves and the capital may be
anything from ten to 20 per cent of
the deposit. Today, the deposits will
increase no doubt, but I do not know
whv the transfer of 20 per cent out
of the profits should continue to be
there for eternity.
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I may just peint out two things
bere: This thing came at a time when
the bonus dispute of the banking
industry was being adjudicated upon.
For the first time, the letter of the
Governor to the scheduled banks was
placed before the tribunal by the
bankers. I had a wvery strong reac-
tion to that. But, as I have said,
there cannot be any objection to
strengthen the capital structure of
the banks, because the depositors’
money must be safeguarded. But when
the letter was placed before the
tribunal by the bankers, naturally I
had also a very strong reaction. But
today, I agree that you can make
provision so that it comes to six per
eent and stops there. But then there
are banks where the reserve is more
than the capital. In that case, if you
find that it is more than six per cent
or near six per cent, you stop any
further transfer out of the profits.
Look at the position. Today, the
shareholders of banks are getting
dividends. 1 am talking of the big
banks where the dividends are being
paid to the tune of 18 per cent to the
shareholders, It may be that today
the Government is not thinking in
terms of nationalisation. At the time
of nationalisation, when it comes,
apart from the 18 per cent dividend,
which they will continue to get
according to the statutory provisions,
the reserve and the capital will,
according to the present Companies
Act, belong to the shareholder and
on that you have to pay compensa-
tion. :

Again, in the banking industry, it
is a well-known fact that apart from
the open reserves, there are secret
Teserves provided for, and the rules
made under the Banking Companies
Act give permission to the banking
company not to put into the balance-
sheet the amount of the secret
reserve. According to those rules,
and according to the rules of the
Reserve Bank, the banking companies
have been allowed to show income,
Jess the provisions made for bad and
doubtful debts plus other necessary
und usual provisions. Nobody knows
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what the necessary and usual pro-
visions are. It is of course necessary
to make provisions for the bad and
doubtful debts. But a further con-
cession is given to the effect that you
can show the income, less those pro-
visions and also the provisions which
are necessary and usual. Apart from
this, the banking companies have
been asked to make provision for
open reserves., The secret reserve in
any banking institution is not a new
thing here. It is a thing familiar to
any banking structure.

But I may invite the attention of
the hon. Minister to the fact that Rs.
50 lakhs a year have been put in as
secret reserve for the issue of bonus
shares. What a huge amount must be
left in the secret reserves so that in
one particular year Rs. 50 lakhs can
be taken out for the issue of bonus
shares? Apart from that, we are
asking the banks to build a reserve,
knowing fully well that in the bank-
ing industry, the capital always plays
a very insignificant part so far as
the working aspect is concerned. It
is not a peculiar thing here in India.
It is so everywhere. Further, it is
not impossible, in a growing indus-
trial development where the banking
habit develops, when the country
develops more and more, with the
success of the third Five Year Plan
and the fourth Five Year Plan, when
we shall be almost on a par with the
banking system of other dewveloped
countries in the world, where the
banking deposits will be ten to 185
times of the money in circulation. In
that case, to think that capital and
reserves must bear some proportion
is a thing which I cannot understand.
Even in big banks like Lloyds, which
is one of the biggest banks in the
United Kingdom, or even in the First
National Bank of New York, there
also, it is just five per cent or six
per cent, and therefore, I do not
know why it has become necessary
at this moment here to achieve such
a prooortion, when the hon. Minister
himsel? in his statement while intro-
ducing the Bill, has admitted that
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today the banking system has been
stabilised and that there is litile

chance of this particular industry
facing any difficulties.
This is a matter which requires

clarification. As I said, on the ques-
tion of the principle of strengthening
the capital structure, although I had
a very strong reaction when that
letter was brought out before the
tribunal at the time hearing the bonus
issue with a view to deprive the
employees of the bonus, I have no
objection. But the Governor of the
Reserve Bank has suggested that it
should be discontinued after the
proportion was raised to six per cent.
Here, in the Bill, there is no such
provision although there is a provi-
sion that at any stage the Government
may do it. 1 do not know what fRat
stage will be and on what considera-
tions it will be done.

Another thing has to be mentioned.
The minimum capital has been raised
from Rs. 50,000, They say it has now
increased to Rs. 5 lakhs. There are
small banks, and we want that the
small banks should continue, because
they cater to the needs of the small
businessmen and the middle-class
people, Nnaturally, in the interests
of the country’s economy and of the
banking system, the small banks
should continue. Today if they are
asked to raise their capital, I am
quite sure it is impossible for them to
raijse it, because if they try to float
shares today, none will purchase
those shares. So, it means that those
small banks will have to go out. The
Minister said that the cost of living
has gone up. It is true, but I do not
know how it can be linked up with
the raising of capital. These institu-
tions have been continuing for a long
time serving a limited sphere of
small depositors and small clientele,
‘Why is it necessary that their capital
should be immediately raised?

I know under section1l, Govern-
ment has got the power to extend the
period and Iam also aware that almost

SEPTEMBEL 3, 1952

Companies (Amend- 5558
ment) Bill

every year, applications are made
and the Rescrve Bank extends time.
But these banking units are kept in
perpotual anxiety that the next day
perhaps they will have to close down
their shops. So, I think that Rs.
50,000 may continue, because in their
limited sphere, they are serving a
very limited section of banking pub-
lic, but that is a very material help
they are rendering. So, I do not
agree that this amount should be
raised.

Today the ratio is 20 per cent. It
has been raised to 28 per cent in the
case of non-scheduled banks and 40
per cent in the case of scheduled
banks. I want to have certain clari-
fications, Generally we call it pru-
dent banking if the proportion is @0
per cent advance, 30 per cent invest-
ment and 10 per cent liquidity. Today
you have said that 28 per cent should
be the liquidity—3 per cent is the
deposit with the Reserve Bank and
25 per cent liquidity, which means it
would come to 28 per cent liquidity.
You are also taking the power to
increase it to 40 per cent in the case
of scheduled banks. 60 per cent will
be divided between investment and
advance. The main function of bank-
ing is to augment trade and com-

merce, That function will suffer.
Today, out of Rs. 1800 crores, Rs.
1100 crores are being utlised as

advance to trade and commerce. If
the liquidity ‘is increased to 28 per
cent, the advance which is being
given to trade and commerce will
have to be decreased. When there is
more and more clamour that the
banks should help the industry and
give long-term loans to develop
exports, it is essential that more
advance should be granted. I do not
say it should be granted against
stock exchange to speculators against
shares, but advance should be given
for improvement in the country’s
trade and commerce and that will
suffer if we increase it to 28 per cent.

I do not know whether the bankers
have agreed to this suggestion, because



5559 Banking

so far as they are concerned, last
time when you asked for a special
deposit with the Reserve Bank over
the usual percentage of deposit, at
that time there was a clamour by the
banking industry that you are taking
money which otherwise would have
been utilised to give help to the trade
and commerce and that you are mnot
paying interest also. Then you agreed
1o pay the interest. So, here those
things will come again. Today the
banking industry is in such a stable
position. Is it found that the banks
will not be in a position to meet the
cash requirements at any time, if the
situation demands jt? When you
wvourself say that the banking indus-
try is stabilised and there is little
chance of its amount being drawn
all on a sudden, you should have
allowed the 10 per cent liquidity to
continue. But you are increasing it
to 28 per cent. I do not understand
why it should be like this.

The hon. Minister referred to the
amendment in the Banking Compan-
ies Act in regard to the merger of
these small banks. Section 45 was
amended like this:

“Provided that the scheme shall
contain a provision that—

(i) the banking company shall
pay or grant not later than
the expiry of the period of
three vears from the date on
which the scheme is sanc-
tioned by the Central Gov-
ernment, to the said emp-
loyees the same remunera-
tion and the same terms and
conditions of service as are
applicable to employees of
corresponding rank or status
of a comparable banking
company to be determined
for this purpose by the
Reserve Bank.”.

When the banking dispute was before
the Tribupal, a moratorium was
declared on many banks, as they
were taken out of the provisions of
the award, But by this time, the
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Desai award has come. Those emp-
loyees who have been merged in the
bigger banks are continuing to get
the same emoluments as they were
getting at the time when the amalga-
mation took place two years ago. At
that time they were getting less
emoluments. Today the situation is,
in one particular institution, there
are two sections of employees doing
the same job, one getting higher
emoluments and another getting
lesser emoluments. At that time
because the bigger banks did not
agree to take the load of the emp-
loyees, this scheme was brought in
and we apgreed to that.

But today, after the award, those
sections which were getting higher
emoluments will get further higher
emoluments because of the award;
those who were getting less—if they
were allowed to continue in their own
class, they would have got more—
will continue to get the same emolu-
ments which they were getting two
years ago. The gap existing today
will be further increased and the posi-
tion will be, a clerk of the same
institution will be getting less than
the subordinate staff of the same
institution. An employee working as
ledger clerk will be getting less than
the subordinate staff who will be
attending on him. At that time, it
was necessary to safeguard the indus-
try and we agreed to that scheme to
see that the small banks do not get
into liquidation. But that has chang-

'‘ed today. So, this*section requires
amendment so that at least those
employees who wou!d have other-

wise got the benefit of the award, to
whatever extent it mav be, in their
class. should be allowed to have that
benefit.

Subject to these remarks, I have
said generallv I agree with this
proposition, but I would request the

hon, Minister to clarifv  the points
which I have mentioned.
Shri U. M. Trivedi (Mandsaur):

Mr. Speaker, Sir, having noticed the
calamities that were caused to
several depositors when the banks
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failed in the south, naturally one
would like to welcome the provisions
of this Bill. As far as the amend-
ments go, they certainly, on the face
of it, appear to be in the interest ot
the depositors. But in making these
amendments, the Govarnment seems
to be going very far. I am referring
to clause 5 of the Bill, which seeks
to amend section 22 of the principai
Act, in sub-section (3), in clause (e).
The original clause as it stood requir-
ed this much:

“22. (3) Before granting any
licence under this section, the
Reserve Bank may require to be
satisfied by an inspection of the
books of the company or other-
wise that all or any of the fol-

lowing conditions are fulfilled,
namely;—
L L] -

(c¢) in the case of a company
incorporated outside India
that the Government or law
of the country in which it 1s
incorporated does not dis-
criminete in any way against
banking companies registerea
in India, and that the com=-
pany complies with all the
provisions of this Act, appli-
cable to banking companies
incorporated outside India.”

This provision was on a very sure
footing inasmuch as we could have
available before us material from
which we cnuld judge whether the
law in the country in which a parti-
cular banking company has been
incorporated does not contain a pro-
wvision of the nature which discrimi-
nates in any way against banking
companies. It was a positive factor
which at any time we could look in-
to by looking into the statute of the
particular country in which the bank-
ing company has been incorporated.
At the same time, we could also find
out whether the company was pre-
pared to comply with all the prowvi-
sions of the Act applicable to
banking companies incorporated

SEPTEMBER 3, 1962

Companies (Amend- 5562
ment) Bill

outside India. These two factors we
could always verify. These were very
positive proofs and pieces of evidence
which would be visible to the eye and
assimilable by study. Unfortunately,
we are now amending that sub-clause
in these terms:

“....after the words “a com-
pany incorporated outside Indiz
that”, the words, “the carrying on
of banking business by such com-
pany in India will be in the pub-
lie intarest and that” shall be in-
serizd"”.

Now, this is a very wide provision.
We had ample discussion about this
provision, which is of a more or less
subjec.ive nature and which can be
determined only on the whims and
pleasures of the officer or the officers
concerned who formulate the repor:
Just as “public purposes” has been de-
fined 3s a very wide term and has
been interpreted by the wvarious High
Couris stretehing its meaning to un-
imaginable lengths, the term *“public
interest” will glso create unnecessary
harassment to a banking company,
although it might be incorporated ou'-
side India, to have an office in Indisa.

The net result of such a provision
is, although we might gloat owver it
for some iime saying that we have
go* such a provision whereby we are
putting a stop to the companies from
foreign countries operating in our
country, difficulty will be felt by our
own countrymen who are living
abroad. Very recently, Sir, when I
had occasion to wvisit Burma and dis-
cuss these matters with certain hizh
Burmese officials, I found that the bar
that was placed against the movement
of money from Burma to India was,
as the officers themselves told me,
entirely a copy of the rules and regu-
lations made by India. In other
words, this very provision will be
incorporated immediately by the coun-
tries living by our side, where our
nationals are living and are carrying
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on l:iusime'.;sf or have got their banking
concerns there. This provision will
give to any dishonest man a great
handle to stop a banking company
from carrying on its business. It may
or may not happen in our country;
that is a different matter. We have
enough number of such corrupt peo-
ple who will take it into their heads
of siiting tight over a particular deci-
sion and refuse to give a decision.
They might even decide in an arbi-
‘trary manner and say that they are
satisfied that the running of a parti-
cular company is not in the public
interest. Perhaps, for political rea-
sons they may say so. But this may
have repercussions outside and reper-
cussions in the neighbouring countries.
They will simply copy the laws that
are made in India, and they have an
excuse for doing so. Therefore in-
stead of doing any good, it will do
some harm to those countrymen of
ours who have their business offices
outside India. 1 would, therefore,
suggest that this subjective approach
for the determination which is laid
down in the amendment as suggested
in clause 5 of the Bill seeking to am-
end section 22(3)(c) of the principal
Act may kindly be dropped. It will
not prove to be of any particular use
to us. The provision as it stands to-
day is quite competent for purposes
of safeguarding the interests which
we want.

There is another ameniment sug-
gested to section 35B of the principal
Act. In clause 7 it is said:

“In section 35B of the principal
Act, in sub-section (2) for the
figures and word “268, 269, 310,
311 and 388" the figures, words
and brackets “268 and 269, the
proviso sub-seation (3) of section
309, sections 310 and 311, the pro-
visn to section 387, and section
388", shall be substituted.”

Sir, original Act puts a bar on the
remuneration of the Chief Executive.
This is not a very wholesome change
that we are effecting.
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This is what has been stated in the
“Notes on clauses”.

“Clause 7 seeks to amend Sec-
tion 35B of the Banking Compa-
nie: Act, so as to make it clear
that notwithstanding the provi-
sions of the proviso to sub-section
(3) cof Secticn 309 and the proviso
to Section 387 of the Companies

Act, 1956, as recently amended, the

approval of the Central Govern-
ment shall not be necessary for
determining the remuneration of
the chief executive officers or
other ‘lirectors of banking com-
panies.”

If this healthy provision is taken
away, the remunerdtion of a general
manager of a bank may even amount
to the same figure as that of the
General Manager of the State Bank
of India. Small banking comparies
will certainly be managed by people
who are in some way or the other
connedted with each other by blood
relationship or other considerations.
As I said, the General Manager of
such a bank may even draw a salary
equal in amount to that of the Gene-
ral Manager of the State Bank of
India. What will preverdt him from
drawing this very fat salary at the
cost of small depositors? It will dep-
rive 4 of the real income of the
company for the purpose of paymg
his tax. I would, therefore suggest
that no case seems to be made out
for bringing forward this provisicn.
Regarding the very purpose of this
amendment, it is mentioned in the
Statement of Object and Reasons:

“. ...an'i is intended to strena-
then the financial position of the
commercial banks generally and
to increase the protection which
is available to depositors.”

I will submit with very great respect
that this cannot be in the interests
of the protection which can be grant-
ed to the depositors. This is quite the
reverse of what is jntended by the
Statement of Objects and Reasons.
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Therefore, the provision that existed
before should be maintained as it is.
In other respects, I support the Bill

Shri Morarka (Jhunhuru): I wel-
come this Bill for the various salutary
provions that it contains. Some of
the provisions are in the interests of
the depositors, some in the interests
of the shareholders and some, in the
ultimate analysis, in the interesiz of
the Government.

So far as the Statement of Objects
and Reasons is concerned, in my
humble opinion, it is somewhat incom-
plete. If it had been a complete state-
ment, the doubts which Shri Prabhat
Kar raiseld would, perhaps, have been
answered by the statement itself,

It is quite true that the liquidity
ratio or the percentage of gssets |is
now being raised from 20 to 28 per
cent, a rise of 8 per cent A rise of
8 per cent on Rs. 2,000 crores, which
are the time and demand deposits
today, works out to Rs. 180 crores.
These Rs. 160 crores with which the
banks'now can do anything they like
i.e, lend to any borrowers. the banks
would now be obliged to invest in
Government securities Sometime ago,
in the month of July, there was a
press statement that the main reason
for bringing forward this Bill was to
increase the liquidity ratio

13-33 hrs,
[Mr, Derury SPEAKER in the Chair}
Then it was stated:

“The main reason behind the
step was to support the Govern-
ment's borrowing programme".

As we know, Government have
targeted to borrow Rs. 800 crores
during sthe entire Thini Plan, as
against a figure of Rs. 700 crores dur-
ing the Second Plan. In the place of
Rs. 700 crores for the Second Plan,
the actual amount borrowd by the
Government came to Rs. TB0 crores.
.So, as against Rs. T80 crores, Giovern-
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ment now want Rs. 800 crores for the
Third Plan. This appears quite fea-
gible and reasonable, particularly in
the developing economy.

But this figure of Rs. 780 crores
was somewhat misleading because it
included purchase of secunities by
the Reserve Bank and State Bank of
India out of PL 480 funds. If we
de'luct these two amiounts, the mnet
brrowing from the public and com-
mercial banks is less than Rs. 300
crores. As against that figure of less
than Rs. 300 crores, the Third Plan
budget is Rs. 800 crores, almost
thrice what we have borrowed dur-
ing the Second Plan.

No doubt the recent tendency is
that deposits of the banks are in-
creasing according to the expecta-
tions. But the banks are expanding
their credit to the public to such an
extent that instead of investing any-
thing more in Government securities
there is actually a disinvestment.
They are selling Government secu-
rities and investing that money else-
where in order to meet the demand
for credit which has been expanded.
That is the latest tendency and the
actual amount of disinvestment is
Rse. 132 crores out of which if we
deduct PL 480 funds, the net disin-
vestment from commercial banks
themselves is abput Rs. 25 crores ta
30 crores,

This tendency is not very encou-
raging for the Government's bor-
rowing programme, On the one
hand, the deposits are increasing
and, on the other hand, the invest-
ment of commercial banks in Gov-
ernment securities is going down.
From that point of view, it became
necessary to take some steps with-
out giving a jolt, without creating
panic in the banking structure to
bring out a measure which would
compel the banks to invest more in
the Government gecurities. That
provision is sought to be made in
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this Bill by laying down that the
liquidity ratio would be increased
from 20 per cent to 28 per cent. And
a net increase straightaway of 8 per
cent on Rs. 2,000 crores wiould come
to Rs. 160 crores. Besides this. there
is another margin of 12 per cent
which can give you a further Rs. 240
crores. So, according to me, this Bill
has a definite purpose, a very vrac-
tical purpese, and that is the reason
why the liquidity ratiec is being
raised.

Of course, it would also provide
security to the depositors, but 1
agree with Shri Prabhat Kar that no
case has been made out why this in-
creased security was found necessary
for the depositors. Merely saying in
the Statement of Objects and Reasons
that the conditions have changed and
deposits have increased does not
mean that that by itself introduces
an element of risk or uncertainty in
the banking structure. Therefore, I
do not know why the hon. Deputy
Minicter did not take the House into
confilence and say that this step is
being taken in order to support the
borrowing programme of the Gov-
ernment which is a good and healthy
object. There is no reason why it
should not be done.

There is one Point which we have
to remember in this cantext. When
you take these Rs. 1680 crores from
the banking companies or you com-
pel them to invest that in Govern-
ment securities, to that extent, as
Shri Prabhat Kar has stated, funds for
industries and irade would be con-
tracted. There is no gainsaying that.
If you weigh the two things, the bor-
Towing programme of the Govern-
ment and the needs of the industry
and trade for credit which may or
may not be genuine, I think the ba-
lance of consideration would be in
favour of the Government.

1 have got some figures which show
that between November /December
1858 and December 1961 though the

1730(Ai)LS—S5.
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deposits increased only by about
Rs. 100 crores, the bank credit ex-
panded by about Rs. 300 crores. It is
for this reason, that is, to meet the
demand of this expanded credit, that
the banks were obliged to disinvest
from Government securities. This
position is not always healthy. Some-
times, the banks have a tendency and
a temptation to indulge in wreckless
expansion because the yield on ad-
vances and loans is always higher
than what they get from Government
securities, Therefore to check this

+ temptation if the Government has in-

creased this liquidity ratio it is a
welcome feature.

Another thing that T want to point
out to Shri Prabhat Kar is that though
today the liquidity percentage pres-
cribed by law is only 20, in fact, the
percentage maintained by the banks
is about 30. So, straightaway there is
not going to be any contraction of
credit for trade and industry. It is
more a preventive step than actually
taking away the credit just now. Even
according to the Bill the figure of
liquidity would come to 28 per cent
whereas the liquidity ratio maintained
throughout is 30 or a little more than
that. So, the actual credit would not
be contracted just now, but it would
certainly prevent the expansion of the
credit potential which existed till
now.

1 welcome particularly the provi-
sion, namely, that 20 per cent of the
profits of a banking campany should
be transferred each year to the re-
serves. This provision is not only in
the interest of the depositors but it
is also in the interest of the share-
holders. The shareholders of banking
companies stand, rightly, on a differ-
ent footing from the shareholders of
other compalies. Banking institutions
survive and thrive only on public con-
fidence and public confidence is gene-
rated only by the soundness of the
policy and the solvency of the bank.
The transfer of a definite portion of
the annual profits to the reserves
would certainly strengthen the finan-
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cial position of the bank and tp that
extent the solvency of the institution
would be ensured. So, it is a wvery
healthy feature and I could not under-
stand why this obligation of building
the reserveg should stop the moment
the reserveg are equal to the paid-up
capital. If I may so, this was an old
and an antique theory when the total
liabilities were not likely to be more
than a certain proportion of the paid-
up capital. Today, as the tendency is
that the deposits of these banks are
increasing much more than the expec-
tation, there is full justification for re-
quiring the banks to transfer 20 per
cent of their profitg to the reserves.
This 20 per cent which they would
transfer would be available for the
purpose of expansion of credit. If they
fritter it away by way of dividend to
the shareholders, the reserves avail-
able to the bank would to that extent
be depleted. I therefore feel that is
& very healthy provision and it has not
come a day too soon.

While T support this Bill fully, still
I cannot help making one remark and
that is about the reserve of 12 per
cent which they have kept. It is true
that when there are inflationary condi-
tions you have to exercise greater vigi-
lance on the mechanism of credit, but
as our Third Five Year Plan doeg not
envisage deficit financing to any large
extent and as the progress both of in-
dustry and trade is increasing fairly
fast, the dangers of inflation are com-
paratively less. Whatever you see is
only because of the increasing demand.
I, therefore, appeal to the hon. Deputy
Minister that even though you have
taken power to increase this require-
ment of deposits with the HReserve
Bank upto 15 per cent and you are
fixing it at present at 3 per cent, 1
hope that there will be no occasion to
exercise this power because if you
exercise this power you withdraw up-
to Rs. 240 crores more from the re-
serves available to commercial banks
for the purpose of trade and industry.
That reallv would be creating a prac-
tical difficulty in one sector of our
economy. The responsibility of the
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Government is to see that the Plan is
implemented and that whatever role
you have assigned to the different sec-
tors 1s fully carried out. If you
squeeze the funds available to one
sector and only fulfil the targets of
another sector, you would ultimately
be oniy creating some sort of an imba-
lance. I, therefore, hope that the hon.
Minister will take this into considera-
tion and would issue some departmen-
tal instructions or some sort of a guid-
ing note to the Reserve Bank to see
that they should be very slow in exer-
cising this right which we are giving
to them.

With these words I once again say
that I fully support the provisions of
this Bill.

Shri Gauri Shanker Kakkar (Fateh-
pur): Mr. Deputy-Speaker, Sir, I
stand to support this amending Bill
I find that it is not only beneficial to
shareholders and depositors but it is
also going to give to a very great ex=
tent a good safeguard and a huge
amount to the Government as well.
The expansion of agricultural credit,
of course, is undertaken by co-opera-
tive central banks and apex banks.
This provision which has been intro-
duced for the first time in the case of
the commercial banks for keeping 20
per cent of the profits in the reserves,
I think, is a good measure. But still
these commercial banks are lagging
behind in comparison to the central co-
operative banks which are dealing in
rural credit. There, there is a manda-
tory provision for one-third of the
profits going over every year to the
Reserve Fund. Here, only 20 per cent
has been earmarked. But, sti'l, it is a
good safeguard for the depositors and
the shareholders. It will, of course,
create a very good sum in the Reserve
Fund and ultimately for the Govern-
ment to meet the Plan expenditure.

I have some apprehension with re-
gard to clause 5 which says:—

“In section 22 of the principal
Act, in sub-section (3), in clause



5571 Banking

(c), after the words ‘a company
incorporated outside India that’,
the words ‘the carrying on of
banking business by such company
in India will be in the pub-
lic interest and that’ shall be in-
serted.”

The addition of these words in section
22, I fear, may lead to a huge amount
of foreign capital turning shy because
we are adding the words ‘public inte-
rest’. I fail to understand how of all
business this banking business will not
be in the public interest ordinarily,
because its dealings are usually with
the public. Then, what wil] be the
qualifications and limitations? I think,
it would be quite redundant and, as I
have just now submitted, it may go
to the extent of just turning foreign
capital shy. They may have some
sort of a hesitation in investing into
this.

Then, I find that measures have
been taken in this amending Bill to
strengthen the working capital, the
paid-up capital and the liquid cover.
There has been some criticism by
Shri U. M. Trivedi in regard to the
raising of the minimum paid-up capi-
tal and reserves from Rs. 50,000 to Rs.
5 lakhs in the case of a new concern
which might come up. But I welcome
this measure. Ag a matter of fact, we
arg now passing through such an age
where we should give full confidence
to the public in order to make them
bank-minded, and that is possible only
when we have taken measures to safe-
guarq their interests at every step.
8o, it is a very good measure to stren-
gthen the working capital] and the
paid-up capital. Further it is also a
healthy sign to build up the reserves;
and the proportion between the paid-
up capital and the reserves has also
been done away with. I think that
that is alsg in the public interest.

In this connection, I would suggest
that there should be a universal policy.
As 1 have submitted already, a huge
amount of rural credit to the agricul-
turists is being met by the co-operative
sector, the central banks, the apex
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banks etc.,, and there is also share
participation by the States. There
should be universal rules applicable to
al] institutions in this behalf. At pre-
sent, there is keen competition bet-
ween the working of the Central co-
operative bank and that of a commer-
cial bank at the district level. There-
fore, on certain items, these district
co-operative banks or central banks
etc. which are entrusted with the pri-
mary duty of supplying full credit to
agriculturists are being handicapped,
with regard to the commercial aspect.
This is only on account of this reason
namely that they are primarily con-
cerned with agricultural credit, and
they are not being given all those pri=
vileges to compete openly with the
commercial banks, and, therefore, they
are very much handicapped in attract-
ing deposits of private persons. I
would suggest that new methods should
be devised whereby both these bank-
ing systems may be governed by a uni-
versal or uniform policy, so that the
central banks also may be allowed
to grow along with the commercial
banks growing side by side.

A pood measure has been devised
in this amending Bill to earmark and
to have a sort of allocation of a huge
amount towards the reserve fund,
which can ultimately be utilised for
the benefit of the country or for the
purposes of the Plan.

Therefore, I support the provisions
of this amending Bill. I am confident
that even if some more revolutionary
steps are taken, as I have suggested, to
make uniform rules for the working
of the commercial banks and the dis-
trict central co-operative banks it
would be in the best interests of rural
credit and of the agriculturists as a
whole.

With these words, I support this Bill.

Shri Sudhansu Das (Diamond Har-
bour): I rise to support the Banking
Companies (Amendment) Bill, 1962
moved, by the hon. Deputy Finance
Minister, who deserves congratulations
for having brought forwarq this Bill
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[Shri Sudhansy Das)
in time, when it is urgently required
for the steady growth and the speedy

development of banking institutions in
India.

Banks, especially commercial banks,
have to play an important role in the
development of commerce and indus-
try. They are financial institutions.
Their growth and development depend
upon the confidence of the public, and
upon the continuous support and
patronage of the depositors who pro-
vide generally the working capital
of the bank apart from the share-
holders who are also responsible for
providing share capital and Dbetter
management of the bank

If we trace the banking history in
India, and if we take the trouble to
find out the reasons for the failures of
the banks during the last decade, 1
submit that we shall find that most of
the banks had closed their doors due
to inadequacy of share capital, reserve
fung and liquid assets. And what was
the result? The result was that the
unfortunate and helpless depositors,
who supported and patronised those
banks with their money-practically
their live-savings—found one fine
morning to their utter disappointment
that there was no chance of getting
back their money. This state of affairs
which wag most unoftrunate prevailed
till the Banking Companies Act of
1949 was passed.

There are provisions in the Bank-
ing Companies Act to strengthen the
fiancial position of the commercial
banks and to safeguard the interests
of the depositors, but the present Bill
seeks to provide more effective mea-
sureg for those purposes.

1 welcome the changes sought to be
made in section 11 of the Banking
Companies Act that a sum of Rs. 5
lakhg shall be required by the banks
incorporated in India as minimum
paid-up capita] before they could carry
on banking business. T say that th¥
iz the most effective step to check the
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mushroom growth of banking institu-
tions in India.

I also welcome the modifications
sought to be made in section 17 of the
Banking Companies Act, in respect of
the creation of statutory reserve fund
by transfer of 20 per cent of the annual
profit per year. But I cannot exactly
follow the reasons for granting exemp-
tion from this provision to banking
companies, on the recommendations of
the Reserve Bank of India, if their re-
serves are equal to the paid-up capi-
tal. The reserve funds are created to
strengthen the financial position of the
bank, and there will be no harm to the
banking business if the reserve exceeds
the paid-up capital; on the contrary, it
will help in strengthening its financial
stability. So, I would request the hon.
Minister to look into this matter.

In section 18, a uniform rate of 3
per cent has been prescribed for the
cash reserves to be maintained by the
banks in respect of their respective
time liabilities and demand liabilities,
according to this Bill; no distinction
has been made between the time liabi-
lities and the demand liabilities in this
respect. But I think that in the case
of the demand liabilities, five per cent
should be prescribed for the cash re-
serves.

Then, the provision providing for
refusing or cancelling licence to
foreign banks if their activities are
against the public interest is an impor-
tant change in section 22 of the Act.
I would only say that it is well-
thought and well-conceived.

In view of the great increase in the
deposits and the working funds of the
commercia] banks, it is desirable that
the liquid assets of the bank should be
inereased. As such, the provisions
made in section 24 according to this
Bill are essential and are in the inte-
rests of banking business. Though in
the first instance, it will cause some
hardships to some banks, yet, the
proposed measures are welcome espe-
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cially in the interests of the deposi-
tors.

The Reserve Bank of India is called
the bankers’ bank, and since its in-
ception it has been functioning well, to
the utmost satisfaction of all com-
cerned. From my experience and

knowledge, having been connected

with banking institutions for a consi-
derable period of time, I can say that
the directions issued by the Reserve
Bank from time to time to commercial
banks are well-thought out and are
very helpful to banking business. As
such, it has been rightly incorporated
in the Bill that the public sector banks
should be bound by such directions as
may be issued by the Reserve Bank of
India under section 35A of the Banking
Companies Act.

With these words, I support the
Banking Companies (Amendment)

Bill, RS |
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Shri B. R. Bhagat: The few hon.
Members who have spoken on this
Bill have given full support to this
measure, I am gratefu] to them. The
only discordant voice was that of
Shri U. M. Trivedi Although he sup-
ported one or two provisions, he
strongly objected to the amendments
being suggested to this Bill. I am sorry
to say that on both these points he has
completely misunderstood things and
read into them just the opposite of
what is intended.

Ajs regards the exemption from the
Company law proposed so far as
banking is concerned in respect of the
remuneration of the chief executive
officers, he has failed to notice that
even in the present Act itself, there
are other sectiong dealing with the re-
muneration of the directors, chief exe-
cutive officers etc. These two provi-
sions have been added because the
company law was amended after the
Banking Act and only sometime back.
In order to fall in line with that, this
is being done, He further fails to take
notice of the position that this salu-
tary provision of making exemptions
from the Companies Act is because of
the fact that in the case of non-bank-
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ing companies, the remuneration is
regulated according to the sections of
the Companies Act, but in the case of
banking companies, it is regulated by
the Reserve Bank of India. The Re-
serve Bank as a specialised institution
has the experience and expertise to
determine the renumerations and con-
ditions of service of the officers of
banks. That is the reason why exemp.-
tion is being sought from the Compa-
nies Act. He completely fails to take
note of that.

Then he spoke about foreign banks
and said the term ‘public interest’ was
too wide. But here also he does not
appreciate the point that there may be
some banks which may be indulging
in non-banking activities. They may
be banks functioning in conformitv
with all the technical and legal re-
quirements of the situation, and even
though in the larger interests of the
country, and in the larger public inte-
rest, we may think thal their activi-
ties may be prejudicial to the interests
of the country, we are not able to pre-
vent them from indulging in such acti-
vities. In order to previde for such a
contingency, we have made this provi-
sion. I am sorry my hon. friend is not
here. But I would urge upon him that
this is a very very salutary provision
ang it should be there and this should
be the provision to which he should be
least opposed.

Then I come to my hon. friend. Shri
Prabhat Kar, to whose knowledge of
banking I paid a compliment the other
day. I still feel that on questions con-
nected with banking, his contributions
are very informed and helpful. But in
this particular matter, I do not know
why he has not been able to appreciate
the real value of the amendments sug-
gested. Probably the greater love he
hag for the bankmen, apart from the
banking industry as such, mav have
detracted from the objectivity which
he usually displays because his cntire
approach—he dealt with all the points
—awas restricted because of his special
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consideration for the benefits which
will accrue to the bank staff as against
the banking industry as such. 1 am
all with him in giving more wages to,
or safeguarding the rights of, the bank
employees, but on a Bill like this it is
not that attitude, but a wider attitude
towards the banking industry as such,
that should prevail

Shri Prabhat Kar; I have generally
lent my support to the Bill, and I said
1 agree with the strengthening of the
capita] structure of the hanking indus-
try. 1 have agreed with it

Shri B. R. Bhagat: I am only say-
ing that if he extends that point of
view, he will find that the objections
which he has raised are not valid.

1 agree with him that the Statement
of Objects and Reasons may not ex-
plain everything, because in the very
nature of things it has to be concise,
but the real point is that this Bill
seeks to consolidate the structure of
the banking system, whether jt deals
with minimum reserve or paid-up
capital or anything else, so as to meet
the situation of the present times.

He referred to some directive of the
Reserve Bank that the paid-up capital
and reserves should be 6 per cent of
the deposits. That is true, and it is a
fact that the present ratio is near about
5 per cent. but the idea was that as
the deposits were rising, an effort
should be made informally, as the Re-
serve Bank has no power in that re-
gard, to raise their paid-up capilals,
and all the banks are doing it We
have been receiving applications from
various banks to raise more capital,
either fresh capital or out of the pre-
mium account, and we are giving sanc-
tions to them, and it is a happy sign
that the capital structure of the banks
is widening. That has been the salu-
tary effect of that directive, and the
Reserve Bank is at it. But he raised
the question: will this mean that you
are raising it to 6 per cent till eter-
nity? Tt is not till eternity. As he
himself referreq to it, we have taken
powers for the Reserve Bank to give
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exemption in suitable cases. Where
we feel that the bank's paid-up capital
angd reserves have reached a propor-
tion which is qute adequate, we may
give exemption. If the banking system
as a whole—I am not speaking of only
the good banks which may have very
adequate capital structures—has an
adequate capita] structure, at that
moment it may be considered, and we
may give exemptions on a liberal
scale, but the point today is that the
capital base of the banks has got to
be augmented, and we have taken
powers for that.

Then he asked why we are transfer-
ring 20 per cent of the profits to re-
serves, when we think that the bank-
ing system is sound. He does not ob-
ject to it on pure merits, but he is
thinking of nationalisation of banks
which he takes for granted. We on
this side do not take things for granted,
we judge things on merits ang our
minds are open, but he takes things for
granted. In the event of nationalisa-
tion of banks after a few years, he is
afraid the share of the shareholders
with regard to compensation will be-
come larger. I think that is not a very
reasonable view to take. His point is
that the employees should get more
bonus, but for that from time to time
there are the bank awards, like the
Desai Award, which increase the
emoluments of the employees. Their
emoluments are going up, and I am
happy they are going up. Some of the
banks complain that the burden on
them is a little more, but so far as we
are concerned, we are happy, but that
should not make him retard the conso-
lidation of the capital structure of the
banking system. That is my grouse
against the hon. Member.

Dr. M. S. Aney (Nagpur): May I
ask the hon. Minister to explain one
provision? Section 11(2) of the Act
requires that the aggregate value of
the paid-up capital and reserves ghall
not be less than fifteen lakhs of rupees.
ang that it can be either in cash or
in the form of securities. That is the
general rule laid down. But then, the
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new sub-section (2A) that you are in-
troducing, says:

“Notwithstanding anything con-
tained in sub-section (2), the Cen-
tral Government may, on the re-
commendation of the Reserve
Bank, and having regard to the
adequacy of the amounts already
deposited and kept deposited by a
banking company under sub-sec-
tion (2), in relation to its deposit
liabilities in India, declare by
order in writing that the provi-
siong of sub-clause (ii) of clause
(b) shall not apply to such bank-
ing company for such period as
may be specified in the order.”

I would like the hon. Minister to throw
some light on this particular provision
giving discretion to the Central Gov-
ernment to exempt on the recommen-
dation of the Reserve Bank in certain
cases. r

Shri B. R. Bhagat: That obviously
concerns foreign banks and we have
taken powers to exempt in cases where
we think necessary, but we will come
to it at the second reading stage. At
present I am dealing with the general
points raised.

Then, a point was made by him that
raising the liquidity ratio to 40 per
cent will mean that advances will he
restricted to 60 per cent, and that
might starve trade and industry. That
was the fear. This is the first time I
find the hon, Member being solicitous
about trade and industry. I am glad
the hon. Member at my back answered
that point.

Shri Prabhat Ear: 1 said the
bankers might raise this point.

Shri B. R. Bhagat: The bankers
have agreed to it. They have not rais-
ed this point.

Shri Prabhat Ear; I am not holding
their brief, you will understand.

Shri B. R. Bhagat: 1 am glad. The
main point is that there iz absolutely

SEPTEMBER 3, 1962 Companies (Amend- 5582

ment) Bill

no cause for any disquiet or concern
that the resources for trade and indus-
try will become less as a result of this
provision, because, as the hon. Mem-
ber pointed out, what js the position
today about liquidity? The position
is that although 20 per cent is
provided for, the over-all liqui-
dity ratio is something like 32 or
33 per cent. It is true the State Bank
maintaing a very high liquidity ratio,
50 to 52 per cent, but in the case of
the other banks also, it is near about
28 per cent, and the over-all ratio
is more than 30 per cent. To say that
as a result of this provision the figures
that the hon. Member has collected
have been taken out of the credits
or advances iz not true. As I ex-
plained earlier, it is a part of an
over-all scheme, taking into consi-
deration the economy, the needs of
the banking system, the expansion
in the banking system that is likely
to occur ete. Taking all these into
consideration, we have fixed an over-
all ratio of liguidity, and this has
been done in consultation with the
banks. They are in general agree-
ment with it, they have welcomed
it. It is not that they have any grouse.

The hon. Member fails to appre-
ciate the point that today the total
deposits are Rs. 2,000 crores, but as a
result of the implementation of the
Plan over the Third Plan period we
envisage a rise of 33 per cent in the
deposits. So, there will be Rs. T00
to Rs. 800 crores of fresh deposits.
Further advances and credits can be
taken care of by these fresh deposits.
It mnay be incidental that as a result
of this the borrowing programme of
the Government may be helped, but
it is not as if we want to raise the
liquidity ratio so that the banks may
be compelled to invest more and
more in Government securities, so as
to help our borrowing plan so far as
the Third Plan period is concerned.
That can be taken care of by the
additiona] deposits to Rs. 700 to Rs.
800 crores over the five vear period
that will be accruing to the banking
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system. The jdea is that the borrow-
ing programme and the needs of the
particular industry will be met out
of the growing ircrease in the de-
posits and the reserves of the banks.
And, with a view to that, we are
trying to have such a capital strue-
ture and such liquidity ratio so as to
fit in with that. The hon. Member
should not fail to notice or ignore
this point.

1t is true that the banking struc-
ture is sound; it is true that the
banking systern, as a whole, is doing
very well. As a result of the various
measures, we have protected them
and insulated them against any crisis.

I would remind the hon. Members
that just before the Palai Bank crash,
nobody in the country or in the House
here realised the dark clouds coming
on the horizon. Suddenly, with the
crash of the Palai Bank, serious con-
cern was expressed in the House -and
the country and the entire banking
system received a shock. We have
provided for al] circumstances and
all eventualities. But, the banking
system being a credit mechanism that
functions on the public confidence,
even if a minor part of it is shaken,
and the Palai Bank was only a small
bank in one remote corner of the
country, it shakes the entire sys-
tem. We should not forget it.

To say that the banking system is
al]l right and there is no necessity
for insulating it against such risks
by providing higher ratio or better
capital strycture and all that is not
correct. We do not want to take
any risk because if there is danger to
any small unit, a small sector of the
industry, the entire banking sys-
tem is in danger. We have seen it
very recently and we should not for-
get it.

The point, therefore, is that what-
ever provisions we have made is with
a view to strengthen the banking sys-
tem so that in the Third Plan and in
future also they are able to play
their part which they are expected to
Play; that is, to have more deposits,
to strengthen their reserves.
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"The basic point of any banking
system is that if the bank deposits
go up, as we think they will go up
and they are going up, every year,
out of the increased resources the in-
creased needs of trade and industry
and the workers and the employees
and everybody will be looked after.
That is the main reason underlying
the new innovations. There is no
other subjective motive iavolved in
this. Therefore, to say that industrial
credit will be crippled is not true.

Then, the hon. Member, Shri Prab-
hat Kar asked, ‘Why are you in-
creasing the capital to Rs. 5 lakhs?
If it is kept at the amount of Rs.
50,000, the small banks which are
there may not suffer because they
may not be able to raise the capital
to that figure. The point is this. This
is for future; and it would not apply
to the existing banks who are operat-
ing in the country. This is not to
be applied retrospectively. It will
be for the new banks. Although we
do want small banks, they must start
with a higher capital structure. The
hon. Member said that the cost of
living should not be a relevant con-
sideration. But he should realise that
the cost of living is improtant be-
cause it pushes up the establishment
expenses. It is only if the working
funds are reasonably high that the
income from such funds will be suffi-
cient to enable the banks to meet
their expenses. So, it is important
that a bank should be a wiable unit
evep if it is a small one, Fifty thou-
sand rupees might have been reason-
able in 1948 or even earlier, but not
now. Therefore, I think it ijs neces-
sary that the capital structure should
be Rs. 5 lakhs.

With these words, I commend my
motion.

. Mr. Deputy-Speaker: The question
15:

“That the Bill further to amend
the Banking Companies Act, 1949,
be taken into consideration.”

The motion was adopted.
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Mr. Deputy-Speaker: Now, we shall
take up clause by clause considera-
tion of the Bill.

I find there are no amendments to
the clauses. 1 will now put all the
clauses together. The question is:

“That clauses 2 to 8 stand part of
the Bill.”

The motion was adopted.

Clauses 2 to B were added to the
Bill.

Mr. Deputy-Speaker: The question
is:
“That clause 1, the Enacting For-

mula ang the Title stand part of
thg -BilL”

The motion was adopted,
Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri B. R, Bhagat: Sir, I beg to
move:

“That the Bill be passed.”

Mr. Deputy-Speaker: Motion move
ed:

“That the Bill be passed.”

Shri Prabhat Kar: Sir, I am extre-
mely sorry that the points that I rais-
ed have not been taken in the light
that I expected them to be taken up
by the hon. Deputy Minister. It is
true that I have pointed out certain
things, taking into consideration the
effect it will have on the wages of
the employees. At the same time,
I must remind him that ] lent my
support to the Bill on the broader
consideration of the development of
the industry.

So far as the employees are con-
cerned, I said all the time that they
were interested in the development
of the industry and that is why they
have supported all the measures that
Government have taken, to extend
the power of the Reserve Bank to
effectively control some of the affairs
of the banking institutions. The
failure of the Palai Central Bamk or
the Lakshmi Bank or any other bank
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for that matter is due to the fact
that ail the «me the banking mag-
nates in the country were violating the
provisions whi_» 1. Parliament had
passed and also the rights and powers
conferred on the Reserve Bank of
India. We want the industry to deve-
lop and to play its part effectively in
the development of the country's
economy. That is why I lent my
support to it.

But [ brought certain things to th2
notice of the Minister because I am
apprehensive that after this Bill s
passed, the banking magnates will
come before the Finance Ministry and
it may be that the power of the
Heszerve Bank way be relaxed or
some of the provisions may be re-
laxed. That was why I wanted that
when you take these things into con-
sideration, you should also take into
consideration the clamour that would
be made by the banking public.

I am not pleading for the magnates.
But I do not also agree that by this
back-door method, as Shri Morarka
suggested, the Gowvernment is forc-
ing the banking industry to invest in
government securities.

The Deputy Minister said that I
was taking it for granted that the
banks will be nationalised. I am
not taking it for granted in the course
of the anext 2 or 3 years. But, as a
result of this country's socialist ideo-
logy of developing the economy of
the country, it will have to nationa-
lise the industry. And, at that time,
it may be difficult. They 'may have
to pay higher compensation because
the reserves also will have to be
compensated. That is why I brought
these things to his notice.

As 1 said before, I agree with the
general proposition that has been
put forward in the Bill; and I lend
my support to it.

Shri Sham La] Saraf rose—
Mr. Deputy-Speaker: Does the hon.

Member want to speak now, at the
third reading stage?
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Shri B, R. Bhagat: Sir, I made a
promise to an hon. Member and I
would seek your indulgence to reply
to the point raised by him. He ask-
ed abou particular section, why it
was there, and asked me to explain
it.

The point is this. We have taken
powers in the Bill so that 20 per
cent of the profits will be transferred
to the special reserve. That is the
general power we have taken through
this Bill. Therefore, by this section
(2A) we are taking powers to give
exemptions in case of foreign banks
when we think it is necessary. We
are taking similar powers for giving
exemptions in the case of Indian
Banks under clause 3, section 17
(1A). When we think that the banks
have adequate reserve and it is not
necessary that this continual transfer
should take place, we can give the
exemption at that stage. That is the
genera] policy. 11 (2A) deals with
foreign banks and 17(1A), with the
Indian banks.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted,

15-30 hrs,

SUGARCANE CONTROL (ADDI-
TIONAL POWERS) BILL

The Minister of Food and Agricul-
ture (Shri S. K. Patil): Sir, I beg to
move:

“That the Bill to empower the
Central Government to amend the
Sugarcane (Control) Order, 1955
with retrospective effect in respect
of certain matters, be taken into
consideration.”

First, I would like to give a brief
history of clause 3A of the Sugarcane
Control Order which it would be
necessary to amend retrospectively and
for which powers are now being
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sought under this Bill. Clause 3 of the
Sugarcane Control Order provides for
tie payment to the grower of a mini-
mum price of his sugarcane. One of the
factors required for determining his
price is the price of sugar. Clause 3A
of the Order was inserted in Septem-
ber, 1958 making it compulsory for the
sugar manufacturers to pay an addi-
tional price to the sugarcane grower
over and above the minimum price.
Between 1953-54 and 1957-58, when
sugar prices were running very high,
at first voluntary schemes for these
additional payments were in force in
the northern and southern regions. In
the southern region it used to be called
the SISMA formula. These were
worked out in the south between
growers and manufacturers and
in the north by Government in consul-
tation with the growers and the indus-
try. In Maharashtra, that formula not
only worked then but it is working
even now beautifully. There has
been peace in the industry and there
was a sort of an understanding bet-
ween the industry and grower in the
beginning of the year or periodically.
In 1957-58, as a result of that arrange-
ment, more than a crore of rupees was
given as additional bonus or deferred
payment, whatever you may call it,
to the growers. There were <com-
plaints and disputes, and to resolve
these, the Gopalakrishnan Committee
was appointed in 1955—Gopala-
krishnan being an officer of the Agri-
culture Ministry which submitted its
report in 1956. That committee made
certain recommendations in regard to
adjustments of costs and also suggested
a formula for compulsory application
when there was an undue rise in the
price of sugar. This report was accept-
ed by Government and its formula was
incorporated in the statute; but unfor-
tunately in regard to one matter,
namely, the determination of the share
of the cultivator, the formula did not
specify precisely how that share was
to be determined, that is, whether with
reference to any cost schedule which
was operated, or whether with refe-
rence to the actual costs of each fac-
tory on the basis of recovery and dupa-
tion of the season. This is an impor-
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tant point to bear in mind because in
the absence of this precise definition;
the position of costs itself became a
point in issue. In the meantime, sugar-
cane prices hag been controlled from
July 1958 and in September of the
same year only three days before the
insertion of Clause 3A. The entire
cost structure of the industry was
referred to the Tariff Commission. The
imposition of control and the reference
of the determination of the cost of the
industry to the Tariff Commission, in-
troduced a new factor affecting the
implementation of this formula. As
the House is aware, in 1953 a scheme
of incentives was devised to encourage
growers to produce more cane and to
induce manufacturers to produce more
sugar. Under this scheme the grower
began to get Rs. 1:62 per maund and
some incentive was given to the manu-
facturers, namely, a little rebate in the
excise on the average of two preced-
ing years. That was another {factor
that came into the story of sugar
affecting the implementation of the
formula and the formula was amend-
ed in March 1960 for this purpose. To
resolve all the points of dispute, the
whole question of this formula was
referred once again to the Tariff Com-
mission in October 1960. When the
formula was evolved there was a kind
of difference of opinion on both sides.
The growers claimed that it was pre-
judicial to them and that they should
get something more and the manufac-
turers saying that too much was given
and it should not be given. So, Gov-
ernment could not come tp any arbi-
trary decision, and so they rightly took
the decision to refer it to the Tariff
Commission. They were asked to con-
sider the formula in all its aspects and
either suggest modifications in the for-
mula or a new formula altogether,
particularly the question of the for-
mula being applicable to conditions
when the sugar prices were controlled,
and the question of rehabilitation
allowance which the industry claimed
and the position regarding incentives
which were given from 1960-81. At
the time these incentives were intro-
duced, the position was slightly diffe=~
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rent because after the Gopalakrishnan
Committee report, we took some deci-
sion. So, two factors came diggo effect.
The price of sugar was controlled on
the recommendation of the Tariff
Commission. The second thing is that
we had the incentive formula. These
two things were new to the situation
and that was why it was submitted to
the scrutiny of the Tariff Commission.
The Tariff Commission then made its
report in June 1961, about a year ago
and the report with the <conclusions
which the Government have reached
on the recommendations of the Com-
mission has been placed on the Table
of the House.
~—

From thig history it will be seen
that apart from the original lacuna in -
the schedule to which I have referred
at different times, different factors in
regard to sugar economy have held up
the implementation of the formula. It
is a pity that this is so and nobody is
more sorry than I am that due to these
various factors sugarcane growers have
been deprived of their due all these
years. The delay wag largely inevi-
table. But now the pocition of finality
has been reached and we have to im-
pPlement the formula with whatever
changes may have been felt necessary
during the years 1958-59, 1959-60,
1960-61, and 1961-62. Today it is open
to Government to amend clausz
3A of the Sugarcane control order and
the formula, but this will have effect
only in 1961-62. But the question of
implementing it in the earlier years
would still remtin and for this we ,
need the powers that have been pro-
videq in the Bill

Here I would like to explain that
it would have been necessary to come
to the House for these powers even if
we were to implement the existing for-
mula. Tp the extent it becomes neces-
sary in the light of various considera-
tions pointed out by the Tariff Com-
mission, the power to amcnd retros-
pectively is, therefore, necessary in
any case. Under the Essential Com-
modities Act and in the control order,
we never had any power to give re=
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trospective effect or jurisdiction to
whatever we do. That was not taken
at that time: if that was done at that
time, it would have been easy and we
could have taken a decision to give
retrospective effect and all these
questions could have been settled.
The power not having been acquired
then, it has now become necessary,
because we have got to stretch the
formula back to four years, from 1st
November, 1958, and hence has arisen
the necessity of arming the Govern-
ment with retrospective powers which
we are seeking under this amendment.

As regards the Government's deci-
sion on the Tariff Commission's re-
commendations, they have been
broadly indicated in the resolution
which was placed before the House a
long time back. The House will notice
that we have not accepted the formula
of the Tariff Commission largely be-
cause we felt that the growers’ share
in the formula was not equitable and
it changed the entire character of the
existing formula. There are two
things: the Tariff Commission has
recommended that certain things
should be done in the event of these
new factors that have crept in and
therefore they have got to be done or
they have not got to be done
Secondly, in the light of that, they
have suggested a formula also. On the
balance, we found that while certain
things will have to be done, the for-
mula suggested by the Tarif Com-
mission was not according to our lik-
ing, because we felt that the growers
will be prejudicially affected by that
formula, and therefore we felt that we
need not accept that formula in toto
with the other recommendations.

Shri Yallamanda Reddy: You have
accepted everything except that.

Shri S. K. Patil;: Therefore, we felt
that the more appropriate course
would be to take the existing formula
as the base and make such changes as
may be felt necessary in order to bring
it in line with subsequent develop-
ments, T may assure the House that
I do not have a closed mind in regard
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to changes that might be made and
that I wish to ensure as far as possible
that both the industry and the growers
get a fair deal in the linking of the
price of sugarcane to the price of
sugar. While the Government resolu-
tion containg broad indications of their
intentions, it is not the final word; the
final word would be the formula that
would be ultimately incorporated in
the order. This would be settled after
taking into- account the considerations
brought out in the Tariff Commission’s
report and the views of the different
interests that might be available to
Government.

‘Thus, the issue before the House is
a simple one, namely, to arm the Gov-
ernment with powers to implement the
provizions of clause 3A with such
amendments as may be found neces-
SATY.

I said that long before the compul-
sion was introduced, in September,
1958 it was to be started from Ist
November, when the season begins, and
so we are now asking for retrospective
powers so that it might be made. This
thing was managed very well indeed
by private negotiations between the
manufacturers on the one hand and
the growers on the other. The House
wil] be interested to know what
exactly was the benefit that was accru-
ing during these years, before the
years for which I am now asking for
retrospective powers. So far as Maha
rashtra and Gujarat are concerned,
they were never a part of this. They
hagd their own formula then, now, and
they will have it in future also, be-
cause that 1is their relationship by
which they are governed; the State
Government come in there. They
merely bring the parties together;
there is no compulsion; there is no
law either. They managed it by sit-
ting together, perhaps before every
season, and decided what should be the
price and the price was so arranged
that it was much higher than other
prices. We give Rs. 1'62 nP. which is
our minimum price, per maund. In
Maharashtra, the prices vary from
Rs. 2 sometimes to Rs, 2-4-0. There-
fore, what we intend to do is to give it
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by deferred payment or by share of
profits. The Maharashtra Government
has been doing it right from the
beginning. Therefore the question does
not arise as to whether they should
have any bonus after that. This is
being done there and I hope it will
continue to be done so that the Gov-
ernment does not become responsible
either to compel them or otherwise do
anything in that regard.

Dr. M. S. Aney (Nagpur): The
agreement is belween the Gujarat cul-
tivators and the Maharashtra culti-
vators?

Shri S. K. Patil: In Gujarat there
are very few factories. Maharashtra is
the main thing here, and the Govern-
ments were one til] recently. I am talk-
ing of the past when it was a large, bi-
lingual State of Bombay. The agreement
is between the mill-owners on the one
hand and the growers on the other.
So, by persuasion, the growers have
said that they will produce more; that
the gugar content also wil] be more; it
is our business as well as your busi-
ness; therefore, let us consider the
thing and evolve the prices which are
beneficia] to us and which will also
help the industry. That is one of the
reasons why in Maharashtra the con-
dition of the sugar industry is the
soundest, the best and which can com-
pare with the best in the world.

Dr. M. S. Aney: The consumer's
agreement was not had in the settle-
ment of price.

8hri 8. K. Patil: That is true. Bet-
ween them thev managed their affairs
so well that the consumers had to pay
a higher price. That ig true. For
1957-58, the additional amount that was
given was Rs. 1'37 crores. We have
deducted ,it and we must see what
must have been there in the absence
of such things and then find out the
difference as to what they have.

As far as Andhra Pradesh is con-
cerned, T do not give the whole figure,
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year by year, for it will take a long
time, But in the year 1957-58, before
the compulsion came in, the figure
rose to Rs, 2099 lakhs., There are
fewer mills, and the sucrose content
and also the production per acre are
not as high as in Maharashtra. In
Madras, it was Rs. 8°10 lakhs because
the mills were lese in number. In
Mysore, it was Rs. 1689 lakhs. In
Uttar Pradesh, Madhya  Pradesh,
Punjab, West Bengal, Bihar and
Orissa, they did not pay anything all
these years. Of course, Uttar Pradesh
paid a very large and substantial
amount—Rs, 51:05 lakhs. The House
will realise what would be the situa-
tion if they were continued because
most of our mills are in Uttar
Pradesh, and therefore Uttar Pradesh
will have a major share. The others
gave it for only one year under the
voluntary basis. After that, they
ceased to give. In Madhya Pradesh,
it was Rs, 1 lakh; They wpaid once.
Punjab paid only once—Rs. 373,000
Bihar paid once—Rs. 14,000—not
even a lakh. I do not know how.
Some millowners must perhaps have
started it and by that time they were
stopped by other people and possibly
it did not materialise. West Bengal
also paid once—Rs. 53,000. Orissa
paid once—Rs. 15,000. In Kerala, they
paid all the years just like Madras,
Andhra Pradesh, etc In Kerala there
is only one factory. The last payment
was Rs. 249,000 in 1957. For the
periods after that year, I have not
got the figures. They have gone on
paying to the tune of lakhs and lakhs
of rupees—those four Southern States
and also Maharashtra, because, there,
it is governed by private negotiations
between the manufacturers and the
growers, and they have never asked
for the help of the law in order to do
it.

The position has come to this. For
the last four years, after it was made
compulsory, of course, when one goes
i0 a court of law, one can recover
the amount. When it was woluntary,
nothing could be had. Because of the
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vmuntai‘y character, nobody could exe-
cute it and therefore that is a loss.
Now, when we have got the
power to make it obligatory, it is
only from the year 1958, because
clause 3A which i3 sought to ‘be
amended now was enacted only in
September, 1958. Therefore, we can-
not give any retrospective effect
beyond that, and so we have stated
that from the 1st November, the new
season, this retrospective effect would
be given.

The question is, whatever it is,
whether you accept one formula or
any other formula—you may wholly
agree with the Tariff Commission, or
partly agree or not agree at all—and
what is before the House just now is,
not exactly the formula, but the Gov-
ernment are considering, in the light
of the circumstances, what that for-
mula should be, and whether it can
stand scrutiny before the court of
law. This has now become not a
question of one's sweet will one side
or the other, or on all sides, but a
point which will have to stand the
scrutiny of a court of law. Therefore,
whatever we do, whatever decision
we take, must be so complete that
the interests of the growers should
not be destroyed as a result of it. So,
the formula has got to be enacted and
made. Whenever the formula is made,
it always comes before both the
Houses; according to the Essential
Commodities Act, any rules, any
formula, any change that we make
from time to time is to be kept on
the Table of the House and it
becomes the property of this hon.
House,

What is sought to be done now is
very simple and of a very limited
character. Whatever may be the for-
mula that the Government will ulti-
mately evolve, that formula has got
to be given retrospective effect from
the season of 1958-59. Such a power
of retrospection is not with the Gov-
ernment  today. Therefore, my
humble submission is that the Gov-
ernment has to be armed with that
power, so that if necessary, we may
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give retrospective effect to it. Even
assuming that this power is not to be
used, nothing is lost. Government
could have taken this power in the
original Act itself. If we bring
another piece of legislation, we shall
be wiser to take these powers to give
retrospective effect right from the
beginning, so that we may not have
to come before the House with
measures to give retrospective effect.

The formula is most complicated
and even if I try to explain it, it
requires precision in mathematics and
working out figures which are of a
highly complicated nature. The ex-
perts will do that, Government have
got to declare year after year, from
time to time, the relationship of the
price of sugarcane to the relationship
of the final price of sugar. It appears
very simple, but it is not so simple
as it appears. Suppose we call this
factor X. This factor X has got to be
determined and announced from time
to time by the Government. Having
announced that, other factors come
in as to what is actually the price at
which sugar has to be sold, the taxes,
the question of rehabilitation, profit
and loss, export drive, incidental
charges—whether the rates have
increased during the time or not in
certain respects; for instance, a gunny
bag which was selling at Rs 2 might
become Rs. 2% and so on. So many
figures have to be divided, multiplied
and so on, and ultimately the figure
comes.

Then, it has to be worked in accor-
dance with the wvarious mills. There
are mills in this country which are
so mechanically equipped that they
give the best results and you have
got the best contents of sugar; the
losses are practically negligible. Then,
there are quite a number of other
mills where all these things are not
there. The result is, the formula
changes so drastically so far as those
mills are concerned. But whether
there is a good mill or bad mill, so
far as voluntary distribution of these
deferred payments is concerned, the
mills in U.P. have uniformly not paid .
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anything. There is no difference
between a good mill and a bad mill.
So also, the mills in Bihar also have
not paid anything at all. There is one
exception in the case of UP. In 1953~
54, 1 think they paid well; it was
possibly Rs. 53 lakhs or Rs. 55 lakhs.

Whatever formula we ultimately
decide upon, we shall have to give
retrospective effect to it right from
1958. Therefore, the simple object of
the Bill is to arm the Government
with power to give retrospective
effect to it. We are seeking this power
threugh clause 3A. With these words,
I move that the Bill be taken into
consideration.

Mr. Deputy-Speaker:
moved:

Motion

“That the Bill to empower the
Central Government to amend
the *Sugarcane (Control) Order,
1955 with retrospective effect in
respect of certain matters, be
taken into consideration.”

There are some amendments,

Shri S, M. Banerjee (Kanpur): I
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th October, 1962.”

Shri Tridib Kumar Chandhuori
{Berhampur): 1 beg to move:

“That the Bill be referred to a
Select Committee consisting of
15 members, namely Shri
Bhagwat Jha Azad, Shri S. M.
Banerjee, Shri P. R, Chakraverti,
Shri M. L. Dwivedi, Shrimati
Subhadra Joshi, Shri Gauri
Shanker Kakkar, Shri R. K.
Khadilkar, Shri Bhajahari
Mahato, Shri Bishwanath Roy,
Shri Sham Lal Saraf, Dr. Ranen
Sen, Pandit K. C, Sharma, Shri
Jai Bahadur Singh, Shri Sinhasan
Singh, and the Mover with ins=
tructions to report by the last day
of the first week of the next ses-
sion.” (2).
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Mr. Deputy-Speaker: The amend-
ments of Shri Lahri Singh, Shri Jai
Bahadur Singh and Shri Mandal and
amendment No. 6 of Shri Tridib
Kumar Chaudhuri are all the same as
Shri Banerjee'’s amendment, They are
all barred. Amendments Nos. 1 and
2 and the main motion are before the
House,

Shri Yallamanda Reddy (Marka-
pur): Sir, I have carefully heard the
speech of the Minister explaining the
provisions of the Bill. He has sought
to take powers for the Government
to give retrospective effect to the
formula. No doubt we generally give
powers to the Government to give
retrospective effect in certain cases,
but before the House gives such
powers, we have to satisfy ourselves
that such powers are to be used in the
interests of the general public. The
House must be convinced that this
power which is sought to be taken
under the Bill will be used in the
interests of the sugarcane-growers in
general,

As the Statement of Objects and
Reasons says, Government propose to
amend the sugarcane order in view
of the recommendaticns made by the
Tariff Commission. But we find that
the whole burden of the report is to
build arguments against the interests
of the sugarcane-growers. The Gov-
ernment have said that they have
accepted some recommendations
made by the Tariff Commission. The
Statement of Objects and Reasons
says:

“. ...Amendments which are
necessitated as a result of the
acceptance by the Government
of the suggestions of the Com-
mission for inclusion of allowan-
ces for rehabilitation and export
losses, for adjustment of costs
and for sharing of incentive
given for increasing the produe-
tion of sugar.”

Excepting the last one, the other
recommendations may go against the
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- interests of the cane-growers. In view
of the recommendations accepted by
the Government, when Government
propose to bring some amendments in
the sugarcane order, one can presume
that the order may go against the
interests of the sugarcane-growers
and the Government are now geeking
to have power to give retrospective
effect to it. Necessarily one should
think that the Government may use
this power against the interests of the
ETrOWers.

If we see the recommendations of
the Tariff Commission, they have
tried at iength to show that the price
of sugar is so high because of the
high price of the sugarcane. This
was the burden of the report. So,
Government may have a formula
which will reduce the cost of the
sugarcane in the final analysis. Pre-
viously, there was a formula which
the Minister explained—deferred pay-
ment formula or sharing of profit for-
mula. There were extraordinary pro-
fits made by the sugar industrialists.
Recently there was a report of the
Reserve Bank of India where it has
been stated that these factories are
getting enormous profits. The bulle-
tin of the Reserve Bank of India, 1961
shows that 73 public limited com-
panies accounting for 79 per cent of all
Ppublic limited companies in the sugar
industry earned a profit of Rs. 51-2
crores during the years 1955 to 1959.
Some of them have been earning a
profit of 20 per cent. annually. But
this factor has mot been taken into
consideration by the Tariff Commis-
sion; they have never mentioned a
word against the extraordinary pro-
fits made by these industrialists.

They have only tried to convince
the public and the Government that
the high price of sugar is due to the
high price of sugarcane. For your
information, Sir, I will read out one
or two lines from the report:

“At the same time, the con-
sumption of sugar in the coun-
try has remained low because of

1730(Ai)LS—8.
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the high price of sugar which is
due partly to the high cost of
cane and partly to high taxa-
tion.”.

They have mentioned two factors: -
high taxation and high cost of sugar-
cane. But they have not mentioned
anything about the exorbitant profits
earned by the manufacturers.

13 hrs.

They have also tried to convince
the Government by saying:

“In addition to the mimimum
price g deferred payment to cane-
growers in accordance with
average selling price @& sugar
during the year. The deferred
payment in the price of manu.
factured product raises serlous
difficulties. In a free market
when prices take their own
course according to the general
trends of the economy, growers
of raw materials can hardly
claim share in the price of the
final product without sharing the
risks of business.”.

The Commission could take into
account the risks of the manufactu-
rers, but they could not appreciate
the risks of the peasantry. There are
many difficulties which they have to
face, Sometimes the sugarcane gro-
wers find themselves in a loss. Some=
times they find that they are not able
to get a successful crop. Is there any
guarantee given either by the Gov-
ernment or by the industry in this
behalf? Therefore, no one can take
any responsibility of giving any
guarantee., The Tariff Commission
has tried its best to show that the
high price of sugar is due to high
cost of sugarcane. Therefore, in the
proposals that the Government are
formulating on the basis of their re-
commendations, there is every danger
of the interests of the growers being
hit. They may even go to such an
extent as to reduce the cost of the
sugarcane.
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The Tariff Commission has recom-
mended that the price of sugarcane
must be fixed on the basis of the re-
turn that is derived. In Maharashtra
they get a better return, but in other
States they may not get a better
return. Also, it depends mostly on
the factories and their functioning.
Therefore, in view of these recom-
mendations we feel that the Govern-
ment are going to fix the price of
sugarcane in relation to the recom-

mendations of the Tariff Commission.

In that case, we are sure they are
not going to give them any share of
the profit that is derived by the
manufacturers. The Commission only
insist on #he gquality of the cane and
in accordance with the quality of the
cane they can take the price.

The hon, Minister told us about the
SISMA formula. In South India,
particularly in Andhra Pradesh, many
factories have failed to pay the extra
profit to the sugarcane growers. There
was a big agitation among the pea-
sants about this matter. They have
made many representations to the
State Government. But fhe State
Government say that this is a cemtral
subject and therefore they are power-
less and they cannot do anything.

Now, the hon. Minister did not tell
us one thing. Because of this revis-
ed formula or the formula that is
going to be ' implemented, who is
going to be benefited? The Mindster
did not tell us whether the Govern-
ment is going to use the power with
retrospective effect and make the
factories pay to the peasants with
retrospective effect, or they will let
the peasants lose the amount which
is to be paid by the manufacturers.
He could have come out with a state-
ment that in view of the revised
formula every factory or owner must
pay. the peasants their dues and that
they are going to use the power with
retrospective effect from 1858 In

that case the ryots would have got
their share.
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But the Minister has not told us
that. He only said: “What is wrong?
Give the powen to the Government.
We may use or may not use it. It
will be with us.” It is quite absurd,
because in that case there is no
change at all. The House can give
the power to the Government pro-
vided the House is convinced that the
Government are going to use this power
in favour of the sugarcane growers, In
that case, Sir, I am prepared to sup-
port the Bill. ' But that has not been
told here, Ewven today the Govern-
ment has not come out with a re-
vised Sugarcane Order. The Gowvern-
ment could have come up with this
Bill afterwards. They could have
prepared the revised Sugarcane Order
and placed it before the House. Then
the House could have understood as
to who was going to be benefited and
who was not going to be benefited
because of that revised Order. If it
is in the interest of the sugarcane
growers the House will readily agree
to give the power to the Government.
1f it is in the interest of the manufac-
turers, I am sure a majority of the
Members in this House will not agree
to such a power.

Therefore, Sir, it is beflér to defer
consideration of this Bill. First of
all, let the Government prepare a
revised Sugarcane Order and place it
before the House. Let the House
examine it and come to a conclusion
whether the revised formula is going
to help the sugarcane growers or the
manufacturers. Then alone the House
will be able to decide whether this
power should be given to the Gov-
ernment, even if it is going to be
used with retrospective effect from
1958, so that the House will be con-
vinced that the peasants are going to
be benefited. But now, as things are
at present when we see the report of
the Tariff Commission, when we see
the recommendations of the Tariff
Commission and the acceptance of
some of them by the Government, we
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are unable to be convinced that the
revised formula is going to benefit
the peasants. I feel that it is going
to benefit the industries.

Before I git down, Sir, I would re-
quest the hon. Minister to make it
clear whether according to the re-
vised formula the factories in the
country are to pay fo the peasants or
the sugarcane growers in the country
are to pay to the manufacturers. This
fact must be clearly told. Then alone
the House can consider this Bill. It
is very common with the hon. Minis-
ter to keep silent over such matters.
When there were so many gagitations
over the SISMA formula throughout
the country saying that the sugarcane
growers were not given their due
share and there were many repre-
sentations to the Central Govern-
ment as well as the State Govern-
ments, the Government kept silent.
They never tried to use their power
and see that the sugarcane growers
got their due share.

I teel, Sir, that the Government has
gone hurriedly with this Bill. Because,
ag I said, if they pass the Sugarcane
Order and the House comes to know
the implications of the Order, they
will not get this power as the pea-
sants are not going to be benefited.

Mr. Deputy-Speaker: The hon.
Member is repeating his arguments.

Shri Yallamanda Reddy: Therefore,
first the Sugarcane Order must be
pPassed. The House can then know
the implications of that Order. If it
is in the interest of the sSugarcane
Erowers, we are ready to give such
powers to the Government. Before
doing that, it is not proper on the
Part of the Government to demand
;;chlh powers. Therefore, I oppose the

1l

Shri A. P. Jain
Deputy-Speaker, Sir, in, order to fully
and correctly appreciate the implica-
pons of this Bill it is necessary to go
into the history of the formula which

(Tumkur): Mr.
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is sought to be applied retrospective-
ly. It was in the year 1953 that late
Shri Rafi Ahmed Kidwai, when he
tried to fix a lower price of sugar-
cane, came out with the suggestion
that the mills which had longer
crushing season, mills which were
making more profit, should share
their profit with the cane growers.
The sgharing formula was then applied
on a voluntary basis. Shri Rafi
Ahmed Kidwai was a dynamic per-
sonality who always acted in the in-
terests of farmers and, therefore, he
could persuade the mill-owners to
part with a share of their profit on
2 voluntary basis. That voluntary
formula continued up to the year
1955 when it was given a statutory
shape and an order was passed on
the 27th August, 1855 which laid
down the method of calculating the
price of sugarcane.

‘The price of sugarcane wag to be
calculated in the following manner.
Firstly, Government laid down a
minimum price. It was Rs. 1/5/-
at that time. Then it came to Rs. 1|7~
and today it is Rs, 1[10}-, In addition
the minimum price for sugarcane
laid down by the Government, addi-
tional sums were to be paid accord-
ing 10 a formula, which was append-
ed tp this Order, Rule 3A(1) says:

“Where a producer of sugar or
his agent purchases any sugarcane
from a grower of sugarcane or a
growers' Co-operative Society,
the producer shall,”

It is necessary to remember the
word “‘shall”

“in addition to the price fixed
under sub-clause (1) of clause 3,
pay to the grower or the Society
as the case may be, an amount, if
found due, in accordance with
the provisions of the Schedule;”

‘What was the position 19557 The
mill-owners were put under an obli-
gation to pay (a) the minimum price
of sugarcane, as announced by the
Government, plus (b) whether you
call it bonus or by any other name,
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an extra price as worked out accord-
ing to the formula. Both these became
stautory prices. Thus in 1955 the
mills were put under an obligation to
pay the minimum price plus the bonus
or the extra price.

Shri A. M. Thomas: Not in 1955.

Shri A, P, Jain: It was in 1955.
The Minister is challenging that.

Perhaps ] may read out rule 3(1) also.
It reads:

“The Central Government may,
after consultation with such
authorities, bodies or associations,
as it may deem fit, by notifica-
tion in the Official Gazette, from
time to time, fix the mimimum
price of sugarcane to be paid
by producers of sugar or their
agents for the sugarcane purchased
by them,....”

Later on, clause 3A says:

“Where a producer of sugar or
his agent purchases any smgarcane
from a grower of sugarcane or a
growers' Co-operative Society
the producer shall, in addition to
the price fixed under sub-clause
(1) of clause 3 pay to the grower
or the Society as the case may
be, an amount, if found the due,
in accordance with the provisions
of the Schedule;”

It is statutory. Anybody who has got
a preliminary knowledge of law
would agree that this is statutory.

In 1958 this formula was amended.
In 1958 the position, so far as the
statutory enforcement of this formula
was concerned, remained the same,
though the formula was changed.
Here it is necessary to have some idea
of this formula. This formula has
used the expression ‘X', which has
been defined in this order.

“sX' s the percentage cost of
sugarcane to the total cost of sugar
excluding taxes as determined by
the Central Government from time
to time on the basis of the reco-
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very and duration of season of
the factory for year;”

That is to say, the value of ‘X' is
prescribed from time to time. In the
year 1958 when this formula was
revised, the mill-owners were dissa=
tisfied with it, so were the cane-
growers dissatisfied with it. I was
the Minister of Food and Agriculture
at that time. In order to resolve the
differences, I referred the formula to
the Tariff Commission. The report of
the Tariff Commission has come, At
this stage, I am not concerned with
the report of the Tariff Commission,
which has raised very many different
and larger issues, I am only con-
cerned with that part of the report

which is connected with the present
Bill.

The Minister has stated that be-
cause the matter was with the Tariff
Commission, therefore X could not be
announced in the years 1959-1960 and
1961. Now we are running 1962. I
am sorry, 1 cannot agree with him.
There was nothing to debar Govern-
ment from declaring the value of X,
viz. saying what portion of the price
of sugar relates to the price of sugar-
cane.

The first question is whether this X
can be declared only during the year
to which it relates or it can be declar-
ed subsequently as well. Are we 10-
day by law debarred from declaring
the value of X? Whatever may be the
opinion of the hon. Minister, I again
read out the relevant portion for the
benefit of the House, though repeti-
tion is not a good thimg.

«wx' js the percentage cost of
sugarcane to the total cost of sugar
excluding taxes as determined by
the Central Government from time
to time on the basis of the reco-
very and duration of season of
the factory for the year;”

It does not lay down that the value
of X must necessarily be declared
during the year. So, it is open te



5607 Sugarcane

the Government to declare it for the
years 1958-58, 1959-60 and 1960-61.
There is nothing to debar Govern-
ment from doing it. For that pur-
pose, we need not take power to
apply this formula retrospectively.

1 understand that the Tariff Com-
mission has recommended that where
the point is in dispute the mill-owners
are entitled to get rehabilitation re-
bate; that is to say, for remewal of
machinery and for replacement of
worn-out parts etc, they must get
an allowance. I am not quarrelling
with the proposal, because if the in-
dustry has to be in tip-top condition,
if it has to be kept modern then the
mill-owners are entitled to it? But
the only question is whether this
should apply  retrospectively. Here
1 will refer to the Statement of Ob-
jects and Reasons. You cannot light-
ly pass over the Statement of Objects
and Reasons which give pith and
substance of the provisions of the
Bill. The Bill is to be considered in
the light of the Statement of Objects
and Reasons. The hon. Minister has to
convince the House that the State-
ment of Objects and Reasons is suffi-
ciently weighty to entitle him to get
support for the Bill. What does it
say? After saying that the Tarift
Commission has given a new formula
for determining the additional price,
it adds:

“Thig new formula has been ex-
amined and it is considered that
it would be more appropriate to
apply the existing formula after
making suitable amendments
thereto which are necessitated as
a result of the acceptance by the
Govermrment of the suggestions of
the Commission for inclusion of
allowances for rehabilitation and
export losses....”

So, there is no mention of X here
Perhaps, it is an after-thought. Why
was it not said in tme Statement of
of Object and Reasons that X could
not be declared retrospectively with-
out amending the law? The only two
things mentioned in the statement are
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(1) payment of rehabilitation allow-
ance to the mill-owners and (2) re-
covery of export losses. Anybody
who has got any knowledge of the
cost=structure of sugar knows that it
consists of three elements; whatever
price is recovered from the consumer
is made of three parts. First is the
governmental taxes, second is the cost
of manufacture and the third is the
price paid to the sugarcane grower
for sugarcane.

In this particular case, as it relates
to the past, sugar has been sold. The
price which the sugar fetched is fixed;
it cannot be changed. You cannot
raise it or reduce it. The taxes have
bee recovered. You cannot change
them. The mill-owner has also re-
covered his cost of manufacture, pro-
fits etc. The sugarcane grower has
received  his ‘minimum price. Now
what is left over? The only thing left
over is the bonus, that is, whatever
extra price a farmer was entitled to
get under the notification of 1955 as
amended in 1958.

What does this Bill say? I am a
small grower of sugarcane. I supplied
sugarcane in the years 1959, 1960 and
1961 and will also supply sugarcane
in 1962. I supplied it under a defi-
nite and statutory price. What was
that price? It was Re. 1-7-0 or Re. 1-
10-0 plus bonus. That is my money.
There is deferred payment but it is
the grower's money. What does this
law intend to do? The Government
wants to get authority to pay the
canegrower's money to the mill-
owner in order to reimburse his
allowance for rehabilitation, Are we
going to rob Peter to pay Paul? It
amounts to that. I think there is no
justification for the payment of reha-
bilitation allowanee out of my money.
There are various ways, if an occasion
arises and even if a justification is
found for the past, in which this
money can be reimbursed. There
have been cases where wmill-owners
have been paid amounts due in the
past by raising the cost of sugar for
future. If a suitable case is found,
you can take to that device. But
there isnomoral orlegal justification
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as to why the money that has fallen
due to me, a part of which has not
been paid because if was deferred
payment, should be paid to the mill-
owner or appropriated towards export
losses.

Then there is another fundamen-
ta] defect in this law and it is this.
There are some 80 or 90 factories in
India which are producing sugar. Out
of these only some 30 or 40 factories
pay this extra price or bonus; the
rest of factories do not pay this bonus
or extra price. Now, assuming that
this power is taken by the Govern-
ment what will happen? The result
will be that the 30 or 40 factories
which have to pay extra price or
bonus to the cane-growers will get
rehabilitation allowance. These are
the best factories in the country which
are making large profits. So, by
this you are not helping even the
poorer factories. You are discrimi-
nating between one factory and
another factory. You can at the
most benefit 30 or 40 factories and
not the whole industry. Therefore,
it would be wrong to accept this
principle that the extra price or
money which is due to the cane-
grower should be appropriated to-
wards rehabilitation allowance.

Shri Tyagi (Dehra Dun) May I
obtain a clarification? How does my
hon. friend feel about factories which
have already paid the ‘cane-growers
their due bonus? After this change
will they be authorised to withdraw
their share of rehabilitation?

Shri A. P, Jain: No factory has
paid any bonus because the Govern-
ment did not declare X.

Shri Tyagi: 1 see.

Shri A. P, Jain: Now, the position
is this. I consider this Bill to be
totally.. .

=t wrsfnw ai® () : AT A
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Shri A. P. Jain: Upto the year 1955
this formula was applicable volunta-
rily and therefore those payments
were voluntary. After 1055 it was a
compulsory formula and it has been
paid under the compulsory scheme.

What I am submitting is that 1 do
not agree with the hon. Minister that
in order to declare X it is necessary
to pass the amending Bill. But since
he is of one opinion and I am of
another, let his opinion prevail. I
am agreeable if he wants to have the
power retrospectively only to fix the
value of X. I have no objection to
that, but if he wants to reimburse
the mill-owners in regard to the
allowance for rehabilitation or if he
wants to cover export losses, I will
say that this law is amti-farmer; it is
anti-social; it is going to harm this
countiry; it is going to shake the faith
of the people. So, let it be made
clear that if at all these powers are
to be taken, they will apply only to
the declaration of X so that the far-
mer may get what is his due and
which he is not getting because of
certain legal defects.

Mr. Deputy-Speaker: Shri Lahri
Singh....Absenf. Shri Tyagi.

Shri Tyagi: Mr. Deputy-Speaker,
Sir, it is a matter of great importance
for the whole nation because prima-
rily it immediately affects the pockets
of the poorer lot in ithe country, that
is, the agriculturist, It is well-known
that of whatever little addition has
been made to the national wealth
quite a weagre portion has gone to
the villagers. It is always the indus-
trialist who gets it; every tmie it
is the industrialist factually. I must
confess that the strain and stress of
the Government has been more to-
wards the industrialists and the urban
areas than the rural areas. The rural
areas have not profited much. They
have been neglected in many ways,
economically as well as otherwise. Al-
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though quite a lot of sum is being
spent on rural areas, no direct benefit
has come to them and they have not
been able to add very much to their
income. Therefore I must warn this
House, ag I know the fact, that the
villagers are not happy with the
present way of administration of
govermenta] affairs as far as these
economics are concerned. They are
unhappy because they feel that they
have not been given their due share
of prosperity or whatever it is. We
are the guardians of the whole popu-
lation ang it is far us, everyone of us,
to see that no injustice is done to a
bigger class of people. It is not al-
ways a question of some majority
party or a minority party. Every-
one of us claims to be a patriot and
patriotism means that we must
protect the rights and privileges of
the people as a whole,

It is in this background and in this
strain that I beg to submit and advo-
cate the cause of the villagers. In
this case once a committee was ap-
pointed which had looked into the
cost structure of sugarcane. This Re-
port of the Tariff Commission says
in so many words that under the
terms of reference which were given
to them they were not asked to en-
quire into the cost structure of sugar-
cane production. I have known of
Traiff Commission reports where cost
structure was an  essential part of
their enquiry. But this was not given
to them and they have mentioned
it in the Report that the Government
had not asked them to enquire into
the cost structure.

Wt ffe fw (mifmerd ) o
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Shri Tyagi: But sdome time ago an
ad hoc committee was appointed, in
my hon. friend’s time perhaps, which
had given a report about the cost
Structure of sugarcane production.
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From this report, I am surprised to
know that that committee had given
a report which has depressed the
actual cost; I do not know, to what
extent, but there are two instances
given in this report where this com-
mittee had reported in that manner
while taking account of the cost
structure. That committee reported
that a pair of bullocks cost Rs. 340.
Now, this Commission says, and an
agricultural expert says that the cost
is not less than Rs. 1000. It is a fact
that a pair of bullocks which used to
cost, in the days of my boyhood, Rs.
80 or 90 is today costing not less
than Rs. 1200 or 1400. And yet this is
the kind of cost structure which they
have taken into account. Have they
ever cared to know how much the
agriculturists have to pay for the steel
that they buy, and how much they
have to pay for the textiles and other
things? Nobody bothers about the
expense ratio of the farmer at all
Again, have they ever realised the
cost of labour? The cost of labour
is also increasing. In my distriet at
least I can say that it is difficult to
have an agricultural labourer for less
than Rs. 2 per day, or Rs. 2} per
day.

Shri Braj ‘Bihari Mehrotra (Bil-
haur): Buffaloes formerly and bul-
locks nowadays.

Shri Tyagk Again, why is it that
every time care is taken to see that
the margin of profit of a factory is
maintained, as if al] of us are wedded
to factoriez alone and we are loyal
to factories alone? Why mot take
into account the economics of the cul-
tivator? He is the poorest of the lot,
and, therefore, he should be our first
concern rather than he factory; the
factory should be our concern only
after him, Therefore, the cost strue-
ture should not be calculated in such
a light manner as was done by that
committee. I wonder if those very
figures have been the basis of the cal-
culations and the conclusions drawn
now.
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Another instance which they have
mentioned in this report is that that
committee had taken into account the
irrigation charge per acre in Bihar as
45 nP., That was the rate which they
took into account in North Bihar as
the irrigation charge per acre, where-
as actually, it is about Rs. 60 in Bihar.
This is the casual manner in which
the cost structure of sugarcane is
calculated. This is unsympathetic, and
this Parliament cannot tolerate it. I
may make that quite clear. We have
seen enough of it in this freedom,
but we cannot allow any power to
ride roughshod over villagers, and
the villagers' rights should be protect-
ed.

Coming to the Tariff Commission's
report, they were asked only to ex-
amine the formula of fair distribu-
tion of extra price realisation between
the growers and the manufacturers.
That is quite rightt A commitment
was already made, as Shri A. P. Jain
has clearly proved now before this
House. I too am at a loss to know
where the legal difficulty comes. He
has said that this was the right given
according to this notification; the right
was for the Government to announce
what the value of X would be. But
that has not been done. But, even
so, the matter has come up now.

Then, they have recommended that
the scheme of deferred payment for
growers should be discontinued. I am
alarmed on account of the nature of
the recommendations and the sub-
stance of the recommendations of this
blessed Tariff Commission. I call them
the blessed Tariff Commission, be-
cause 1 say, may God bless them; I
do not mean any abuse.

The Tariff Commission have recom-
mended that the scheme of deferred
payments for growers should be dis-
continued. Thus, in a word, they can
dismiss all the rights of the growers;
and crores of rupees which are due
to the growers can be written off in
that manner. We are not prepared
to tolerate it so lightly.
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Shri Vishram Prasad (Lalganj):
This is because they do not have any
voice.

Shri Tyagi: Then, they have said
that the control price of Rs. 1.62 per
maund of cane compares fairly with
the cost of alternative crops. That
seems to be a good argument that
sugarcane crop gives better profits
than other crops, than fodder, than
maize angd other things. In the same
way, can I also argue that the prices
of Tata’s steel shares must be reduced,
because that is another industry which
gives better profits as compared to
khadi or charkha industry? Can I
come forward with this argument that
because the Ambar charkha produc-
tion does not give so much margin of
profit as iron and steel does, therefore,
the profit of the steel industry must
be reduced? Can that argument apply
in the case of industries? And yet,
here, the learned Tariff Commission
argues in this strain and says that the
cultivation of sugarcane is more pay-
ing than that of other crops, and,
therefore, the rights of the cane-
growers need not be emphasised.
They say that the cultivation of sugar-
cane is more profitable, and, therefore,
the growers take to cultivation of
sugarcane, and, therefore their rights
need not be emphasised. The argu-
ment is that they are already getting
a profit because they have grown
sugarcane instead of the other crops.

Then, they have said that the de-
ferred payment could be jusified on
the ground that the initial payment
was only tentative, or that it was
meant to give incentive for the adop-
tion of better techniques of produc-
tion to improve the quality so that the
cost could be reduced, and also that
the minimum price fixed by Govern-
ment was fair and yielded better re-
turn in certain areas than what was
obtained from alternative crops. So,
the argument is that because the alter-
native crops did not pay so much,
therefore, this price was all right for
sugarcane.
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They have further stated that the
deferred price completely ignored
the interests of the consumers. Yes,
consumers also come into the picture,
and, therefore, the consumers’ in-
terests also must be considered.
Everybody is a consumer, and since
his cause is a large cause, we have
always to look to the interests of the
consumers better. So, because the in-
cidence on the consumer is large,
therefore, they say that the sugarcane
price must be reduced, but not the
profit margin for the sugar industry.
The consumer also suffers on account
of the high prices that the sugar in-
dustry is realising, but nobody bothers
about it, because they are after all,
our cousins. The industry people are
our cousins, urban cousins, while the
rural people are step-sons or step-
brothers as we might call them. This
is not the manner in which we should
proceed. This kind of logic is not
proper. The same logic must apply
uniformly to all the citizens. But the
argument that is put forward is that
the cultivation of sugarcane is paying
more profits, and if we give a higher
price for sugarcane, then the inci-
dence of that higher price will fall
on the consumers, and, therefore, in
the larger interests of the consumers,
the sugarcane price must be reduced
but not the price of sugar; they never
say that the price of sugar must be
reduced.

If government felt that owing to a
sheltered market, the industry was
making high profits, then the proper
course would have been to mop up
such profits by measures other than
sharing with the growers. If Govern-
ment felt that the sugar factory people
were realising huge profits, the best
thing would have been to realise more
taxes from them, but fhen they would
not give it to the cultivators, because
they will become better and they
may compete with the urban citizens;
and, therefore, this formula of giving
additional payment over and above
the minimum price should be given
up. This is the recommendation which
has been made. So, all these recom=
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mendations go agaist the interests of
the cultivators. '

Of course, my hon. friend has said
that he has the interests of the cul-
tivators at heart in bringing forward
this measure, although I have not
quite understood the argument. But
1 do realise that there must be some
hitch, legal or otherwise, to remedy
which he is bringing forward this
amending Bill. Perhaps, it may be
that legally it may not be sound to
pay the deferred payment which was
promised to the cultivators at this
point of time on account of the lapse
on the péart of Government or on ac-
count of some lacuna in legal inter-
pretation or on account of other
reasons, which I need not go into now.
But I want that that payment should
be made to the cultivators. If it is
true, as my hon. friend has practically
guaranteed in his statement, that after
amending this Act he will be in a
better and stronger position to make
those payments which have been
pending, and which have been due to
the cultivators, then I would who-
leheartedly support his amendment,
but at the same time, I would insist
that nothing in his notification should
go against the interests of the culti-
vators.

But, I am afraid that they have said
that the sugarcane price be linked
with the recovery in the preceding
season. But then they have said that
Rs. 150 will be the minimum price,
and the price will not go below that;
if that is so, I can quite understand
it. But, then, again, a difficulty may
arise. Of course, I am coming to a
subject which is not relevant to this.
A difficulty may again arise out of the
notification because the price has been
linked with the recovery percentage.
during the past season. For, it is said
that it will be on the basis of the
past recovery. How can I get the
incentive? Suppose I have produced
a richer crop this year. I shall not
be paid for the richer crop
which I have produced, and I shall
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not be compensated for the extra ex-
-penditure that I have incurred on a
lost of good manure which I have
used, because I shall be paid not on
the basis of the richness of my crop
this year but on the basis of the
average of the crops during the cor-
responding five or six months of the
previous year. If that is the basis
on which I am going to be paid, then
what is the incentive for me to im-
prove my crop? Thia does not give
any incentive to the cultivator at all,
because, after all, he is going to be
paid only on the basis of the previous
year's crops. After all, one has to be
paid for whatever he has produced
ROW.

Then, it must alsp be taken into ac-
count that the crop does not yield
very good recovery in the month of
October when it starts. Orctober-
November are lean months. Perhaps
January [February are the Dbest
months. Then again it becomes lean.
So it is only for a month or so that
the highest recovery is there; for the
rest of the season, the recovery is
very lean.

Therefore, we shall be paid on the
average. The average of the year will
be taken, average of good crop and
bad crop, as if the whole area is one
sugarcane co-operative factory con-
cern or a joint family. It is not so.
There are individuals who have pro-
duced better crops. You are looking
at it as if they have produced a rich
crop not for the'r own personal ad-
vantage or the advantage of their own
family but for the benefit of the whole
area. If I produce a richer crop and
there is better recovery on it, the
benefit thereof will not come to me;
it will go to 20,000 or 30,000 families
all round. What is the incentive for
me? A collective incentive is there,
no doubt. But then an atmosphere
has to be created to bring about that
collective incentive.

I therefore appeal on behalf of prac-
#ically the whole House including the
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Minister that everything should be
done to see that fhe interests of the
peasants and cultivators do not suffer.
I hope this hope will not be frustrated
and that the assurance given by the
hon. Minister will be kept at all costs.

Mr. Deputy-Speaker: Shri Tridib
Kumar Chaudhuri. There are about
20 hon. Members anxious to speak. I
would request hon. Members to be as
brief as possible.

Shri S. M. Banerjee: May I request
that the time “may be extended?

Mr. Deputy-Speaker: We will see
how we proceed.

Shri Bade (Khargone); The Business
Advisory Committee had decided to
give one more hour for this Bill

Mr. Deputy-Speaker: We  have
fixed four hours.

Shri Tridib EKumar Chaudhuri: I
represent one of those States which
have the fewest number of sugar
mills. But fortunately or wunfortu-
nately, I represent also a constituency
which has a sugar mill and as Shri
A. P. Jain and alsp the present Minis-
ter will bear me out, I also happen to
be the President of the local cane-
growers association and T have had oc-
casion to communicate with the pre-
vious Minister and also the present
Minister over a number of years.

~ Shri Tyagi: But your constituency
does not appreciate ‘sugar’ politics.

Shri Tridib Kumar Chaudhuri: Tt
is now four years since the price-
linking formula was adopted and I
have been pleading with them that it
should be implémented for the cane-
growers of my area. But up till now
it has not only not been implemented
but the blanket powers that the Min-
ister now seeks through this Bill make
one doubtful whether whatever the
promises he might make here will be
fulfilled at all in future.
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The non-implementation of the
price-linking formula over these years
is really a history of broken pledge.
“A solemn pledge, as Shri A. P. Jain
has told us just now, was given by the
late Shri Rafi Ahmed Kidwai, the then
Minister of Food and Agriculture, in
1953-54, according to which this
formula was evolved on a voluntary
basis; for that year only, that is 1953-
54, could the late Shri Kidwai per-
suade some of the mills in UP to pay
according to the previous price-linking
formula. But since then, as the Report
of the Tariff Commission has made it
clear, and as the Minister has also
said more than once today, nothing
has been paid so far. Several
tripartite conferences were held
between the millowners, sugarcane
growers and the/Central Govern-
ment and State Government re-
presentatives concerned. But the
gentlemen's agreement was never
implemented, that is, the wvoluntary
formula which was previously said
to have been inforce in terms of
that gentlemen's agreement.

Then after three or four years
when Government came to the con-
clusion that it would be impossible
to persuade the sugar mill owners to
pay anything voluntarily, only then
they went for this statutory formula
making it a statutory obligation in
1958, as has been pointed out by
speakers preceding me. In terms of
clause 3A of the Sugarcane Control
Order of 1955, this clause was insert-
ed in 1958. Sugar producers because
obliged to pay the canegrowers the

deferred price according to the .

present formula. Since then, as it
has fallen to my lot, I have been
pursuing one Minister after another
to implement it. In 1959, the last
letter I got from Shri Jain when he
was in charge of the Ministry con-
tained his promise that he would ask
the department to see that the cane
growers were paid their due, Then
8hri Jain left the portfolio and the
matter came intp the hands of Shri
‘S. K. Patil. In March 1960, he
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wrote to me with reference to the
implementation of this formula:

“The extra price due for a
particular season under the price
linking formula can be deter-
mined only when the accounts
for the season concerned have
been finalised, which normally
takes 3 to 4 months after the
close of the season”.

He also mentioned that the last
release from that particular mill,
about which I wrote to him, was
given in November 1959, He also
informed me that the value of ‘X’
(used in the formula) ie. the per-
centage share of the cane growers in
the sugar price for 1958-59 season,
was being worked out and as soon
as it was finalised, it would be com-
municated tp the factories for
making payment of the extra price
for cane, and that this was expected
to be done shortly.

That is, in March 1960, two years
after the linking formula was adopt-
ed, when it was under the examina-
tion of the experts of his department,
he had no doubt in his mind, or at
least he was advised to that effect,
that there was no complexity about
the formula. All  complications
began to arise only, as he has told
us, when the Government adopted
the new control schedules of prices
recommended by the Tariff Commis-
sion in the same year, and repeated
pressure, it is evident, was brought
by the sugar mill owners upon the
Government either to abandon the
formula or to give them such allow-
ances for rehabilitation ete., which
would make a nullity of that
formula. Since then, I have written
to him this sheaf of letters which I
have here, and he wrote to me, and
eventually he saig that the thing
appeared to be much more complicat-
ed than he had earlier supposed, but
he never explained to us before, nor
now, how and. wherefore these com-
plications arose, The only factor of
which no account seems to have been
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taken in the formula, or in calculat-
ing the price of “X", was rehabilita-
tion costs for the mill, but there was
never any lack of power with the
Government to do that even in
terms of the old order.

1 might draw your attention to
sub-clause 2 of clause 3(a) which
reads like this:

“Where the Central Govern-
ment, thaving regard to \special
circumstances prevailing in any
State or part thereof, and after
consultation with the State
Government, is of the opinion
that the provisions of the
schedule should, in its applica-
tion to the State or part thereof
as the case may be, be wvaried,
or not applied, the Central
Government may, notwithstand-
ing anything contained in sub-
clause 1, direct that in lieu of
the payment provided therein,
payment shall be made in
accordance with such other pro-
visions as may be notified in the
Official Gazette.”

That is, if they felt the necessity of
varying the formula, they had
already the power. It is not that
they were not armed with the power.
They had the power of varying, but
they chose not to apply it, sat quiet
for four years over the powers, the
very wide powers, that they had
even under the existing order. The
question of giving retrospective
effect has come up only because they
want to vary the formula, according
to us, absolute'ly in favour of the
mill owners and of none else. 'The
Government are not really sincere
in their claim that they want to im-
plement this formula and to realise
for the farmers, the canegrowers,
the money that is due to them from
the industrialists who have made, as
our friend Shri Yallamanda Reddi
just now said, Himalayan profits,
about Rs. 55 crores in one year; and
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from that time onwards, several
vears have passed. You can easily
realise what colossal amounts of
profit have been made by this indus-
try. Our only plea has been to allow
the growers some part of this extra
gain which the industry has realised.

Now 1 come tp my main objections
against the amendment of the
Sugarcane Control Order which is
being proposed. ] draw the attention
of everybody to clause 2 of the Bill
Although the Minister has zaid that
he wants power for giving retrospec-
tive effect to the amendment, really
it you read the clause, it is a com-
plete blanket power. Government
arms itself, is trying to arm itself,
with the power even to abandon the
formula, if they so choose,

Shri Tyagi: You want to protect
the rights of the cultivators. Give
more powers so that they can do it
more successfully,

Shri Tridib KEumar Chaudhuri:
That is what they say, but I remind
my hon. friend Shri Tyagi, that a
man of the stature of Shri Kidwai
gave that pledge, and your party
and your Government has failed to
keep that pledge. They have sullied
the memory of that great man, whom
everybody, all sections of the House,
irrespective of political opinion, res-
pect and hold in high honour. It is
your Government which has failed to
keep up that pledge.

15.56 hrs.
[Sar1 Murcuanp Dusk in the Chairl
The clause says:
“The Central Government may,
it satisfied that public interest

S0 requires,......

—not only the interests of the
cultivators—
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“....by order notified in the
Official Gazette, amend either

prospectively for retrospec-
tively....
Why  prospectively? Prospective

power is already there; perhaps as
an abundant caution they have added
this to the clause, so that they might
do anything they like.

Shrimati Renuka Ray (Malda): For
the cultivators, I hope.

Shri Tridib EKumar Chaudhari:
You have done that for the cultiva-
tors, you have done that for eight
years. You gave a pledge here on
the floor of the House in 1953-54 and
this is 1962, year of Grace 1962, and
you have not up till now been able
to realise a single naya paisa from
the mill-owners. That _is your
achievement, that is you credit.

Shri K. C. Sharma (Sardhana):
Something has been given some-
where,

Shri Tridib Kuomar Chauodhuri:
Only when Shri Kidwai could per-
suade the mill owners tp do it. You
could not, armed with all the powers
that you had, realise anything,

So, we are not prepared to give
this blanket power to the Gowvern-
ment. If Government really mean
business and if they want to keep up
the pledge that the Minister is now
holding out tp the cultivators and
Parliament, they must suitably
modify not only clause 2 but also the
formula in favour of the cultivators.

Thank youw

w5t fomm @ v (Rafar )
e gaafa off, St faw @ew &
gma farmde &, a® W H AR
7=l F o9y § agd avereer A
garg grawar g fe o fam o
¥ gaei ¥ fwd, = fa=l & mfest
& fad = Sl & fag araTor
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g, afeT & Samesl & fag @t
O AR A w7 A
wee ¢ wwien f& faw sfed s
w 59 feenm & frw wfel &
¥ X Ioaraml & faar T A
TaET T3 fgem ga=r 7@ faan fagig
T TENT & q@TT H w16 uw fear
g aw @ T fem afs miv
Wt gy afeew F@ £ oo
TRET Fo (e | faw
¥ g § o @2 Fogwr & i
HEIEg, WITE FT, TIEL F AW W
O gEfaa For  9ear g F oS
¥ TGN G &1 INT FCF AT F e
1w off ofoaw T w@RE W 9w
feetr & oy & S 9% AT T S
AT ATHAF TFM F HOT AL &
ST § | TF §9G A9 Al IO 9T
W F g F Frov fet g sl 9T
THT JAEA FIA arr fEael o T
FICOET WA A A
T W FIO07 A7 R F4 g o
o wfiee &t foid & ag g s
2 fr 3 ¥ ST o §w F 0
nT ¥ F5 Afas da1 OF § @@ S
A & = T aifgd fF
fom soT w=2w & qdf feei & s
fage & 9ot fee § 7 SeanEwi
STgem sy aur T w A ¥
Gy oy @ imaR
faog & f& ST o o &fme
o qg §FT g SUET FT Gr 2|
w1 W AR IAW &7 gren & feo
fadsl & 9o faafe & & fag s
79 A% A% ¥ frw wfewl & foa
gfem g & fad 9w T SeEwl
% fgal #r avs e Fr 9w 7

16 hrs.

o qTEfa® gRET F FrEw
& T Fa7 Orr At @t AT F a
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[=f fagg g 7]
At T difeq @ @ w3 v By
Heqr 3w § e A @) A 1eNy
FT FVET F AT TR FT AR
T A fraEl @ e 3 FAT F
wfes ot | @ awg W A R
H9 eu3-UY § W@ 3W AT UHE
aft 9T T A & g A4 T@® a9
1852-%3 ¥ FO9 g0 o1& THg AfF
9% TR FY G AT WY& ) T A
Tg & f6 2w § T #7 IART FE Ao
feari  #t gem a3 W & W fam
g I geom @ W@ g WA
TE g § fagd Yo wirmma &
Hfas Fa6l & 3T & 39 TET WY
¥ oA weresl & s faar fam
afz &1 w 21 @ gfeemm & A
o< & & & 7w g, fafa T &
g w1 3q frafa 7t gfaar & @3
faeemfest #1 &t mmedr g1 w2
a3 g<fam | s Fn fawar om ?
= fod St Ay feaml % foa
wiga fraife fem a1 &1 o o=
warh &1 fratfa  fear a1 gam fe
g7 9 939 & W= UF A% @l 7%
T IART W F AT 9B &1 AW
¥g g4 ¢ (F 39 faq § ag qaams
€ & foaa® ag wmA g & 5 v
#arer & & favar s @ A fean
Sre | 9T 9 faata & fag 91 o=
St Sam F1 FgET | F fag T
FOF! & AT F ¥ T FT A @I
g ufE 2 fesawr fga oo &
T | FH AT &1 sy fEy fF A
ST EF T ¥ T SeqEwi #1 famgr
o9 wigafEg a99 FT I g9
war fr=a & ST saw wwY ¥
W W) gaw fag S T
F FT@I I A T Tifew graT 2
¥E AW 9 I A e F aww
gfe Iqi #2691 wE A
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sifeer 7 ¥ 1 afe g 9 A
feam ¥ awe & g€ Ot wa A
e § forar s d ag e O
Wt gfd, ar A & smaTe 97 IfEm
& sgET o1 awar ¢ faw w1 6
HT TG F T § IT FH FT GrEA
F agT T gEU IO FAT AAMET |
F| IqHT FFAX & A% fod fow
TF & I S EF FT & qB T AArA
srfemmam g sgi sT{Aw & 7 =
Fen f& T qu & 99, 79 =i i
STt 3 wwan € fw wfaew & fog
;g 3 F1 | Afew fam aw & fag
IO A OF SraoT F I9y G g2
UF AFAAE g § fAg waar #i
T AT &1 WHAT & 1

T AEIEE, § qEIT &1 A
™M AR T wEa FE @ Sam-
afiat F @ g6 w1 wE F fag
Fae frafa Y 78 & D &1 frafa
ST ¥ Y, A A G Ta qgT AG
a1 | 3fF frafe w1 wEe Ew
T A A e e wwtr ¢ T
FTH T KT 4T F IAT FL A
THT SRS # AR A
21 ¥ T3 efER s g e
® WM AT § AR ag T fod
wifem AT w1 AfEw o™ A
A § A= X T A aw
F A A Afa few g % & sw
&t 9% ifts ®famT ¥ o @ 9%
fasty afrd & =arw 7 feor & 1 7@ A
Aifs §1 FrawT S F fEaa ¥
wgifgs FA & fFEsFra A @ &
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T AL IAMT A AT g AT H
A AR A1 @Ed: E TH *
FATET T QLTI S0 |

a5 @ faa & fada & g
FE § AfFT TTHIL A ag AT I
g fF oY tane-4s F FFL AT TF
N IEEIEE AT H I A F
IR # TG THT qAEA g1 FATE &1 |
FIAHE  HET 9 GAG TR T |
AR AT 8 mEaHe F femm A
sAFTEfFaaars AWM Er e
# 9Em f& T SEES & Tw A
e & for a9 & gueT a9
w7 W wfaw fog w1 Afq ww-
| ar wad e g frator # aw
fRe @q # W@ | 9 9g A9 9eA &
ama s aw 97 X faE g
A o @t o & 5 oA A
AR FT TF E 0F AT F T afew 7
g ¥ I F9 qA E IF AL X FG
9T 97 AT & o o fom
g #1 fd & & foq woaR dfow
forirt & w9 3g o & O
FI @RI F A F @ faA #
sy snea & fag s ¥
T FT@T FAT WO WM T
FETE |

st feifar few © g A,
ferd I s ardl $1 g didw @
@ A @ fagreoar £ A
™ 9T e w1 AW frm owa

Shri S, M. Banerjee: Mr. Chair-
man, Sir, 1 have already moved my
amendment that the Bill be circulat-
ed for the purpose of eliciting
opinion thereon.

Sir, T join my hon. friends whether
on this side or on that side in
opposing this Bill; ang I fully agree
with my hon. friend Shri A, P. Jain
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in this case. To me, after the Land
Acquisition Bill, this is the second or
rather the ugliest manifestation of
the procapitalist policy of this

Government.

I have very carefully gone through
this Order which was issued on the-
27th August, 1955. It clearly says-
what should be the basis and how
the price is to be fixed. As the hon.
Minister stated, because this parti-
cular Order could not either please
the mill-owners or the cane growers,
so a refererice was made to the
Tariff Commission. It was all in-
tentional, I believe, when this re-
ference was made to the Tariff
Commission, I will read this term»
2.

“To examine whether the
claim of the industry for a re-
habilitation allowance in the
matter of division of sugar price
between the canegrowers and
the industry is justified and, if
so, the rate at which the
allowance should be allowed in
the price-linking formula(e).”

I do not know what was the
necessity of referring this particular
item to the Tarif Commission be-
cause in the Tariff Commission’s
Report itself, on page 45, it is stated:-

“On the question of the applica-
tion of the formula the industry
drew our attention to a letter
from Government of India,
Ministry of Food and Agriculture
(Department of Food) No. J.S.
(S)|P.S.|61 dated 10th April, 1961
to the Indian Sugar Mills’
Association, relevant extracts
from which are reproduced
below:—"
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The Indian Sugar Mills' Associa-
tion might have referred this matter
to the Government of India and
might have demanded some more
concession of price facilities to meet
their so-called losses due to export.

The reply of the Government was:

“On the basis of the Schedule
for the northern region and re-
covery and the duration attain-
«ed in 1959-60 the exfactory price
in U, P. and North Bihar works
.out to Rs, 37.31 per maund of
sugar. The price of Rs. 37.85 per
maund had thus a margin of
‘54 nP, per maund, The current
crushing seasorny is still on and
having regard to present trends
and estimates of production, it
is likely that the margin awvail-
ble this year may be somewhat
larger. Government consider
that the margin should suffice to
enable the industry to meet not
only the extra cost on account
of wage board award and other
factors but also the losses on
export quotas so far announced.”

1 am quoting this to show that
whatever is brought in the name
protecting the interest of the farmers
is for protecting the interests of the
capitalists who are making fabu-
lous profits at the cost of the consumer
and farmer. The hon. Minister said
that he was not a mathematician and
that the new formula which was
going to be evolved would be in the
interest of the farmers. ] am not a
mathematician and I do not think
we require an Indian Einstein to
understand the formula in the
schedule it has been well defined.
Shri A. P, Jain referred to ‘S'; There
are P’, ‘T", etc.; all have been well
defined. Government should see
that the farmers do not suffer and
the request of the mill owners to
reduce excise duty or for more con-
cessions in the name of rehabilita-
tion, ete. is not taken into considera-
tion, Farmers should not be left at
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the mercy or at the feet of the mill
owners or of Government.

Dr., M. S, Aney: Has ‘X' been
defined?

Shri S, M. Banerjee: Yes; every-
thing has been defined. Given more
time I can read out the whole thing.
Hon. Members would have seen the
Resolution of the Government
embodying the recommendation of
the Tarif Commission. It says:

“The Commission’s recom-
mendations are: the scheme of
linking the price of cane with
the price of sugar which is not
linked with the quality of cane,
which completely ignores the
interests of the consumers and does
not also promote good relations
between the growers and the
miller, is not in the larger in-
terests of the sugar economy and
should be terminated as soon as
possible.”

They suggest that this should be link-
ed. It is said in U.P. and Bihar suc-
rose content in the cane is less; it
comes to an average of 9-7 or about
10 per cent. But Shri Tyagi has cor-
rectly pointed out that in the subse-
quent months after the first two
months, the content is increasing. I
am not a farmer but I have served in
a sugar factory for five years as
quality supervisor and it will be im-
possible for the Government to fix the
cane price when it is linked with the
quality of the cane. It has been done
simply to help the industrialists.
Right from 1953, the late lamented
Rafi Ahmed Kidwai had some arrange-
ment with the employers that they
will pay this amount wvoluntarily.
Unfortunately, nobody paid voluntari-
ly with the exception of a few. In
U.P. alone, I speak subject to correc-
tion, about Rs. 4'5 crores has to be
paid to the growers. The Govern=-
ments of UP. and Bihar have both
opposed the linking formula and have
demanded that this money should be
realised from the sugar magnates and
paid to the cultivators. The hoa.
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Minister says that he wants this power
retrospectively so that he may safe-
guard the interest of the farmer and
see that the same formula is followed
by which they can get this amount
which is not yet paid to them. May
simple question is this. In the Essen-
tial Commodities Act is there no sec-
tion under which a sugar mill owner
can be convicted? Section 7 is a penal
clause; if an employer or a mill-owner
does not pay the grower, he can be
punished with three years rigorous
imprisonment. Has this section 7 been
wused against any mill-owner, in Bihar
or in UP. or anywhere else? They
never wanted the mill-owners to be
asked to pay this amount. Sugar in-
dustry in U.P. is the backbone of
Congress politics in U.P.

Shri A. M. Thomas: That is here
also.

Shri S, M. Banerjee: If you have
contested an election from U.P. you
would know what it js. I request that
this Bill be withdrawn. The Slate-
ment of Objects and Reasons has made
the whole position clear, shamelessly.
You cannot segregate by saying that
it is only the Bill that is to be con-
sidered and not that Statement of
Objects and Reasons which speaks of:

“inclusion of allowances for re-
habilitation and export losses, for
adjustment of costs and for shar-
ing of incentives given for in-
creasing the production of sugar.”

1 do not think that this rehabilitation
a}lo-wanm is necessary. No more sub-
sidy is necessary. We have been told
by the hon Minister that the Govern-
ment would incur a loss of about
Rs, 12-5 crores on account of sugar
export subsidy. What is the loss sus-
tained by the sugar industry for ex-
port of sugar to the United States?
“This Bill simply helps the employers
and mill owners. They asked for con-
cessions when the wage board award
was there or whenever there is any
ocrasion.  This time also, this Act is
amended retrospectively to suit the
meeds of the mill owners and to give
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them rehabilitation allowance. Sup-
pose Rs, 30 crores is due from the
mill owners by way of deferred and
other payments, I may tell you that
only Rs. 5 crores will go to the far-
mers and Rs. 25 crores will go to the
mill owners in the name of rehabili-
tation, subsidy for export losses, etc.
This is highly objectionable. The
hon. Minister should tell us when he
is going to evolve the formula, what
is the formula and how does it differ
from the 1958 modification or the
1955 order. Otherwise, how can we
pass this Bill? The hon. Minister has
given a sugar-coated pill in the form
of this Bill and wants us to swallow
it. We have seen the sugar-coated
pill. But we want to know what is in
thiz Bill. It is against the interests
of the farmer; it is against the in-
terests of the consumer. Everywhere,
it is known that the sugarcane price
should be Rs. 2. We have argued for
it not once, not twice, but many times
in this House. I am sure that Dr. Ram
Subhag Singh, when he was not a
Minister, always stood for the cause
of the farmer.

The Minister of State in the Minis-
try of Food ang Agriculture (Dr. Ram
Subhag Singh): 1 am so even today!

Shri S. M. Banerjee: I am not a
farmer, but aven today, I believe that
Shri S. K. Patil is in favour of the
sugarcane grower. But my difficulty is
that either it is too deep for us ¢to
understand, or, it is all rubbish and
in the interests of the mill owner.
That is my point. I appeal that the
interests of the cane grower should be
protected. There are some provisions
for the protection. The protection
should be given. Under section 7 of
the Essential Commodities Act, the
mill owners should be dragged to the
court of law and punished for three
years and they should be clearly told
that they cannot possibly do this sort
of thing. The cannot force the Gov-
ernment on the basis of their political
influence and I am sure that the hon.
Minister will kindly withdraw this
Bill and take protection under the
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existing law we have got and realise
this amount.

I am opposed to the linking of cane
price with quality. That is wrong
Even the Tariff Commission, in their
wvarious reports, have said that it will
be impossible for them and at any rate
it will be very difficult to arrive at a
definite figure as to what should be
the price of the cane with reference
to its quality of sugar. I feel that this
Bill is not necessary. This should be
withdrawn., Heavens are not going to
fall; when this Government waited
patiently since 1955 up to this day,
when they saw that the farmers suf-
fered in the hands of the mill owners,
‘when the mill owners did not pay any-
thing, why should this Bill be &0
necessary now? 1 feel that the Bill
should be circulated, if at all it is ne-
cessary, for eliciting public opinion.
After the opinion is obtained, we
should consider in a calm and cool
atmosphere, without any leaning
towards the capitalists, whether this
Bill is necessary in the interests of
the farmer.

1 oppose this Bill and I want my
amendment for circulation should be
accepted.

=t ffa frwy - wwTafa w@ieT,

T gad fE & o 39 5, W A
e ¥ ¥wE gTEw & @ET  grer
|T AT ATAT §,ITH1 JTST A FT89
ITHT AT AT g | 99 gH
2843 ¥ 97 §T WU IF 97 T
AT AT ATH HIT UF ETIET 909
qET /T T KT I OTHT VAT AT )
T ¥ 9% g9 fagas 91g9 & 9 M
AT 7% ZHY TW F AR F g
fem w7 gawt Farar & owar G
F@ A= 1 9 a9 faam W @R
81 frgad ae@ 7 aga 9 fErR
i wal 5 gw Wl WS NTEE
1 gH faame g gwm fe faer
T FHE WTEH A 1 s e UAe
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feardy gl = § W =X g W
&t qg o wrowt gary fw g A1 O
#1 frgag wgm & q1w MU oAl T
w7 fF faw a1 wmosr o &% A6
7g IE gTEH fHaml w1 JgF fasar
ar feeag =rg® |, WY 39T 93
&1 wrar § wer fw fawfa fog g
g fs faw arr o & av fRer
arEl w1 A AT § | 4G TW IHE
NTEW FT ZAGIH & | IFF GFE O
F A fyzad @gs &1 T aw
g1 1 99§ qX W %E T
witwea e fafaeey wga =1 @ A
w{T A ¥6E wRE Y faet

# yrosT 9 WY FEETA AR
g 5 a8 3% wmew = F7 g€
P83Y ¥ yeic OF FT Al L qoE
LAY, IF T AT far 7 o afwaw
T bl § fa% waw  asmar ar
T IA THE Az & 1 Afw IAFr
AT gAT 91, IFFT  HUIT gAT AT
Tq qEd A A &1 fgear f7ar
A g o E F T8 A
oY 2 & HIT A I ITY FAEr
2| & UF AT A ¥ g7 99 FY
faar T v Sa%T %€ wew faer
at a7 aog 2 5 I famard =8
AT 21 8Y%c F AZ ¥ o I%E
arzg 7&i fa=t @17 g fao T
1 Fra fwFar 791 & FEEICH AV
Tz JAST 4T T AT F a9 F% fzar
2 f& 7g 2fes e & o 397 9170
aifge | o= g "maen 2w s
¥ 99 ST TAT WY IEA SHST
EE 1 a1 9 G & AT 99T
ot fE % ¥ v a3 fae
femm :

“As regards ‘X' the percentage
share, the growers claimed that It
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should be exactly in proportion of
the cost of cane to the cost of
sugar which at current levels is,
according to them, not less than
75-25, 'The representatives of the
mill industry who had been advo-
cating a share on 50:50 basis after
payment of taxes and meeting cost
incidents were agreedble to raise
the ratio to 60:40 in favour of the

grower.”

g 9 99 g T4 q1 IEF AL
&Y FTHETT T FH ¥ FH AT A1 &0
arfgd a1, o 9THE AT I FI
fewrr atfegd a1 1 FfEA @@ o
qTEe W @I T gl feAmar § 0
# gwaar g f& g 39 fau ifs
g 3 w1 frgaw w2, W H qreEA
gy FI, 3T F AT FEA §, T
3 TE Y A AL | AR I Tg
TFFTaT 91 iy 2/ o 7@z fawd |
Tz W9y ¥l Agl fewarar a0 &
st & fdysefes agt oe s #%
qeT & AT T AT g7 G LHT 92
qrE F30 £ | (TG AT AT ¥ FW qE
®T g9 979 FA AT F E AT qWIC
FI AW AT @ gATET ARTE WY
94T WIS 9% A7 9wt Agr  faE
e § 1

# uF AL HT ATT HIOF TTHA AT
argar g | 2w FfamT & a1 e
g 7y wrgmar & foorw ¥ sEHE
Fga & ara fadt & 1 gy wfew
HIEq U&F IRA FAS A & ILH
AR qATAT |G g g8 ard AifE
zq faw § w@ede A% Wiwiew UT
{avg & foet g€ & —

“This new formula has been
examined and it is considered that
it would be more appropriate to
apply the existing formula after
making  suitable amendments

thereto which are necessitated as
a result of the acceptance by Gov-
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ernment of the suggestions of the

Commission for inclusion of
allowances for rehabilitation and

export losses....”

# qmer At § & g fae
¥ famr @ & T 9Ee Wt Y
ari F7 f5q7 & 9 99 35 = o
§ #Twr, el gR A WA
qgT Argar  fw g9 a1 q%Ee #@
fetfafadas =1 =& mar & 7
gt wifew WgT Wt fFaEi ¥ uw
g7 7% g wTaT g oA =W
aEaFI3G fF 1e3¥ ¥ o A faa
g 7€ o, IER ;e aw  fEa
HATET FATAT & 7 WAL I AT
ET @ IR W A ACAT | WA
T T AT F I W § qg 39 T
cy U 4% 2 fow ¥ 36 ®0F 3y
TC 9F a1 WA & WIT we AU 4F
T A1 2 faw o E fE me ameET
F@ T IHRI T A FTH | @V
W FEFAT F @A AT £ gEET
o=El a® ¥ qAT £ fF oaE 9T
¥ ¥ WA S fawdt @ g
= AT FF UF fFET AL, IERT AL
feed & 1| Y /YT 2TAT Erav 2 IFwT
TN SART & AT |1 qawr g
ZIET &, SEET AW W g 2 0 Sy
WA ITLE § 79 TF AGAT FATHT
FUEL T A § | |/, AT ALY,
HT9FT LT I T=TfEdi &t A1< fgaran
agar g 9t f Ifs wfmaa T«
g1 gEd et S fEara & qard
TEY AT R 1 5H o gOW K 9@ AT A
sarer dw% €, fow 7 ¥ 3y fwama
T & 7T a2 7% feama ot £ afEA
TF Mt FE-ANT T AT Fr Hw
Ffama 7 qargr a8 & & ¥ fay
¥ At g fwa § 3 T @y
faw &, @3 #§ we @ faw § afEa
wgi 9T fadt &) mEgr 9@ S add
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[ faafa fo]

warfgar & T &, qETF ¥ &% FF,
qear # ¥ FIF, FAwAT ¥ ITwqE
T AW F 43 0 WL I TAviEa’
& WA 9T IgA oAy o 2 &
21 3w ifee wfrga v ol &
HTATT 9T gATR qifew |rga 7 #t qqaw
fframaimaNe s amy i@
sifemr 1 wmaw ¥y vy o
F o gy Emafas & fF 99 9
o g W Iw gMET @ ¥ 9%
ANfFagsarFET 1 I3 7TET 288R
F UF IWleqaT g AT AT &
afserar fomar oar ar | 9% T F
¥ & fr Ffafaeas & sz TitE
7 e W | 9w § ag frar g
2

“Government consider that it
would be more appropriate, equit-
able and reasonable to apply the
existing formula set out in the
Sugarcane (Control) Order 1955
after suitable adaptations and
amendments in order to incorpo-
rate the suggestions of the Com-
mission for the inclusion of allow-
ances for rehabilitation and export
losses.”
% AW A ¥ 99T ATW A AH
Zar g U5 a2y wagw s ffafaza
T TR FAEE, 5 FAL T 4T 0
A AR FAL AT TR ¥ qg 2 ™
OTT ZH&; UF W74 &6 A 6T OF
RYAT AT WA T | TH HACE Farfas
FTHTT &1 Fdeq g FF Fo°71 967 98 a9
Framt & fard 1 W AT gE
far fearat ®1 T2 G & ar 7
auEar g £ a5577 /o F7o7 57 Ao
THE QA A FT O OT R
it B I T S e e
FA A T WEA AT F T A Far
g1 e § wwaw g fF w3 qava
AR Wi 7Y & °F o9 fRam A A 4
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9 %y v widT A T a9E IEH
qAqC WT &1 MF §  FL qGH WG
g & 1 7 gwAa g 5 A s
FATF | TF T2 FT OF AT LT 1T,
Mg a8 Fig o7 gid, HiFA a8 Framat
&, FRAFT & 3@ WX 3 &7 904
AT FiaT, q¢ 42 St EFvw FiwwA =T
fugiz & 9z gL Er QA

AT T X T & P WA AL
# 7L Fzar 07 F7 44 & A
FTIT 1 TIAT ST FFAT & AT TAH
wr% gfera arx adff & 2wt faw %
sueri v feaAl § qaeer e fam
qrfF 3 WA qgr FFF § A
feamat & adr g% ArAary & ot e
FTEAT AT | T AigT G FHER T
o & A0 & 79 o §, g arwT
98 FIA F7 agqamar w7 fewEi &
g9 A1 T & A1 qfard o, 79 FF a7
f4aTE | M1 I9F AW TR AT FIW 04,
SAFT ZN AR FA A AR gAY
FTH FF FAAT T S T70 WSHT Q20
T OMT IS O, eus ¥ ST,
IqFT T2 amm A@g fawT sy 9 7
s wfana & feew qg &9 9371 @
Ffer ug & € /6T 1 F (AT AR
g fr ag ®17 a1 ava o < fe 7E &t
AT 4T | Yo, fo wfagal ¥ 4¥
F f o9 W aF g7 dw
e Fferr & Fondr <8 | it Y
T fefs-28 W UF A F W=7
qE I AT A L L.

awmfa 7T ;. AT AGHF AT
qATA Fi T |

it frefer v g ore e & ¢ -
ar &1 2T Arde A3 9 § A8 P
G%]YT g | W gare faw Ivra
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§ T R W g fear g dvewrd
a7 & a1 @R fod ST § omm-
T T F75 ARG TG E AT I
GHT ¥ | Wi 98 o Mz &
T I T A |

qgi guTe IAT WRW ¥ ATE A @
s 3% @ & | W agenar wred g
f& 99 mag wEY AY ¥ FEF ALA4AT
feur =1 framit 1 Tad fasmar | &R
oo 91X a6t % {1 36E ST
TEY feerard | M9 e € R W 7
g fRaT | FAT® IR A W TH G
ff W N FEA T G § S
¥ feadi  #t §w AEE A
. &% FafEeas s=Eg 69)
UFRITE ATHS W7 & agt faent | F st
Faer WARal § % oW T dfeai &
afast S wEE SR AN E | AT
ZaHi ¥ WET AT g & faedar g
F qife greq Fr I FE 5 T2
e & arare H qr =g & aom §
o 2 {7 ¥ WA AT gi FEC 8
FiHA (HETL ST ¥ AT AT §T FEET
A fgaa g 1 AL AT AT ¥ Mo
o Ho % gL TF GAEl AT AT g,
& ff &= & #m ¥ mar & 1 A
FEFT G W AED VST ST § | I
qTE FMTA 2, SEFT GHr Y % 9w
Fadl g |

ifos wfwma &0 famar anfzd o
st foate % & gan oo fammt @
g e WAgE @aT g, fad A
%1 1% 7t 2 T § | af 2w wfraw
dgmfoE fygad faar) & was
FaeT atedm g 5 g3 @ feamr a1
s fAAadi s aIa qET 21 T,
o= AT T8 A q7 faw o e & o
ST & a9 AT I G5 g W@ fadan
21 smxaciiforwfraady gg faan
& 7 | s afaw ¥ o T fre
T R AT FA T RE | T W
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FMA 89 0% T @ a6 g frag
22 | AFT AT 2882 T® A WX
F7 IFE W1EH g @ A el gAY
T ¥ 9 TRE gizm fearg am
T FEF AT § F SRE gmw A
a9 fgega ¢ o e & o9 ewd
SHE NTZH ATHT £ | WX I=H SH
740 T & @1 29 55 7 AwA "
@ & F gE od e
T gan § JGT WA § AL FiEr-
GO w0 WA FAT T, T A
T # wie fen w7 e g
fF oagi 93X od B AT wIEEl O §
ot f5 9mE & 09 At @ ae
RIAFT A AR qgT W T w fga
FfoaaE | Ao Agiaym § o faar
2 5 ume afew gt afgd 1 Wiz
AR aF TG T THT AGT (HA1, 9F A
T2 FT Z HLE WA FORT B 74T |
aff X @ aF WY 99 d8 @
Zfor wfama F w61 ot 7 faar s
fomt fra et & a7 7 fear @ 5=
AT AT AT | AT Tt & T FTRT
O ) ;R & g, AfER S g
¥o T {ar g & fo WiEY qorew
F1, (Pl F7 #T vo udhH faw
@it &1 faan Tfzg | w7 A wwrEr
T T TEI T Arfed | AfEA Ty ot
oo

qiicd #1gd ™R WX Aot
# AR framt & w9 § 1 9 9% wE
TRag 5 99 e AT G9ar g A
3 9 ATET § | WY 91 uwi 9
T ot g ¥ )

TH TF WL AT T & | W
I fom faar @ 5 foady & 39 " o
ST FT W AT AT, IS oPF g
AT Y2 §IAWE T § | W R
§ gz frar & 5 @@ & g9 g
Afewe & | A6 7 & arang o T
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[ fagfer Borw]
¥ e o Fhad & 3
Freq wET STAAT | AT T § FAAF
FIT L1 T GAIL 514 F I ATE
a1 fFrat ared A #7175 INE wrEw
T, w wed § F6 I5E wTEa A
AT F qFA AR g 5 mfE
1 gy & framl & A8 7 us
2, &9, JTT GT 99 CFT AHT (FATT
FAMEL & A FAT FCF AT
Z 5 310 Tq i fag N oF FFama

iy & @dr 749 &, T fFamw am

T qard, 54 + raa17 faar ama, fr
a1 H I F47 II4T 2 | I FT Far
% fraqar & g @ w1 Famr a=a
FHT e, S AT ZAW T wEA F 8
T {FEA #1 TG a9 g e
& a1 foar amg Y & 7 fomw om

% WA §I™ ¢ 32 A
=T !

ot feqfe frw . 3 oW AF 7
Tgt I w33 § & 1 7 &9, "
7o &Y A E? AT oF T £ FHI FY
Zhad | ow & g gon R qam @
R 7% 9Fem R § 9% % "9
T BEr OF ¥ wnar @, afeT SEe
e A 37 F1 g0 A A fyeaw
A HOFTT Wi & q2 4FW AT &
FEM T AT 22 A7 O AT
o F7 3¢ ®o & Ao &Ry Al £
7 aga w=d ¥ JEAT e g fEommy
7T A FaAwR R T ST dAT WY
T wE A gieawm darww A
I 97 & H4r 7 AU AAAA T3
HTFIL WIT TTex FOHIT QAT 7 & 0
TZ TENEE Wi T Wl Fdl @ A €A
FiTg FT 2 ATLA BT 1 Tl wZE
HTFTZ A OFAITS Al § T W AT
FT Fi W4T, 5T WAT TG FAH W3 T
na1 47 fEaTA T $Y FTEAT T 0
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ZR ef 937 § ¥oo To WEAT AA-
&Te AT § A 2L Fo T AW § TR
FEnA Az 0 J5% § 3w o0 ga &1
fram) &1 gTad &1 qar g F=ar |
Y ot d =) e e 97 5 @ o
FR L AT 959 5T FIA §i $E, 99
aiF § FTH AT AT | T A
T W AT At T A
§ &qr 57, ¥ 514 § 39 494,
FAT AT, 79 I8 9471 Fwa fF
fram &1 g & A & 71 Frr ¢

TF WAAT A6 : WA GAT FOA
arr (e & 7

=t festfa fasy - s 99 & Sgan
g 5 e aifew agg T &0 Gan
feqrm =z & o Fgfafadsa ger-
I8 T TFHE ATES & 1T A FL|
99 § T8\ AT9 5 & F gH WA AT
¥ aga wmd & s GefAed @
arnd & W 99 FT 89 2| ¢ fF
Far graT &

=1 fasm swR . FAWlT "EEy,
T3 3 W A9 A A § 5 o
& H7rw ¥ g, @& 97 A FIH
¥ SR AT A TEr A & ¥ faw
ad arx § far & feaml &1 aga
T wafgm & aem & 1 omft Fw
aeat &z ofeafor fow s, faw &
FTL AT ERTFTL AT | IAF AHTHE
gC AR #F 7T g8 faq gmw  wAw
TEE R F A X I o dv ¥
w7 aeft #t Al ¥ FEAT g o
s g faar w@ @ s ¥ faa
g 3 | ¥ OF fod s W9 &
ARA @A § | OF Q9 ofearee
# % ofwwewy 9o W 37 ¥ aw
To dfe AT ¥ Giuwra fearide
q 0¥ 9 aF & fFam 0 K owaa
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dfrseaty  fouidilz & fom 2
@ E | AT oo WA T GT g
2@ IWH Y S0 WA IF fagwar
4 ®F I3 fadaar § A fo AW
syt el & 1 dur fF5 s A
forr fear &, =< fFam &t smew
? To %o Mo HA g, A1 feo HA FT
TW FIE %0 Fo GHI | WAL IW A
¥ %o mHA AT FAT aY IW FT TN
TN Yoo Fe | I ¥ A
faa arfasl F1 ¥ ar ¥ 77 JeT, fag w
AT WHAE F23 &, fawar &, @€ ot
faadt & | W I@ F TN AR
AEY, %0 %o Y T § al FA ¥io To
LT IAHY (S0 To TN T AT
farer €, dY Y firer wifas #1340 To
F9T | 39 & ¥ s aifes &1 Aifee,
Fitg 1 foaqar fegm a@ amw #<
frerer fifad 1 250 %o T feam
#1 faam, 6T 4e %o ¥ ¥ 35 12
e SERE T e ffag
T R #T loo Y &Y fHeET
2 a1 faw ST St (4o Wt & firear
2 1 fw e w7 R e s feawr
HT g7 X AT T HET E AT W ARG
¥ faw wr ory & e forg % frael
B A% qw T A 1 owT ey ¥
TR ¥ ¢ To to wio T fFww gwr
a7 39 & I feam w1 9w 0 O
A ag 7 & FF 3w acg ¥ faw qmn
o ? %W faw 1 W w7 7FE w7
2 ? wene oy & fw avw A faar o
b | o a7 A Tamr & oA
o e 7 91 AR § ag TR
W & T A g & T 3 ¥
gz fFaml F1 0F FUT 3o A
W aE ¥ ' A ¥ g+ | afFw
IAT AT H A ¢o F FART HNAT
fas § o famiy wy AT FATH
frar, 3mq & feaml &t Faw 4 A
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fear | % Aaew a7 ¥ fF faa
BT AR AAw & ' # IAv Tifgw
a1 IFT W 9F G fAw K W
fas &1 99 # SrEwEA aF a7 g
@ T3 gFar WF e AAE # 60C
a1 feamt &1 o fAgeaar & Iaer
T gTU faEd W Y A gwr |
faer arfasl ¥ o1 20 9T &2 HIC 3%
9T §Z FATH FIF IT LY FUT @9qAT
FAMT § TART TGA FF AL FAAT
FY faq &Y arr g ot ag fawr a0
O F wfaw AT

o= fFamT 1 w97 T FT oA
UF T "I T " 77 fRaar 20
w29 f feam feaa of o & =
&ar FTO & | T@r agA FR AT A
At qg o g i feem few sa
a9 # S § § 1R H diwar § 6
fFe TFTC @1% F Al A IEer T
F@T §, A f5T IE9 F1E 5 fFm
TFE %! a9 & gEw o ftT f=

vz fax @ ammr @ 0 ffa-
fadar & fa o qradié aew &

% §I4T & WA AT @I & af AT
F1 I & wr &€ Fag A e "y
frdr F1 7@ OF TWE T A A
feqm # wTF TR &7 IW AL WA
77 fagwm Sfgn | s a9 s
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ARG AT W F fHEET w1 T

1T QR "ar & g fxar o ar of
fas aifasl 7 ITF1 OF FUT 30 T
Toqr ag & femm L L L

=1 Wo We qfem  HT =T ‘Fﬁ
@ g, 98 4199 I9 T F I F 7
T ag s Fafaa g

Y faarr st 1 A SARTE

W Fgm ARA g fF owwE 9w
e THee &, foad 23 &
o ¥ o fo ferrer ot T v & SEA
TFISE GH F2z fEaw oz @,
T@E 9EAT & 4T 9w qE T 8,
Y FT FRE WG ST 4T T2aqT
¢ s s ST w g §, W
TaF A fram S 6 S fae §
7z T ¢ a1 A€ | e w fgqa F
are fFam 1 TR FT g7 F7 AL
at ¥ fifrg, dfFT R = e
FEORAATFAE .. ... ..

1 wo Ao frardl (TmT) - W
WY FTFE E ) G Y TEHE THA
F32 EFIT @1 9 W IOW a7, T frw
T THE N AR fFE 9% @
g3 ! O fF #1 9 EEET #1

Qe

' st fareyty vy : & S E O
TS FHAT TG AW | AT T
grar g, ofew fewsae, avadt o1 o
T F A A IF ST T 8, WA
¥ AT FH AT & | SfFT 9T 9T
T ALY AT |

¥ @ faw &1 ot 7 9% §waw
w3 7T & FF T| & arer e a vt
a1 &7 184S ¥ AT TF FT AL 2
g I=! fammar wmw o wo war
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fearl Y gy W TuTa ¥ ga

fasan 1| S fgaw & o= frarrat &1
ot feamar atg &Y F TEET R FT
qHAT § | T T frEEl #1 g
g AR eSS # wEdr gEm
foraepr, 7@ fagar @, o FAC G
2 1 WX = fa9 & g O 4 FE
aea & f& faa wifast #1 fFaE
ST &HF 3T & 98 " F¢ faar e,
a1 AT TEET A9 F AfAC |

Dr. P. 8. Deshmukh (Amravati): A
lot of points have already been urged,
and I would not like to repeat what
has already been said.

The formula itself came into exis-
tence because it was found that sugar
was being sold at prices higher tham
what Government had delermined,
and the price of sugarcane was deter-
mined in relation to a particular price
of sugar. When it was found that the
millowners were making larger profits
and selling the sugar at higher prices,
it was my senior colleague, at that
time, Shri Kidwai who considered it
unreasonable for the millowners to
appropriate the whole profit and not
to share it with the cane-growers.
The genesis of this formula and all
these wvarious other things that have
arisen out of it is this.

So far as the present Bill is con-
cerned, it looks fairly innocent, and I
believe it is, because all that Govern-
ment seek by this Bill is to get the
power of retrospective action, so far
as the application of the formula is
concerned. On the other hand, Shri
A, P. Jain has urged with consider-
able force, I believe, that no such re-
trospective power or authority is ne-
cessary because there is in the Order
itself the necessary power with Gov-
ernment. All that they have to do is
to determine the percentage, namely
the walue of %, and to work out the
profits that should go to the cane-
growers. If that suggestion is accept=
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able, then there will be no need for
this Bill. But he also said that in case
Government differed from this view
and thought that without this power
they would not be able to act, then
he had no objection, nor do I have
any objection, to the Bill being pass-
ed. But I have the strongest possible
objection tp the Government's accept-
ance of the recommendation of the
Tariff Commission so far as rehgbili-
tation and export losses are concern-
ed, and I have taken this opportunity
to say a few words by way of protest
against this acceptance by Government
of the Tariff Commission’s recommen-
dations, s> far as these two points are
concerned.

This is fantastic. I think that it is
unheard of. I have not been able to
get the time to study how far in any
industry the man who supplies raw
material is made to contribute to the
rehabilitation of the industry, how-
ever foolishly it is run by those wh>
are the owners and the managers of
the industry. It is apparent that it
does not apply only to sugar but it
applies to all the industries in India;
they are run by people who cannot
distinguish one thing from another
and have no expert knowledge what-
soever. All that they have is the
thousands of rupees which they have
accumulated through usury and other
things, and they have become indus-
trialists with that money; they never
take any precaution to see that the
industry from which they get the pro-
fit functions properly, adequately and
scientifically so that it could last long,
and also see to it that the machinery
is repaired continuously to the ade-
quate extent. When the condition of
our industry is this, Government have
accepted, somewhat blindly, I believe,
at any rate without proper thought
that the people who are supplying
sugarcane and thus are doing an in-
nocent job of supplying the raw mate-
rial for an industry, this recommen-
dation of the Tariff Commission. The
growers are now going to be retros-
pectively subjected to the charges for
rehabilitation of that industry, for the
upkeep of which the industrialists
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have not at any time paid much atten-
tion because all the time they are
interesied only in profits, high profits,
exorbitant profits and unreasonable
profits, and profits day and night and
every time, without caring to see
whether the machinery can bear that
much strain, whether jt is properly
repaired, and whether it is kept in
proper trim.

So I think the Government ought
to revise this decision even after the
acceptance of this recommendation,
and they should come forward and
say that it is unreasonable to expect
the sugarcane growers to bear any
portion of the cost of rehabilitation of
the industry, because they have had
no share in the management of the
industry. I could have understood if
they had any say in the management,
if they were repsented on an advisory
board or some such thing connected
with the management. But there is
no such relationship between the sup-
pliers of cane and the management of
the industry.

Similarly as regards export losses,
why should the growers bear the
same. There are many other agencies
coming into play. For instance, Gov-
ernment have given the whole mono-
poly of export not to the co-operatives
but to the Sugar Mills Association. If
they have to bear any losses ang if
Gavernment think that they should
not bear so much loss, they might con-
tribute out of the taxation they get
from the industry which pays very
heavily in terms of taxation, The
sugarcane grower has to pay the
sugarcane cess, the industry has to
pay; I have calculated some of the
figures put before me and 1 find that
a new factory pays in a year about
the whole investment in that factory
by way of taxes including, of course
the sugarcane tax. If a new mill
costs those people who set it up about
Rs. 1% crores, I think the factory has
to pay minimum in one year about
Rs. 90 lakhs by way of taxes to Gov-
ernment, Central and State. There-
fore, I submit it is very unreasonable
for the Government which make so



5649 Sugarcane

[Dr. P. S. Deshmukh]

much out of the sugarcane grower and
the industry to except the small sugar-
cane grower to be made respousible
for these export losses.

Secondly, I agree with the conten-
tion that the Jnking of the price with
the sucrose content will not be a prac-
tical thing to do. I hope the Minister
of Food and Agnculture will see that
this matter is considered, because as
has been mentioned in another place
by Shri A. P. Jain, there are so many
factors; it takes a lot of time fcr the
sugar factory to crush the cane which
lies in the yard for a day or two—the
<cane grower is not responsible for
that—he is also not the authorily to
choose his own time to cut the cane;
as soon as it is ready—there may be
no water in his well—he has no alter-
native but to cut it and bring it to the
factory. These are all the circums-
tances and it would be penalising the
sugarcane grower to link it with the
sucrose content.

Here I must also say that circums-
tances relating to cane growing differ
from place to place. The situation in
U.P. and Bihar does not obtain so far
as Maharashtra is concerned. Probab-
ly something else may therefore be
proper in Maharashtra which would
not be proper to be applied to UP.
and Bihar. For instance, even the
period of maturity of sugarcane dif-
fers. In UP. and Bihar the crop is
mostly annual while in the south it
is 18-month crop. In the south they
get two crops in three years; there-
fore the sucrose content is higher.
“There are so many other factors also.

My main point is however against
the rehabilitation charges being put
on the shoulders of the sugarcane
growers. 1 may also say that I wish
Shri S. K. Patil every success in his
attempt because I think it §s his desire
that the sugarcane growers should not
be put to a loss. I hope as a result of
this Bill which he is piloting he will
be able to pay the growers what they
are entitled to and so far as the future
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is concerned, he will support my con-
tention, namely, that the sugarcane
growers should not be burdened with
the cost of rehabilitation and export
losses. To put this burden on the
sugarcane growers, who have no hand
in the management of the industry or
in the export of sugar, would be un-
just. Therefore, even if a decision
has been taken before, I hope it will
be revised and the sugarcane grov'ers
will not be saddled with these charges.

oft ML T vy (FiE)
Tamfa wEEa, s o g faw
B3| F A T TAT 8 39 F sfwm
9T HW R FT & qF # dar 5 mi
TIATT TAr E HY fAMY F aEw @
TH AT # witde g a8 wEr ™
q1 fF 71 92 T FRT F@EC A FA-
ay §Y Iu+ wiafea Sae & s
S T ST F & 3 Gy famr
THF AT A WY F UF HET a4 FC
T oF ] e & od
g teus ¥ o saR g fear m
HIT IHF A AT JHAT TgT T G-
T | 99 oF i 7y FEAT R 9%
T L fF & T T FCA E IAET TR
N Fwa |G 0 AN W Frafrs
Fz grit I+ wiafem 31 1 a7
| ¥ al g gFer AT 9 R
o | 3 oE g gWE A @
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f& o &av AT 99 FY 9T § IR
a7 dur 3 F forg ofrorer o A 2
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Tg TR FI[IE T30 AR 6T R
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drF § e i wT & gae wfasw
faar &, o1 Gar ITET o0 ¥ FAW
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17 hrs.
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AEAT FT F FAHT 7T I fwar &,
' 5 fadas & art F gw v IT A
T[T AT TR

Shri K. N, Pande; Mr. Chairman, I

-have to say a few words about this

Bill. So many points have been touch-
ed by hon. Members.

Mr. Chairman: The House will be
sitting up to 6-30 till this Bill is
finished.

Shri Harish Chandra Mathar
(Jalore): It should be with the con-
sent of the House. The decision
should not be taken in the Chamber.

Mr. Chairman: Government is un-
der some difficulty.

Shri Hari Vishau Kamath
(Hoshargabad): Parliament is sup-
reme here, Sir; it can even revoke
what Gowvernment has decided....
(Interruptions.)

Shri S, K, Patil: With due respect,
I would say that Government has no
part in it.

Shri Tyagi: He says Government
has no part in it. If you are pleased
to extend the time of the House, you
may kindy take the formal sanction.

Shri Hari Vishnu EKamath: On a
point of order, Sir. The Order Paper
says that the item listed at 5 O'Clock
is the half an hour discussion. What
has happened to that? I find Shri
Malhotra also waiting here,

Mr. Chairman: It will be taken up
on some other day.. (Interruptions.)

Shri Bade: Sir, a point of order
has been raised by Shri Kamath.

Mr. Chairman: I see the point
But let us proceed for the present.

Shri Bade: It is a point of order.
Please give us a ruling whether you
accept the point of order or not.

Mr. Chairman: One may or may
not accept it. It is a different matter.
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[Mr. Chairman]
‘But the House is sitting till this Bill
is finished. Please go on. Let us see.

Shri Hari Vishnu Kamath: Does it
mean that the half-an-hour discussion
will be taken up at 6 O’clock instead of
at 5 O'clock?

Mr. Chairman: Yes; or at the time
that the House wants,

Shri S. M. Banerjee: Before this
Bill was taken up and even after that,
some of the hon. Members including
some on that side requested the
Deputy-Speaker who was in the Chair
at that time that the time for this Bill
should be increased. It appears that
as in the case of the Land Acquisition
Bill, they want to pass this Bill today.
It is really strange why this Bill should
be passed today itself.

Shri Tyagi: I formally propose that
the House should sit up to 6 O'clock
and finish this Bill. You might take
the consent of the House.

Shri Hari Vishnu Kamath: Let that
motion be put to the House.

17-11 hrs,
[Mr. DePuTY-SPEAKER in the Chair]

Shri Gauri Shanker Kakker: I rise
to a point of order. According to the
Order Paper, at 5 O'clock, we have to
take up the half-an-hour discussion.
I cannot understand how it can be
changed ang discussion on this Bill
continued,.

Mr, Speaker: The House iz master.
of its own procedure. If it wants to
proceed with the Bill and finish it,
certainly we can make adjustments.
We are not ruling out that we cannot
take it,

Shri Hari Vishnu Kamath: The

point is whether it is agreeable to the
House.

Mr. Speaker: 1 have just put that
point. I am not saying that I can do
it. The House can do it. 1 will have
to explain the position to the House
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also. We have just had a meeting of
the Business Advisory Committee.
Shri Kamath was also present there.
We had just seen the business which
we have. We want to rise on the Tth
September, definitely, as has been
programmed already. Therefore, we
have to adjust the business. There
is some business with the Gevernment
and the Government is very anxious
to finish it, Again, there was a very
strong demand that the flood situa-
tion should be discussed because it
had caused so much demage to the
country and a grievance was made
the other day also. Seo, we have to
find some time for that also. Then
the discussion about the law and order
position is there, so far as Delhi is
concerned. Some hon. Members feel
that that also must be taken up. We
had all these considerations in the
Committee just now and we have
come to the conclusion that every day
we shall have to sit longer in order
to finish the work that we have got.
For today, we wanted that—and it
was our desire—this Bill should be
finished. It is for the House to decide.

Shri Hari Vishnu Eamath: We sit
longer from tomorrow. That was
what we decided.

Shri S. M. Banerjee: When the
Deputy-Speaker was in the Chair,
some of us requested that this Bill is
a controversial Bill. As you can as-
certain from the proceedings, almost
all Members who spoke wanted to
oppose the Bill in one way or the
other. My submitsion is, since this
Bill has raised a public controversy,
the time should be extended, This
Bill, after all, is not replacing any
ordinance. Therefore, what is the
hurry that this Bill should be passed
at this point of time?

Shri Rane (Buldana): This diffi-
culty would not have arisen had the
Land Acquisition Bill not taken such
a long time. Additional time of ten
hours or more was taken by it. That
is why the dffiiculty. (Interruption).
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Shri Hari Vishmu Kamath: But
then Shri K. C. Reddy's motion was

dropped.

Mr. Speaker: We are faced with a
situation in which we have to finish
some business that is before us within
the last four days of this session. We
need not go into the causes: whether
we spent more time on the Land
Acquisition Bill or whatever else was
the reason. Now, we are faced with
a situation that if we want to adjourn
the House on the Tth, then, we must
sit longer. Wr: shall have to bear that
in mind and I think we should agree
to do that.

It is for the House to decide
whether we want to take up the half-
an-hour discussion just now and then,
after half an hour, take up again the
discussion of this Bill, If that be the
wish of the House, we can spend half
an hour on that discussion and then
come back to the discussion of this
Bill and continue with it and finish
it. Or, we might continue this Bill
and fix the half-an-hour discussion
for some other day. I think hon.
Members will also agree to that.

Shri Tyagi: In this Bill, there are
no other amendments to the clauses;
there is only one amendment that the
Bill should be circulated for eliciting
opinion.

Shri S. M. Banerjee: There is an
amendment that the Bill be referred
to a Select Committee.

Shri Tyagi: Therefore, this Bill is
not going to take any time for the
second reading. We have had our say
and if there are a few other Members
who want tc have their say, they
may do so. We may sit till 6-30 and
finish this Bill. [ formally move that
we sit till 6.30.

Mr. Speaker: That would be my
Tequest also, that we might sit up to
6:30. I would give time to those who
want to express themselves, What-
ever decision the House takes ulti=
mately, that is a different thing,
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whether the House then feels like
throwing it out or whatever it is.

Shri §. M. Banerjee: There is am
amendment for referring the Bill to a
Select Committee. Same of the Mem-
bers, thinking that it would be put to
vote tomorrow, have left and they are
not here,

Mr. Speaker: So far as the amend-
ments or clauses are concerned, when
we come to them, if there is any real
difficulty, we can have the voting
postponed. But let us first finish the
discussion on the Bill and then take
up the clauses. If there is some prac-
tical difficulty, we will see what can
be done.

Shri Hari Vishnu Eamath: May I
make an earnest appeal to you? There
is a seminar in the Central Hall today.
Secondly, I have found unfortunately
—it is a matter for regret—that
several times in the last session and
in this session also, half-hour discus-
sions fixed on several items have been
postponed and sometimes not taken
up at all. Again it is going to happen
today. It is very unfair to the House.
I do not blame you nor the Minister
of Parliamentary Affairs wholly, but
collectively the Government and the
Ministers, (Interruptions), Today
let us have the half-hour discussion.
From tomorrow, let us sit till 6.30.

Some Hon. Members: No.

Shri Hari Vishnu Kamath: If the
Minister is agreeable, he might with-
draw the Bill and bring it for the next
session.

An Hon. Member: Why should he
withdraw?

Shri Hari Vishou Kamath: He
might postpone the Bill

Mr. Speaker: The time that we can
usefully spend in duscussing the Bill
is spent in other directions.

Shri Sinhansan Singh (Gorakhpur):
4 hours have been fixed for the Bill
and the Bill began at 2:30. Ewven if
we sit till 6, it will be less than 4
hours.
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Mr. Speaker: We are sitting till
630, It comes to 4 hours, unless he
‘wants to exclude the time that he is
now taking.

Shri Sinhasan Singh: Then, you
have diseretion to extend the time by
1 hour more.

Mr. Speaker: There is a formal
motion by Shri Tyagi that we might
sit up to 630 and finish this Bill
‘today. I think that is the pleasure of
the House,

Some Hon. Members: Yes.

Shri Inder J. Malhotra (Jammu and
Kashmir): What about the half-hour
discussion?

Mr. Speaker: We can have it
tomorrow or the day after. 1 shall
see that it is taken up tomorrow or
day after.

Shri Inder J. Malhotra: All right.

Mr. Speaker: Was any Member in
possession of the House?

Shri K. N. Pande: Yes; 1 have
been called.

Mr. Speaker: There are a large
number of hon. Members who want
10 speak. They might make their
points ag strongly as they want, but
take as little time as possible.

Shri K. N. Pande: I do not want
to mention many points in this con-
nection, because many points have
been stressed by Shri Jain, Shri Tyagi
and others. I want to say something
as to why this Bill was brought and
what effect it is going to have so far
as the practical working is concerned.
“The reason given for bringing this
Bill before the House is that the Com-
Tmission has recommended that some-
thing should be given towards
rehabilitation and also for losses in-
curred against exports. But I fail to
understand as to how the Bill is going
to be brought into practical action.
The same Tariff Commission had
recommended that the factories were
not entitled for rehabilitation jn 1959
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though the Indian Sugar Millowners’
Association had put its claim for the
same before the Tariff Commission
But they rejected it. First of all, it
has to be understood first as to what
rehabilitation is. Every factory has
got some machinery which has a cer-
tain life. Taking into consideration
the liveg of those machineries, depre-
ciation has to be allowed. Most of
the factories were established in 1934.
At that time the price of machinery
was very much less. As such, the
depreciation money realised by those
factories cannot be sufficient to meet
the higher prices prevailing at the
moment. Therefore, the lfactories
represented their case before the
Commission and said that as the
prices have gone up, they should be
given some margin so that they can
replace their machinery. The Com-
mission pointed out that the condition
of the factories was not uniform.
They said that some were established
in 1924, some in 1934 and some in
1940, and therefore the rate of
rehabilitation allowance for each
factory was different. The Commis-
sion therefore asked the factories to
put up their case so that they could
understand how much money was
required for rehabilitation. The case
was represented before the Commis-
sion, but in the end the Commission
did not favour it, and when the report
of the Commission came before the
Government they also did not accept
the proposal of the industry. An
order was passed and Government
accepted the report of the Tariff Com-
mission.

What new thing has come up at this
moment that the same Tariff Commis-
sion has suggested that the factories
require support for rehabilitation?
This is reasonable. That the
machineries have to be replaced, and
as the prices have gone up naturally
they require some help. But how is
this Bill going to meet the require-
ments of those factories which were
not required to pay extra price for
cane to the cultivato:s? This was not
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based on sound reasons. This {for-
mula wag applicable only in north
where the foctories had earned more
money by selling sugar at a higher
price. The price of sugar is also not
uniform in all the factories. Not all
the factories have realised the same
price. Therefore, the formula was
based on this, that if a factory realised
certain results beyond what was
fixed by the Government they will be
liable to give something out of that
and ghare, it with the cultivators.
This was under examination for four
years. Anyhow, his Bill has come and
T agree that if the case of thr-e fac-
tories who were required to pay
higher prices is considered to allow
them something for rehabilitation, let
the same be done.

But what*is going {o happen with
those factories which were not requir-
ed to pay anything to cane growers?
You cannot discriminate among fac-
tories. You cannot say that one
factory is going to get rehabilitation
charges and the other factory is going
to be deprived of it. I do not think
that anybody can say that this for-
mula or this reasoning is rational.

What is the other alternative? 1
am not referring to the amount of
money that will be collected. I am
referring to the principle. Once the
Government is agreeing that the
factories are entitled for rehabilitation
without ascertaining as to how much
the factories require in order to
rehabilitate themselves. This question
has to be examined first, and if the
Government comes to a decision that
such and such_ factories require so
much money for rehabilitation they
have to take decision for all the
factories in the country. Now what is
going to happen? Out of the 172
sugar factories only a few factories
are going to give this extra price
according to this Bill. If it is accept-
ed that the whole money is going to
be pooled and the Government will
share it equitably among all the mills
In order to enable them to rehabilitate
themselves, then it is all right. But
is the money going to be pooled?

1730 (Ai) LS—8.
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Coming to the export losses, there
is no doubt about it that there are
losses on exports done by this coun-
try. But the factories have got a
margin to adjust that loss and some-
thing is allowed in the sugar price
against export loss. How is it going
1w be utilized? Is it going to be
refunded only to those factories which
were required to pay the extra price
or is it going to be pooled for others
too? That is the gquestion which has
to be examined. If you accept the
principle of rehabilitation then those
factories which are not going to get
any refund even they will claim to be
rehabilitated. Then what will happen?
You will have to increase the price
of sugar. Is it possible? If you
simply say that you are going to
collect this money for rehabilitatiom
and export losses, it is a very danger-
ous thing which will invite so many
complications. Therefore, I would
suggest to the hon. Minister to re-
consider the whole matter, because it
is very complicated, and refer it to the
Tarift Commission for examination so
that we may not become a laughing
stock before the country.

Coming to the linking formula,
although the hon. Minister says that
the formula evolved just now by
relating it to the recovery is very
rational and the present ad hoe
arrangement ig very irrational, still I
fail to understand the logic. It may
be anything, but the new formula is
not rational. Why? What was your
basis for evolving this new formula?
You want to encourage that cultivatar
who produces better type of sugar-
cane. But by the introduction of
your formula what is going to happen?
Bad and good cultivation will be
mixed together and the payment will
be on the average. Then there will
be no encouragement to a good culti=
wvator to produe better cane. The
result will be that the quality of cane
will deteriorate at the end and yom
will not achieve what you want to
shieve. Therefore, if after two years
you will have to come to the same

i | conclusion, why not you examine the



5665 Sugarcane

[Shri K. N. Pande]

formula in the beginning itself, What
is wrong with the ad hoc formula?
By that the cultivators were at least
assured that they will get so much
price. Now, according to this formula,
what is going to happen for the last
two years or seasons, the factories
have been running upto the month
of July. Naturally, after March the
recovery goes down and the average
is very low. It is only in the end of
December and January and February
that there is high yield, but it is
consumed by the low recovery in the
beginning and the end of the season.
As the factories in the last two sea-
sons have been running up to the
month of July, the recovery on the
*whole has gone down. So, if you are
going to take the average figure,
naturally, the cultivator is not going
to gain anything, unless you fix some
minimum price as the limit. There-
" fore, there is no differene between the
old formula and the new formula, if
you fix that a certain minimum has to
be paid to the cultivator in spite of
the fact that the quality of the sugar-
cane is not good. So, my suggestion
is that before wyou start this new ex-
periment try to improve the quality
in the first two years. Your new
formula has a history behind? Your
own department has conducted some
experiments in some factories but
that is not sufficient. As long ag the
cane of each cultivator is not being
analysed in the factory, what is the
difference between the good and bad
cultivator? So, the result is not going
to be very good. Therefore, as I said
in the beginning, I hope you will give
some thought to it and do the needful,
as required by the cultivators. '

17.30 hrs.
[Mr. DEPUTY-SPFAKER in the Chair]

Mr. Deputy-Speaker: Shri Thomas.

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): Mr. Deputy-Speaker, Sir..

Shri K. N. Tiwary: Sir, 1 gave my
name much earlier.
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Shri D. D. Pari (Kaithal) and Shri
Sinhasam Simgh (Gorakhpur) rose—

Mr. Deputy-Speaker: He is not
giving the final reply. He is only
intervening. We will continue the
debate after his speech.

Shri Inder J. Malhotra (Jammu and
Kashmir): Let the the intervention be
final.

Mr. Deputy-Speaker: The hon
Minister will be replying to the debate
at the end.

Shri A, M, Thomas: I am only
intervening.

Shri 8. K. Patil: 1 will be replying
at the end.

Mr. Deputy-Speaker: The hon.
Deputy Minister will have to be very
briet.

Shri D. D, Pari: We must be given
some time.

Mr. Deputy-Speaker: He will be
brief.

Shri A. M. Thomas: This is only
an enabling measure which authorises
the Central Goveinment to apply the
price linking forraula, w’atever it
may be, with rei-ospeciive  effect,
that is, from the year 1858-39. A lot
of issues have been raised in this
debate which are, to me, alien to the
consideration of the issue in gquestion.
It has even been stated that this
measure is anti-farmer and anti-
social. Very strong expressions have
been used by Shri A. P. Jain and Shri
Tyagi. But I humbly submit that
they have not carefully read either
the Tariff Commission's Report or the
Resolution of the Government of India
on the Tariff Commission’s Report.
If they had carefully read the Report
as well as the decision of the Govern-
ment of India, I think. they would not
have rushed with the expressions that
they have used on the floor of the
House today.
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Shri Tyagi said that we should
always be ready to protect the inter-
ests of the peasant and the farmer. I
would like to recollect what exactly
has been the minimum price of sugar.
cane. A lot of things were said about
the late Shri Rafi Ahmed Kidwai and
how he tried to ¢protect the interests
of the growers. He had done a great
lot for the farmer and for this country
but we have to bear in mind certain
facts. When Shri Kidwai was the
Minister of Food and Agriculture the
minimum  prie of sugarcane was
Re. 1/3|- and Re. 1|5/

Shri Tyagi: And of sugar?
Shri A. M. Thomas: I will tell you.

Shri Inder J. Malhotra: In which
year?

Shri A. M. Thomas: In 19%52-53.
The increase in sugar prices mainly
arose because of the cxcise duty. 1
remember, in the First Lok Sabha,
when I was a private Member, hon.
Members led by Shri La] Singh fought
for an increase in sugarane prices.

Shri K. C. Sharma: We may take it
that Shri Rafi Ahmed Kidwai was as
bad as you are.

Shri A. M. Thomas: When we consi-
der the minimum price we have cer-
tainly to take into consideration the
prices of competing crops; and ac-
cording to Shri Kidwai even at the
rate of Re. 1/3'. and Re. 1!5- sugar-
cane cultivation was profitable. Then,
after Shri Kidwai, Shri A. P. Jain was
the Minister of Food and Agriculture.
The price of cane was Re. 1[5|- and
Re. 1|7]- till he left in August, 1959.
Every Session, so to say, there was a
debate on the price of sugarcane and
it was said that this must be raised
from Re. 1|5|- and Re. 1]|7/- to at least
Re. 1|8/- and Re. 1[12/-. But then it
was consistently being resisted saying
that it was a reasonable price and
that even with this price acreage
under sugarcane was increasing.

BHADRA 12, 1884 (SAKA) Control (Additional 5668

Powers) Bill

Shri Tyagi: Ministers always do
like that 3

Shri A. M. Thomas: I do not want
to say that. It was in 1959 that the
minimum price of sugarcane was
raised from Re. 1[7- to Re. 1]10-. Is
it an anti-farmer measure? Is it an
anti-social measure? I respect-
fully ask. Without knowing the back- '
ground it is very easy to blame and,
say that the measures brought by..
Government are all anti-farmer or
anti-socia] and something like that, '

I am afraid, there is a lot of mis-,
understanding as to what the Gov-,
ernment intends to do in this matter..
The Government has published its
resolution on the Tariff Commission's
recommendations. Hon, Member's
think, and I think Shri Tyagi still
entertains that doubt, that we are’
going to enforce the recommendations’
contained in the Tariff Commission'st
Report, and it is for that purpose thaf
we have brought forward this Bill.

Shri Tyagi: Yes, my hon. friend is:
right, .
Shri A. M. Thomas: The main
recommendation of the Tariff Coms
mission is this: -
L3
“A new formula should be :
applied on an all-India basis for
the seasons 1958-59 to 1961-62 for
computing the deferred price pay-
able to the growers. In this for- -
mula, the share of the cultivator
has been fixed at 45 per cent of *
the additional sugar price and that
of the miller at 30 per cent, the
balance 25 per cent being repre-
sented by taxes on the share of
the miller.”.

v i e a & oF

This is the erux of the recommen-
dation of the Tariff Commission. What
have Government done on that? Gow
ernment have not accepted that
recommendation. Government hawe
said that the existing price linking
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formula will continue with certain
modifications.

Shri S. M. Banerjee: What are those
recommendations?

Shri A. M, Thomas: The question
pow is whether those modifications
are necessary or not. Shri Tridib
Kumar Chaudhuri haz been saying
that for the last four or five years,
we have not been enforcing this price
linking formula, but now we have
brought forward a measure which
might take away those very rights
which have accrued to the sugarcane
growers, and he wanted to know the
reason for it

Now, what is the real position? It
was in the month of Septemer, 1958
that this schedule making compulsory
the payment of a deferred price had
been incorporated in the Sugarcane
{Control) Order. Shri AL P. Jain
said that it had become obligatory
from 1955. 1 interrupted him at that
time and said that he was wrong, but
he persisted in his remark. Now,
8ir, what exactly is the correct posi-
tion? The Sugarcane (Control) Order
is of the year 1855, but the Sugarcane
{Control) Order from which he was
reading had this heading ‘Sugarcane
(Control) Order as amended up to
2nd March, 1960". The price linking
formula by which the sugarcane
grower gets a deferred payment has
been incorporated in it only in
Beptember, 1958. That notification is
also with me, and it is dated 23rd

September, 1958, and it reads thus:-

“In exercise of the powers con-
ferred by section 3 of the Essen=-
tial Commodities Act, 1955, the

Central Government hereby
makes the {following further
amendments:......".

it is in that notification that this
clause 3A has been inserted. So, it is
only from the season 1958-59 that
this deferred payment has become
compulsory. Before that it was
only  voluntary; the  sugarcane
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growers and  the factories, and in
order to kecp up the good-relation-
ship, Government also, were trying
to sce that payment was made, but
that was purely on a voluntary basis.

Shri Simhzsan Singh: No.

Sh;i A. M. Thomas: I do not under-
stand how my hon. f{friend BShri
Sinhasan Singh says ‘No’. When' the
legal poc:ition is like that, when I
quote from facts and figures, from
the statute itself, I do not know how
my hon. friend says ‘No'.

Shri 5. K. Patil: My hon. friend
has not read the order.

Shri A. M. Thomas: I was saying
that it was only from the year 1958-
59 that this deferred payment had
become obligatory.

Shri Yallamanda Reddy: I have got
the 1855 Order with me, and I can
read out from that.

Shri A. M. Thomas: I do not know
how with so much of legislative ex-
perience my hon. friends are saying
like this, The Order was issued in
1955, but whenever an amendment is
made to any enactment or any order,
that will take effect only from the
date of that amendment. This Order
of 1855 has been amended by the or-
der dated the 23rd Spetember, 1958,
Further, this clause has been called
clauge 3A. If it had been in the ori-
ginal order, it would have been num-
bered as 3, 4, 5 or 6 or something like
that, and not as 3A, so that this was
something new angd this was some-
thing which came into force from the
season 1958-59. So, this was enforce-
able only from the year 1958-59.

I may now explain why this Bill is
necessary. Although the price linking
formula was devised from the year
1958-50, in that very same year, the
question of the price structure of the
sugar industry was referred to the



5671 Sugarcane

Tariff Commission. The Tarifff Com-
mission in jts report prescribed four
regional schedules applicable tp four
regions. That was g revised cost
structure. So that when this ‘X' had
to be declared, we have necessarily to
take into account the Tariff Com-
mission’s report which was accepted by
Government agnd which was laid be-
fore this hon. House. No Member
raised any obfection to that price for-
mula which has been adopted by us
on the recommendation of the Tariff
Commission. That had necessarily
to be adopted. In order to enforce
this price linking formula, in order
to arrive at ‘X', we have necessarily
to adopt this revised price schedule
drawn up by the Tariff Commission,
accepted by Government and laid on
the Table of the House. It is neces-
sary that two or three points be made
clear in this matter,

So that that has to be done. Then
the Gopalakrishnan Committee, the re-
port of which was responsible for in-
troducing this price linking formula,
recommended a rehabilitation allow-
ance of 52 nP for every factory.

Shri S. M. Banerjee: Did yot accept
it?

Shri A. M. Thomas: If you had to go
according to this price linking for-
mula, that is the Gopalkrishnan Com-
mittee’s formula, you had necessarily
to adopt the price structure adopted
by that Committee; so that you
had necessarily to give 52 nP
by way of rehabilitation allowance,
And what ig it that the Tariff Com-
mission has recommended? The Tariff
Commission recommended 40 nP re-
habilitation allowance for factories in
certain regions. What have the Gov-
ernment of India done? They said it
would be given only in those cases
where as g matter of fact factories had
set apart an amount for rehabilitation
allowance ang in those cases where
amounts have been spent in rehabili-
tation. Omly in those cases would the
rehabilitation gllowance become pay-
able, Iz this a case where justice is
being denied?
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Shri Tyagi: Why did Yyou mot
clarify it in the very beginning?

Shri A. M. Thomas: This is the case
with regard to rehabilitation allow-
ance.

Then with rgard to export losses,
it is true that in certain seasons when
exports started the export losses
were ment by raising the in—
ternal price of sugar. Bui after-
wards that was stopped. Then Gov-
ernment itself came in and said they
would bear the export losses. The
industry was also asked to bear a part
of the loss from the fair price that has
been ffixed for it.(But when you want to
share in the margin, you would ne-
erssarily have to take into account
for that particular loss that has been
borne the industry. ‘That is only
proper and fair.

[
Shri Yallanmanda Reddy: What is
the recommendation of the Tariff
Commission?

Shri A. M. Thomas: You will find
that although the Tariff Commission
had only recommended 45 per cent io
the grower—when Government com—
mit a matter to such an impartial and
competent body, Government usually
accept all the recommendations—here
some modifications have beepn made
and it was only for this purpose, name-
ly, to see that as far as possible the
existing formula was kept on which
the expectations of growers have been
based. At the same time, we must
try to be fair to the industry in order
to cover the actual expenses that the
industry was legitimately entitled to.

Considering all these aspects, Gov-
ernment have come to the conclusion
that they have. The Resolution makes
the matter clear. 1 am very sorry
that several Members have used very
strong words which had gbsolutely no
relevance. If they read the Resolu-
tion of the Government of India T
think these words would not have
been used.
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[Mr. SPeARER in the Chair]
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Section 3 provides:

“If the Centra] Government is

of opinion that it is necessary or

. -expedient so tp do for maintain-
. ing or increasing supplies of any
essential commodity or for secur-
curing their equitable distribution
and availability at fair prices it
may by order provide for regulat-
ing or prohibiting the production,
supply and distribution thereof,
and trade and commerce therein."

It includes the prices at which they
may be bought and sold. This order
wag issued on 27th August, 1955 un-
der this very provision of section 3
&f the Essential Commodities Act. My
hen. friend has been mentioning sec-
tion 3A. Sections 1 to 3 of the order
mention the minimum price of sugar-
cane, the price payable to the pro-
ducer of sugarcane. Then the addi-
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tional price is given in 3A. He has
misconstrued this S3A. This SA has
been again referred to while modity-
ing the very order in 1958. It is not
that a new order was issued in 1958.
The 1958 order is only a modification
of the order issued in 1955. The order
of 1955 says:

“Where a producer of sugar
purchases any sugarcane from a
grower of sugarcane or from a
growers' co-operative society, the
producer shall unless there is an
agreement in writing to the Con-
trary between the parties, pay
within fourteen days from the
date of delivery of the sugarcane,
to the seller or tender to him the
price of the cane sold at the rate
fixed under sub-clause (1).”

This was a mandatory order issued
by the Government under the provi-
siong of section 3 of the Essential
Commodities Act. It is not voluntary.
Not only this. Thig particular order
specifies how the minimum should be
settled. The amount payable to the
growers may be at such time and in
such manner as the Central Govern-
ment may from time to time deter-
mine. The Central Government has
not taken recourse to this clause 3
of the order, in which they have stat-
ed that they will fix the price from
time to time and try to see that it is
enforced.

Under section 7 of the Essential
Commodities Act, if the order is not
complied with, there is a penality.
Fortunately, two ex-Ministers have
spoken against the Bill.
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Shri S. K. Patll: Why change the
language now? First English then
Hindi.

Shri Sinhsan Singh: Section 7
«clearly says that it any person contra-
venes any order under section 3, he
will be punishable with imprisonment
‘which may extend to three years and
also be liable to pay a fine. This was
a mandatory order for compliance
by the factory owners, and if they fail-
ed, there was the penal clause, but
.have Government punished any one
in a court of law, can Government
say they have tried to enforce it?

Now, the Minister comes with an
:apology. He says he wants to en-
force it now, he could not do so till
now because he did not have the
power to do it retrospectively. There
is no question of tak.ing a retrospec-
tive right from this law. The right
was given to him under the Essential
Commodities Act. All orders were
issued for compliance under that Act,
ang the penal clause was not applied.
The same order of 1955 was modified
in 1958. Between 1955 and 1957 noth-
ing was paid to the growers. In 1958
the order was modified, but nothing
has been paid in U.P. except some
lakhs as the hon. Minister gaid.

Coming to the substance, what is
the purpose of the present Bill? My
hon. friend has read out a portion, but
left out another portion which is ap-
plicable.

Recommendation (d) is the recom-
mendation of the Commission about
the distribution of the deferred price
and recommendation (e) is the re-
commendation about the incentives.
There are two prices to be paid to
the growers, one, the incentive price
ratio the other the deferred price.
About the deferred price the figure fix-
ed by the Tariff Commission is bet-
ween 45 and 55; 45 to the growers and
30 to the mill-owners and 25 as value
of taxation. Government does not
agree to this.
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“Government consider that it
would be more appropriate,
equitable and reasonable to apply
the existing formula set out in the
Sugarcane (Control) Order 1955
after suitable adaptations and
amendments in order tp incorpo-
rate the suggestions of the Com-
mission for the inclusion of al-
lowances for rehabilitation and
export losses, for adjustment of
costs and for the sharing of in-
centives, than to accept the new
formula for retrospective applica-
tion,

Al]l these recommendations of the
Commission have not been accepted
because they have fixed the propor-
tion of 45 to the grower. As regards
incentives, (e), they say:

“As regards item (e) of para-
graph 2 above, the Government of
India, having regard to the back-
ground of the scheme of incentives
and to given effect generally to
the recommendation of the Com-
mission, have decided that out of
the incentives allowed by Govern-
ment for increasing production
of sugar by way of 50 per cent
rebate in basie excise duty, 25
per cent should be left with the
industry to meet taxes and other
outgoings and only 75 per cent of
the amount so earned should be
taken into account for determin-
ing the additional cane price pay-
able to the growers.”

They want that 25 per cent should
be ear-marked for the industry and
75 per cent distributed. But the
Commission said that out of 100, 30
should go to the industry and 70 to
the growers. This is specific recom~
mendation. But Government said let
25 per cent be ear-marked for the in-
dustry and let the 75 per cent be dis-
tributed between the two. Is it in the
interests of the grower?

Lastly, they say, the law is coming.
The Bill has come; and we have seen
it; we have seen the Objects and Re-
asons of Bill They say that they are
going to give relief by way of allow-
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ances for rehabilitation and export
losses.

I will further quote an old recom-
mendation of 1961, wherein they said
clearly that the sugar mills could not
have incurred any losses and that they
were earning lots. In view of this, I
do not know how the hon. Minister
could go against his own writings,
against his own letters.

In 1955, the Government came for-
ward to take powers under section 3
of the Essential Commodities Act and
asked those people to pay who have
not already paid.

This law is unnecessary unless the
Government want to take some money
out of the pockets of the growers and
give it to the mill-owners.

Mr. Depuaty-Speaker: Shri Pur.
The hon. Member should be wvery
brief.

Shri . D. Purj (Kaithal): Sir, 1
will be wver brief; but I have a lot
of ground to cover. The Government
of India, for the first time in 1950-51
assumed power to fix the price for
sugar-cane. It was in 1952 that sugar
was de-controlled except to the ex-
tent of 25 per cent, which was reserv-
ed to be allotted by Government. The
bulk of the sugar produced was de-
controlled for the first time in 1952.

As soon as that happened, the price
of sugar started going up. But, it was
in the year 1952 itself that the mini-
mum price of cane was brought down
from Re. 1|75 nP to Re. 131 nP. The
two things happened at the same time.
the price of sugar went up and the
price of cane came gown. The statu-
tory minimum price of cane came
down. At that time introducing cont-
rol again was very seriously consi-
dered by the Goverrment. I say that
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from personal knowledge. This defer-
red payment was devised for the first
time as an alternative to control.
Government of India felt it was no
use introduce control again because it
would inhibit production or to wvary
the price of cane with the varying
price of sugar. It was the genius of
late Kidwai who said: it does not
matter, let the factories make ex-
cess profit and I shal mop them
up and I shall make the grower
a partner in those profits. It
must be clearly understood that
it was the excess profit that was
sought to be mopped up; it was ti:e
alternative to control. The  hon.
Minister has today spread the net so
as to include the period in which the
industry was controlled and the cont-
rol was confined to northern zone and
this problem also arises there. De-
ferred payment was confined to any
realization by a factor gver and above
what was considered to be a reason-
able price. Today what is happening?
The period to which the Bill relates
is from 1958 to 1961. Contro! was
first introduced in Punjab, U.P. and
North Bihar on the 30th July, 1958
and it was extended in April 1960 to
South Bihar. This continued till
November 1961 when sugar was de-
controlled. In this period, what was
happening? Government referred this
question to  the Tariff Com-
mission. There have  been two
reports of the Tariff Commission, and
that has created some confusion.
First, they were given a simple exer-
cise, to work out the cost of production
of sugar. They sampled 42 factories
all over the country and they sent
their cost accountants to examine
very closely all the figures of the
sugar industry and examined them and
then the cost was worked out for the
northern zone and also for the other
zones. They also recommended that
in addition to the actual cost, there
was to be an incidence of 12 per cent:
this was to cover a multitude of items
including bonus to labour, gratuity
also to labour, interest on debentures,
etc. That is all given in the Tariff
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Commission report. This was to be
the cost of production, plus, they re-
commend 12 per cent return on the
capital employed to be given to the
industry to cover items I detailed be-
fore. That is what the Tariff Com-
mission said. Throughout the period
of control the price fixed was on the
basis of cost as worked out by the
Tariff Commission plus 12 per cent,
not a penny more, nor a penny less.
So, there are no excess realisations.
There may be individual factories
which made more and others which
made less. When we take an average,
certain factories will work better than
the average factory, certain others
will work less than the average fac-
tory. But the point I am making is
that throughout the period for which
powers are now being sought the in-
dustry realised only the cost plus 12
per cent that was awarded by the
Tariff Commission and accepted by
the Government of India in their re-
solution. The price of sugar was
fixed on that basis. Certain adjust-
ments were made because of the vari-
ous things such as duration, recovery,
ete.

The point that I am seeking to
make is that the price-linking for-
mula was conceived to mop up the
profits made above a certain point, as
an alternative to control, and there
was no question of the price-linking
formula being applied during the
period when the sugar industry was
under control. That is the first point
I want to make.

18 hrs.

Mr. Speaker: How many more
points has he got? He said thizs 1%
the first point.

Shri D. D. Puri: I have quite a few
more points, It is true that some com-
plexity was introduced in this matter
because the sugar industry was given
certain concessions. The country
was short of sugar and ap incentive
was devised for the industry even as
an incentive was devised for the
grower. The minimum price of cane
was raised from Rs 1.7 Rs. 110,

BHADRA 12, 1884 (SAKA) Control (Additional 5680

Powers) Bill

There was an incentive for the in-
dustry; they said: “you go on; ex-
tend the arez beyond the area that
you normally operate if you incur some
extra cost, you will get a rebate by
way of half the excise duty. That was
a new factor. The industry readily
agreed. When the second reference
went to the Tariff Commission, they
said, “Yes; we get this incentive; let
the price-linking formula be applied;
we will give the calculation.” But the
Minister is going beyond that. He is
not going to confine himse!f merely
to the realisation of the incentive. He
has cast his net much wider even
during the period when the price of
sugar was statutorily controlled—
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Shri D. D. Puri: I can answer that
very easily. But I do not go,beyond
the period before 1958 that is cover-
ed by the Bill. There has never been
any question of any compensation paid
to the industry in this period. Then a
point has been made that the Bill is
not necessary. If the growers do not
want it, the industry does not cer-
tainly want it, because, after all, the
position is very clear. Unless the
Government themselves take powers,
what will be the result of this? Noth-
ing could be realised as deferred pay-
ment of cash. You are going back to
the season 1958-59. In respect of
1952-60 and 1960-61 seasons, the
cost was worked out by the
Tariff Commission, and any
element that did not go into those
costs cannot legitimately be put upon
the shoulders of the sugar industry.
At that period, certain details were
gone into by the Tarif Commission
and the cost of the cane was put at
the actual minimum price gt that time.
'That is the price that has to be realis-
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ed. Any other elements were mnot
taken into account by the Tariff Com-
Jamission.

Shri Tyagi; For instance?

Shri D. D. Puri: For instance the
extra payment in question itself was
not taken into account by the Tariff
Commission at that time. They said:
““This is the control period; why do you

‘want anything more?” So, it was not:

allowed. The point is that any ele-
‘ment of cost which did not go into
the caleulation of the Tariff Commis-
sion cannot now be imposed on the
industry.

Shri Bibhuti Mishra: What about
molasses?

Shri D. D, Pori; I will come to
malasses. The sale price of molasses
as sold by the industry figures pro-
minently in the Tariff Commission
cost calculation. Credit has been duly
given for it, and if my hon. friend
Shri Bibhuti Mishra bears with me, I
shall show him the report.

Mr. Speaker: If he just listens to
the interruptions and gives gn answer,
he might miss his own points!

Shri D. D. Pari: I am sorry. ‘The
second point is. all items which were
‘not taken into account in the cost
structure by the Tariff Commission
cannot now be imposed. The Tariff
Commission, in their earlier report,
refused to enter into it and said that
‘there was no question of the deferred
payment, because that was meant for
mopping up the excess profit. They
did not allow it.

In regard to rehabilitation, the
-Gopalkrishnan formula had it as an
item of cost. Even on a voluntary
basis, when the first calculation was
made, there was an element of reha-
bilitation. I will not go into the de-
tails of that; when that formula comes
and if it is ever discussed by this
House, I will place the entire case
before the House. Rehabilitation was
-taken into account by the Gopalkrish-~
nan formula as an item of cost.
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In regrad to export losses, again it
is up to the Government. For a cer-
tain period, they have met the export
losses out of general revenues or the
excise duty which they have levied.
But for this period, they have not
paid. Apart from this loss, the in-
dustry has borne its own share of
export losses and even today when
exports have been subsidised, the in-
dustry is still bearing a certain loss.
That apart, it is up to the Government
to make good the loss out of gemeral
revenues. For that, it need not come
here at all.

Shri S. M. Banerjee: What about
profits made by the industry?

Shri D. D. Puri: The industry is not
the profit on sugar export. Some parts
of the industry are making profits,
but on sugar export the industry is
not making profits.

r

Profit-sharing through price-linking
was devised as an alternative to cont-
rol and there is any amount of
evidence to show that there was no
question of introducing price-linking
during the period that sugar was con-
trolled. Secondly, any item that was
not takepn into account as part of the
sugar price as determined by the
Tariff Commission and as accepted by
the Government cannot be imposed
on the industry now.
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Shri K. C. Sharma: Mr. Speaker,
Sir, I have to make only one or two
observations. This Bill is to have re-
trospective effect from 1st November,
1958. My submission is this. Suppos-
ing a commodity has been sold away
and the price has been fixed, after-
wards it is not up to the purchaser
to say: *“Well, I purchased your cow
for Rs. 100, unfortunately my wife
and children were asleep and a thief
came and stole away all the money™.
That is no argument to say that he
is not in a position to pay and there-
fore he would not pay. The same is
the case here. It is up to the Minis-
ter or to the industry to make a pro-
position or to devise a formula. If it
is acceptable, it is all right. If they
can enforce it, they may do so. Let
the power be balanced. The situa-
tion in 1950 or 1955 was different
from what it is now in 1962, and we
know to our cost in the elections what
the public pulse is. We cannot say:
“You have given the cow to us. We
have nurtured our children on the
basis of the milk of that cow. But
because a theft has been committed I
do not want to pay the price of the
cow.". S8ir, you are a lawyer. A gen-
tleman promised some money to a
mosque. On the basis of that promise
certain material was bought and a
building was coming up. The casz
went to a High Court. I am referring
to the famous Calcutta case. The man
said: “Well, there was no considera-
tion for this promise. I do not mean
to pay”. The court held: *“You made
the promise, and on the basis of that
promise certain things took place; you
are responsible for that change in the
situation and therefore you shall have
to pay.”

Therefore, having given the crop,
now the industry or the Government
cannot stand in the way. It is an im-
possible proposition. There is a thing
which I regard as essential ingredient
in the freedom of tlie coumtry. '
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What is freedom to me if justice is
denied to me? What is freedom? Is
freedom a kale saheb?

Mr. Speaker: The hon. Member may
turn this side and aidress me.

Shri Tyagi: He cannot talk in that
iwone iowards you.

Mr. Speaker: That is why 1 wanted
him to look this sida.

Shri K. C. Sharmz
make my position clea i
to none in sacrifice, suffering or in
doing anything that a young man in
my position can do.

Shri A. M. Themas: Young man?

Shri K. C. Sharma: 1 was young
then, and 1 am comparatively young
even now too.

Mr. Speaker: Why should hon,
Members dispute this claim of his?

Shri K. C. Sharma: My point is this
that justice must be given to every-
ody. I appeal in the unalterable
nature of justice that justice to the
peasant must be done. I ask a per-
son with conscience, a person with
honesty: can he say that the position
from 1958 can be changed retrospec-
‘tively? Suppose I sold a commodity
to a person in 1958 and the price was
settlel. How can anybody now say
‘that he has got the right to modify
the conditions of that sale? That is
an impossible thing. [ again submit
that there is such a thing as the un-
alterable nature of justice, and that
will stand for ever. On that the
human society has been nurtured and
established.

All over the world it has been ac-
cepted that wherever the peasant
produces something, because the com-
munity lives on the production of the
peasant, the peasant in relation to
the non-peasant community will get
88 per cent of the income of indus-
trial sector. Suppose the industrial
income increases by 10 per cent, then
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for the same belong and investment
income of the peasant incerases to 68
per cent. Here in India the position
is, and that is the tragedy of it, when
the national income increases by 5 per
cent, the income of the peasant in-
creases by 2 per cent. That is to
say, if the income of the nation is
Rs. 200 today, it wouli be Rs. 210
next year. For the peasant, because
he is half the shareholders, his Rs. 100
will become Rs. 102. So, Rs. 210 minus
102, that is, 108 is the portion which
will go to the non-agricultural coms-
munity for every 100. But the peasant
gets only 25 per cent.

The position now {s that if the in-
dustry gets Rs. 100, for the same
labeur. for the same intelligence, for
the same investment, the peasant gets
only Rs. 35. This is an impossible
proposition, and this has been possible
for two reasons. The peasant was
ignorant and he was unorganised.
Now, in the coming years the peasant
is going to be neither ignorant nor
unorganised. You have to meet the
situation as it is. My friend says he
shall not pay. - Who is he not to pay?
I will get money through his nose.

Mr. Speaker: He should not extort
demand in this manner.

Pandit K C. Sharma:* They have to
pay through their noses and he is no
exception. With these words, I want
to express my gratefulness to you for
glving me this opportunity to take
part in this debate.

Mr. Speaker: Shri Lahri Singh.
Hon. Members should not take more
than five minutes each.

wt wgdt feg (dTw) o wrw
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Shri Tyagi: We are more or less re-
pealing the argument.

Mr. Speaker: The arguments are
being repeated. The same thing has
been said so forcefully by so many
hon. Members. If they want that
their names shoulq be included in the
list, T will put their names in that.
May I call the hon. Minister then?

Some Hon., Members: Yes, Sir.

Mr. Speaker: But if the House is
prepared to sit longer, I have no
objection.

Shri 8. K. Patil: Mr. Speaker, Sir,
I would appeal to the House that on
this very important, not the Bill but
the subject, let us not be guided by
mere sentiment.

Mr. Speaker: I might be excused
one interruption. Shri Shastri and
one other Member stood up. I will
certainly accommodate them when we
take up the clauses.

Shri Tyagi: That can be done dur-
ing the third reading stage, if you
like

Mr. Speaker: 1 will accommodate
them. Now the hon. Minister might
continue.

‘Bill passed.
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Shri S. K. Patil: As I have abun-
dantly made clear in the very begin-
ning, this particular legislation has
nothing to do directly with any of the
things that have been said here.
They may be for my guiiance when
the formula is made. They may be
for the guidance of the Government
or when we consider many of those
things, but so far as this ecnactment
is concerned, it has nothing to dec
either with this formula or with that
formula because such a formula is not
before the House just now. Many
Members have asked—I would like to
ask them whether they are really
serious in that—Why do you have:
thiz Bill?’ I would be most pleased
to withdraw this Bill just now. But
do they know the consequences of the
withdrawal of this Bill?

Here, a situation has arisen where
everybody gets up—and naturally, I
can quite understand that—and says-
that he is the protector of the rights
and privileges of the poor people, and
the poor Minister is merely somebody
who wants to grab from the kisap
etc. If that is the claim, I respect-
fully say that no gentleman should
edvance thati type of claim. We are
gll here, the Members of this great
House, and the members of this coun-
try, interested in protecting the
growers' iatereets. Tf ‘he slightes*
harm is going to come to the kiusns
or to the growers bv passing this
Bill, I would not be the Minister to
do it here.

But, here is a case in law, where we
have not done something for reasons
that have been explained by my hon.
colleague. We could not determine
the thing because so many commis-
sions were sitting. Therefore, a

"doubt has been created that if I want

to give retrospective effect, as I must
give retrospective effect, there is no-
formula worth the name that we can

-think of or that this House can think

of for doing so, other than having this
Here, those who profess
the interests of the producers or the:
growers must understand that if the
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Py N
growers have got to get anything out
of this, the formula has got to be
made, and they have to get it from
the time that the formula has been
made compulsory.

Now, for the information of the
House, I would say this. 1 was going
tarough this Bill, and I found that it
wiis such a Bill or such a proposal
w.liea meant that the grower was
geing Lo take part in the sharing of
the proiit etc. as we intended him to
de, or got the deferred payment or
whatever else you like to call it. Has
any (overnment, any progressive
Goverzment anywhere in the world
«ever enacted such a thing? The
answer is an emphatic ‘No’. There
s no legislation of that kind any-
where, because these things are done
generally by the sweet will of the
other side, call it sweet will or the
power of the growers, because they
have got power, and many things are
-done because of that power. How
did they do it in Maharashtra? Do
¥ou mean to say that the Government
of Maharashtra is so angelic that there
‘is no trouble about it, and things
happened smoothly? There are many
things that do not happen in Maha-
rashtra, but because of the power of
the growers, it happened.

An Hon. Member: Our Gujarat also.

Bhri 8. K. Patil: Or Gujarat also,
because Gujarat was also part of the
"Bombay State.

‘Why did it so happen in Bombay?
It happened because of the cumula-
tive or collective power of the
-growers, because they threatened *hat
‘it this thing were not accepted, they
were not going to give sugarcane to
them, and that unless they became
participants in the excessive profits
that the industry was earning, they
-would not part with their sugarcane.
“When that was the situation, the
.sugar producers themselves thought
-that it was in their interest that they
should have the co-operation of these
:growers and they should have some
“kind of arrangement with them; Gov-
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ernment came in only as the third
party just to give their blessings and
say that what they were doing was
the right thing to do, and the growers
should also be benefited. What was
open to the then Bombay State and
the growers there was open to the
States and the growers elsewhere also.
All the time, it was open to all the
growers and all those people whose
interests have been represented in
this House today. What prevented
them from doing s0? As I have
pointed out, all the southern State:
were giving something, and they have
been giving up till now. But what
prevented UP, Bihar and ail these
other States from giving it? I am’
talking of those years when there was
no compulsion at all. What prevent-
ed the people in all those States
where there were growers from doing
such a thing? Even after coming to
the conclusion that it was necessary
to give something to the growers, not
a single factory in UP, good or bad,
has paid anything to the growers
except for one year; only for one year
out of the four years before, they
have paid, and for the other three
years, they have not paid even a single
naya paisa; there was no difference
whatsoever between one factory and
another in this respect. (Interrup-
tions) I am not yielding, Sir, What [
am saying that it is not for me or for
the Government to do it, but I was
pleading and I was expecting that it
would have been really much better
if the governmental machinery had
not come into the picture and Gove
ernment had only used their good
offices in bringing the growers and
the sugar producers together and done
it as in the vast world, everywhere,
in every country including the Hawaii,
and Cuba and Indonesia where these
things are done day in and day out.
But we thought in the plenitude of

‘wisdom that this was perhaps the best

way of doing things, ami we have
done it. Now, let us consider it
Given good-will, all things will be all
right. But the point is what is to
happen during those four years, be-
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cause, there was not such a formula
before them? If we make the for-
mula now, it will be very difficult to
appiy it to those four years, unless
there is retrospective effect; unless
there is retrospective effect to this
it will not be possible for the growers'
interesis to be protected. My hon.
friend Shri D. D. Puri made a state-
ment giving an account. Apart from
that account, I am . afraid ‘that he
would be the man who will be most
Lhappy if this Bill is withdrawn, be-
cause there is nothing that remains,

i and there is no legal stand for any-
one to go to a court of law. My hon.
iriends here may merely talk, but do
you mew: to say that simply because
it is saiwu that the grower is a poor
person, ne would not go to a court of
law? There is a growers’' assoclation,
any would they not go to a court ot
law especially when crores of rupees
are involved? They could not have
gone to the court for those four
years. I aln not talking of the
period when the {ormula became com-
pulsory but tne period before Lnat
They knew tnat because the formula
was voluntary before, going to tne
court would be of no avail, because
they wou.d not get anything out of 1
It during these four years they had
not gone to court, it is because there
was no formula and there is nothing
legally by which they could go. What
I am seeking to do, I would respect-
fully submit, is in the largest interosti
of the growers themselves and it i3
the only way in which their interests
could be protected. 1 am giving legai
legs to it; when the formula is enact-
ed that formula would be placed on
the Table of the House, as is usually
done. If there is anything in that
formula which requires amendment,
there will be time enough to amend
it or change it or do anything. But
what is sought to be done in the pre-
sent legislation is very limited, name-
ly, that whatever formula that Gov=
ernment may enact, it should be given
retrospective effect.

Therefore, 1 would make a humble
appeal to those hon. Members whe

1730(Ai)LE-9.
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have moved for circulation of this
Bill for eliciting opinion or for refer-
ence to Select Committee. | cannot
understand it. 1 want tais Bill passed
as early as possible so that if aiy
action js going to be taken my hands
should be free. I am not prepared to
wait. 1 waited for long. Do you
suggest that so much time should be
taken on it? The Commission waa
sitting on it. Is it now suggested that
1 snould spen, another two years on
it to find out....

An Hon. Member: Only one month.

Shri 8. K. Patil: Do you think it is
in the interest of the growers that
you are trying to protect by this
move?

Dr. M. 5. Aney:: Is the hon. Mins-
ter telling us that he is going tu
creaie a legal rignt wn favour o, lue
peasaat wnich can be enfor.ed in th=
court?

Siari §. K. Patil: Legal right may
exist, but I do not wan. to be in an,
ooupt at ail, wnen tne formuia is
made.

We have not accepted in toto the
pcoposals of the Tamil Commuss.on.
But I respectfully submit that the
derogaiory remarks which were made
against a Commission of that type
which Government have appointed
shouid not have been made. The
Commission i3 not present here to
protect itself. [t is the responsibility
of the Minister to see tnat when Gov-
ernment. appoint a Commission,—you
may accept their proposais or you
‘may not—they should not be held to
ridicule in the manner some Members
nave sought to do.

But even after the Commission had
made their proposals, there is the
Government Resolution, which vras
read out by my hon. colleague.
There we have not accepted in tato
what the Commission has said. Ac-
cording to the Commission, they
would not get more than 45 per cent.
I am trying to bring it up to 65 per
cent. I have not taken every word
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of what the Commission has said. U
you want to do more and you can
sustain it in a court of law, I do not
mind if you make it 100 per cect.
The formula is not before the House.
I have not made it. Government will
apply its mind and will take into con-
sideration all the good and wuseful
suggestions that have been made
here. If the formula can be made im-
pregnable and with that the largest
amount of money could be given to
the growers, Government will be
second to none in their anxiety to do
s0.

Therefore my appeal to those Mem-
bers not to press their amendments.
Let Government be given this power,
It is only power to give retrospective
to the legislation, to the formula that
will be evolved. I think that is where
the interest of the growers will be
protected.

Sir, I move:

Mr. Speaker: There are two amend-
ments. One is by Shri 5. M. Banerijee.

Shri S. M. Banerjee: I press it.
Mr. Speaker: I will put to wvote.
The question is:

“That the Bill be circulated for
the purpose of elicitine opinion
thereon by the 30th October 1962.7

Those in favour may kindly say
‘Aye’.

Some Hon. Members: ‘Aye’.

Mr. Speaker: Those against will
kindly say ‘No".

Several Hon. Members: ‘Nn’.

‘Mr. Speaker: The ‘Noes' have it....

Some Hon. Membera: The ‘Ayes’
have it

Mr. Speaker: Let the Lobbies bhe
clezred.

. arrEE men (fawet)
on a point of order. Weww wWgkET,
% gwFreen w5 o
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& fagei &7 waw 91 frafwa awg &
I & A% I §39 99 AT SF Riaf @
AT # &g aifer T gni

W WEE A geem,
Yt IS, FYT FEeT AR & 7

There is already a point of order. ls
he going to say something different,
or the same that has been mentioned
by him?

Shri S. M. Banerjee: Same

WAy WEEE AT 6,
= e, T ¥ EArEE W ATET ISAUT
¢ % =fF 78 owfex mac g, e
zgd w15 Afenr TEF 1 w0

st ST Ml - 9 w_aae

g

S AR : WA AT AL & %
FRam T Fmam e A v ek
T % gIT #1 LT T AT S )
T wawe & fm o a9q SR w=&m T
WY &1, a1 ofr g ST ST W W)
o FE =T gRd WwT & Sifew
¥ gg ara @ fF 3w 999 & AR,
dY 5H a9 .HT grew § grfaT daY
wreaE™ F1 firwt 7Y won, arfs dar
TETT ® T §A A 95 8% 1§ gf
W= 9O TE 8, 59 fau s @
[« a7 | g4 frew efwT g v
whem 2ar 21 ag @ (' 5w s
g ¢ 39 ¥ erd I aF wreT T w1,
IAT T 7 wEwetee wEI ¥ ot ag
qmT (F192) T 0 | ag wfew
W& & a1 F , AfET e\ sy aw
Hrqz & 1 FwT SF GF grow w1 emEw
T HEETT &) Arfew 2 T T qwdy
faar ar, talen & o9 oaniz svE WTET
FT STCIET AL FET FEAT | WL
WL ATgATT w1 W At ¥ agy QAo
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&, a1 & @ Afer & @ a9 T

m |

¥E W A . TR AT gl
foaor o7 |

weq WERE AT WeET | W
F9 TH TG FI qoadl FF & A FH
8 TEET 99 |

Shri S. K. Patil: When do you take
the vote?

Mr. Speaker: Tomorrow morning, 1
think,

Shri Tyagi: The debate has been
closcd. It is only voting.

Mr. Speaker: Yes. It is voting that
has to take place.

Committee

Shri S. M. Banerjee: No, no; the
debate on the general discussion has
concluded.

Mr. Speaker: Whatever the stage is,
from here we start tomorrow. That
is all right.

BUSINESS ADVISORY COMMITTER
SixTE REPORT
Shri Rane (Buldana): Sir, I beg to

present the Sixth Report of the Busi-
ness Advisory Committee.

Mr. Speaker: The House will now
stand adjourned till 11 am to-
Mmorrow.

18-41 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on  Tuesday,
September 4, 1962/Bhadrg 13, 1884
(Saka),
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ORAL ANSWERS TO
QUESTIONS

5.Q.
No.
743 House rentin Delhi
744 Experiments

Subject

tricity .

746 Olchﬁner},Calcutta
747 Cement quota for Bihar .

748 Foreign experts to Study
coal transport problem .

749 Bhilai Stee] Plant

750 L.A.S.Officers on depu-

tation from States .

751 Merger of AF.H.Q. and

Ministry of Defence

752 Indian Ocean Expedition
753 Schﬂlarsh:psfotl’aklslams

and Chinesc .

754 Coal mining rights in

Madhya Pradesh
755 Culturalagreements

756 Cement factory at Sahal-
garh, Madhya Pradesh

757 World Olympics for the
deaf . . & .

758 Export Promotion .
759 Bilingual Dictionary
760 Avro-748

762 Steel forindustry

S.N.Q.
No.

10 Bhilai Steel Plant

WR.ITI‘EN ANSWERS TO

QUESTIONS .

&

745 Education in rura] areas.
761 State share in G‘d]arnt

oil refinery
763 Coalquota to Bihar

764 Pay RollSaving Scheme
766 Shortage of drilling ngs

and equipment
U.5.Q.
No.

2144 Free and Compulsory
Primary Educutlon in

Punjab

regarding
turmng heat into elec-

CoLumns

5439—81

5439-42

5442-44
5444-46
5446-49

5449-52
5453=55

5456-60

5460-61
5461-65

5465-66

5466-68
5469-70

5470-71

5471-72
5472-74
5474-75
5475-78
5478-79

5479-81

5481-5525

5481

5481-82
5482-83
5483

5483-84

5484

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.s.Q

Subject

No.

2145

2146
2147
2148

2149
2150
2151
2152
2153
2154

2156
2157

2158
2159
2160
2161

2162
2163
2164
2165

2166
2167

2168

2169
2170

2171

2172
2173
2174

2175

Scheduled
Scheduled

Homes for
Castes and
Tribes .

Houses for Harijans
Imperial Gazetteer.

Promotion of M.A.B. T
teachers .

Geological
Andhra

Vunan Mandirs in Pun

S indri Fertilizer

Cement factory in East
Ramanathapuram,
Madras

Marine Insurance Law
Indian Army Officer
missingin Congo )

Landless tribals in Orissa

Small Irrigation Schemes
for tribalsin Orissa

C.I. sheets to Orissa

Iron and Stecl for Orissa

Prices of coal

Transpormmn of coal
road

Sllrvqr in

Translation cf Acts in
Hindi . )

Research in :\mmale Sc:-
ence

Disturbed allowance in
Nagaland .
Employment of cngm.eer-
ing personnel

Corruption

Employment for sﬂ-ldenls
Development of Rockct
Science.

Pakistani smuggl:rs

Colonies for backward
classes in Rajasthan 5

Central Cwa] Conduct
Rules

Recruitment methods
Tribals of Singhbhum
McssrtharatColhe ries
Lud.

Fall of army bul.l dozer
in Alaknanda .

5702

CoLumns

5484-85

5485
5485-86

5486-87
5487
5487-88
5488
5488-89
5489

5489-90
5490

5490-91
5491-92

5492
5493-94

549:-95
5495
5495
5496

5496-97
5497
5497-98

5498
5498

5499

5499

- 5499-5500

5500-01
5501

5502
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.5.Q. Subject CoLunNs
No.
2176 Officers of H:machal
Pradesh " 5502
2177 Army, Nav‘y and A:r
Boards 5503-04
2178 Gold deposuts in Pl.lrl-
jab - 5504=05
2179 Foreign assistance for
coal production . . 5505-06
2180 Bokaro Steel Projects . 5506
2181 Confirmation of A,F.H.! Q
employees . . 5506
2182 Ironorein Orissa . 5507

2183 Concentrated milk powder 5507-08
2184 National Advisory Coun-

¢il for handicapped . 5508
2185 Training Centres for deaf-

mutes 550309
2186 Deaf atd dumb in Unmn

Territories . 5500
2187 Institution for deaf and

dumb . " 5509
2188 Coal minesin Onssa . 5509-10
2189 Manufacture of cars i 5510
2190 Panel for Section Officers 5511

2192 Sahitya Akademi Prizes. §51I-12
2193 Military Training School

inPunjab . 5512
2194 Low wvoltage air brnke

contractors etc. £512-13
2195 Foreign cxcha,rlgc fur

students . 5513
2196 Primary and mlddlc

schoolsin New Delhi . §514-15
2197 Children’s Education

Allowance . , . 5515-16
2198 Advisory N‘lssmn of

UNESCO . 5516
2199 Foreign busm:ss of In-

dian Insurance . . 5516-17
2200 Grantof foreign exchans:

for goingabroad . 5517
2201 New Universities . . 5518-19

2202 Intelligence Wing  in
Ministry of Mines and

Fuel 5519
2203 Naturgl Gasin Gujarat . 5§519-20
2304 Crimes in Union terri-

tories . . 5520

2205 Post-matric Schoh;rshlps
Schemc for S.C. and
5.T. s5520-21

2206 Hostel for S. C al‘ld S T
student in Allahabad . 5521

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.sQ. Subject
No.

2207 Housing Schemes for
Sched: adCastesm My-
sore .

2208 Harijan Glr]s' Hostels
2209 Underinvoicing of jute
goods . ’ 5 )

S. N.qQ.
No. e

9 Heu\ryEngmoermg Pro-
ject, Hatia .

CALLING  ATTENTICN
TO MATTERS OF UR-
GENT PUBLIC mpon.
TANCE

(1) Shri Daji called theatten-
tion of the Prime Minister
to the reported killing of two
Indians by the Pakistani
Armed  raiders near the
Piasbari border post in
West Bengal, on the 28th
August, 1962.

The Minister of State in
the Ministry of External
Affairs (Shrimati Lakshmi
Menon) made a statement in
regard thereto.

(2) Shri Indrajit Gupta called
the attention of the Minister
of Education to the reported
statements made at

. Djakarta by G.D. Sondhi
Senior Vice-President of
the Asian Games Federa-
tion and the reactions ex-
pressed thereto by the In-
donesian Government.

The Minister of Education
(Dr. K.L. Shrimali} made
a statement in regard there-
to.

STATEMENT BY MINIS-
TER . . . .

.

‘The Minister of State in the
Ministry of External Aff-
airs (Shrimati  Lakshmi
Menon) made a statement
regardingfthe establishment
of 30 new posts in Ladakh
by the Chinese troops

570

CoLumns

5521=22
5522-23

552324

5524-25

5525—30

5530—38
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PAPERS LAID ON THE
TAELE . . . .
(1) A copy of Notification No.

3/7/62-Act./[L published in

Maianipur Gazette dated the

22nd June, 1962 contain-

ing the Manipur Children

Rulzs, 1962, under

suo-section (3) of section §9

of the Children Act, 1960.

(2) A copy of the Geneva
Conventions  (Assignment
of Legal Practitioners) Ru-
les, I%%qpublishtd in Noti-
fication No. S.R.0. 222 dated
the 25th  August, 1962,
under section 19 of the Ge-
neva Conventions Act,
1960,

(3) A copy of the Mineral
Concession  (Fourth Am-
endment) Rules, 1962 pub-
lished in Notification No.

G.S.R. 1076 dated the
rith August, 1962, uD-
der sub-g:ction (1) of
section 28 of the

Mines and Minerals (Regu-
lation and Development)
Act, 1957.

MESSAGES FROM RAJYA
SABHA . ) §

Secretary reported the follow-

ing messages from Rajya
abha:—

(i) That Rajya Sabha had ag-
rezd without any amend-
ment to the Atomic En:rgL;i
‘B.1l, 1962, passed by

Sabha on the 20th August,
1962.

(ii) That Rajya Sabha had
no recommendations to make
to Lok Sabha in r:%ﬁ'd to
the Appropriation (No. 4)
Bill, 1962 . . 5

(iii) That Rajya Sabha had no
recommendationsto make to
Lok Sabha in regard to the
Appropriation  (Railways)
Mo. 4 Bill, 1962 .

[DarLy Digest]

CoLumMns

5538-39

5539-40

BILLS INTRODUCED

(1) The Electric’ty (Supply)
Amendment Bill, 196z.

(2) The Warehousing Cor-
porations Bill, 1962,

BILLS PASSED

(1) Further discussion on the
motion for consideration of
the Reserve Bank of India
(Amendment) Bill, mowved
on the 3Ist August, 1962,
continued. The motion was
adopted. After clause-by-
clause consideration, the Bill
was passed.

(2) The Deputy Minister in
the Ministey nf Finance
(Shyi B.R. Bhagat) moved
for consideration of the
Banking Companies (Am-
endment) Bill. The motion
was adopted. After clause-
by clause consideration, the
Bill was passed.

BILL UNDER CONSIDERA-
TION ; .

5706
CoLUMNS

5540-41

5541—87

. . 5587—5700

The Minister of Food and
Agriculture (Shri . K.
Patil) moved for considera-
tion of the Sugarcane Con--
trol (Additional Powers)
Bill. The discussion was
not concluded.

AGENDA FOR SEPTEM-
BER 4, 1962/ BHADRA 13,
1884 (S )

Purther consideration and pas-
sing of the Sugarcane Con-
trol (Additional Powers) Bill.
Consideration and passing
of the Constitution (Four-
teenth Amendmeant) Bill.

GMGIPND—LS II—1730 (Ai) LS—20-9-62—800.



